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The Lok Sabha met at Eleven of the Clock.

[HON. SPEAKER in the Chair]



07.12.2021 11

... ()

AT TS R Td T RIWA S | BRI RDE 2

... (A

11.01 hrs

At this stage, Shri B.B. Pati, Shrimati Kavitha Malothu and some other hon.

Members came and stood on the floor near the Table.

NC::

HTE-RT 3TeT&T : T ol

NC::




07.12.2021 12

11.02 hrs

ORAL ANSWERS TO QUESTIONS

AIRT STeTaT : E e 121, AAdT AT Fardg gl |
(Q.121)

SHRIMATI SUPRIYA SADANAND SULE : The SHGs has been a great
movement and a game changer for most women in this country. A lot of
innovation has been done in the schemes. We do realize that SHG is a great
movement, but on the field, access to banking and marketing is still a big
challenge for most of the women. There is a lot of incubation technology being
done and innovation being done. | would like to ask from the hon. Minister
what innovation, banking linkages, and marketing intervention is the
Government doing according to the demands of the market in this new 21°
century.
et oo SOk AT SR, Wd & fH S GE ™ e B
AR TRAT T @AW T AAIH gl ... (T ) ¥ -
2014 ISH T WH W FhHIdAg W & SR T
S A rETHE  WH W FIE L, d99 AR IH
Y ... (T )T AHEWEE

WY, IHIY T PIWE A IET HETaRT
HPTRET o NG b o T YE,3 B C2013-14 H ASH Wb
R ", gHImETT NI I SH DM B SR, WAT D

R W B o Y0 BR 200 ™ b o
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REE ... (FHT ) A BT T XD QT B b G ,
HBE NI ‘®T G WUYHE E 1 Hs EmEd L d
IS HEABTR & CEISN R OIS iU N, AT b AD £ HE W

THRYT OF B Ids , AT IR PFTRE & Y.L (T )

SHRIMATI SUPRIYA SADANAND SULE : My second supplementary
gestion is this. In the NRLM, there has been a tie up with the World Bank for
digital training of women. So, | would like to ask the hon. Minister what specific
intervention is the Government doing for digital literacy of women. The World
Bank agreement is being done. On the field, MAVIM does the work and banks
are given target so that SHG women become digitally literate, but that is not
the ground reality. So, what specific intervention is the Government making for
digital work and training for digital literacy of women in the Self Help Groups?
A FROA SAIRT : S RP  , THId G AA BT HI9EH B
.. (CTET ) H SHREBWR § BAY FH EhET e I
PHRE e B PLFRH  FPBI A RAB ARG E |

(ETET ) H a1 g ioawisEd I B SR CJIRPTREE
e i g aE -of , T9& BT A, SHEP THERY “HAH
TATHwE BRI 7 YA e b 3 AW B

PTRE B ... (TET )
GEIRCLIEIN 7 T I IR o L IS 5 B IO 2 SR I [ 724
A AR AT ®rE L. (@ ) BERbAae e gl

&

TPTRE T ... (T )
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ARNOT frerr T3 dRIm gERE) o $3 o iR Rig): R d w0 w
BremT =T § . @@ET )GAT I TTT I DI 1L (T )
AT STETET I I WEHT T IIIHAIHE |
.. ()

oY fifivrar Rig . = , 3% |
AT 3TeeT : e | I & |

Fpdwaw W -BaE

.49 d@eE |
DR. BEESETTI VENKATA SATYAVATHI : Thank you, Speaker, Sir. ...
(Interruptions) The e-commerce company, Flipkart, has signed an MoU under
the Flipkart Samarth Programme with the Ministry of Rural Development of the
Government of India. ... (Interruptions) Can the Minister of Rural Development
state what capacity-building activities and rural produces are promoted by
Flipkart to encourage the Self-Help Groups in the country? ... ( Interruptions)
Thank you very much, Sir. ... (Interruptions)
AT 3TeE - HIH AT |

.. (ST )

et fRoe Sy : W, R d FHawd @ (P e
WE e .. (T )9 G oH-od /T ... (TR ) RAE RIS
FUE, FIXRIT  H HTE, PH R R B " g Mo aa
WA " DE .. (T ) BWPT UE I WRE T

(R ) g R & oW 13 & 7 I & YL ()
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SUSHRI MAHUA MOITRA : Thank you, Sir. ... (Interruptions) This is a follow-
up to the gestion on e -commerce. ... (Interruptions) Is there any plan by the
Ministry so that individual Self-Help Groups across States, without going
through the Central portal, at the district-level will be able to tie up with local
companies to sell their products throughout the country with help from the
Centre?... ( Interruptions)

N AR g : B , T @I A ®  THN 20145 FIH
QY O, IWT W b 2.35 RSHEIU BB 80 AR AT
FHE DoRRIT  9.89 IpFP! ... (@R )FE W X 8RST W
I W OSSE I (WHT )73 AT AR FE SHEW A
AT " FE ... (TR ) A ED " ey S RTE L., (T )
Frorel | PR INITRIT T FE , HD ot da | , &P
BI T AT, RIS H -H RD JHH T IRITHT o @
ot "  FHHAE CEIL.. (T )A 1200 FFT W 3K
WE Bl (T )M dJA A WHE PRI I AN 0B
A% HAF .. (T ) s B , Py TRl WA D &

& am VEAT®E .. (T )

SHRIMATI VANGA GEETHA VISWANATH : Sir, has any special provision
been made for developing the women SHGs to become entrepreneurs since
the women SHGs are getting high scale of finance -- that is, between Rs. 10
lakh and Rs. 20 lakh through banks -- based on the corpus of the Groups? ...

(Interruptions) If so, kindly state the detailed provisions made viz. extent of
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subsidy given, margin money, exemption of stamp duty, IT, GST, etc. ...
(Interruptions)

Our hon. Chief Minister, Shri Y.S. Jagan Mohan Reddy Garu started the
YSR Sunna Vaddi Padakkam Scheme. This scheme provides zero-interest
crop loans for women working in the Self-Help Groups (SHG). This scheme
improves the financial conditions of women working in the SHGs, along with
social security. | would also like to know from the Minister whether the
Government is in the process of framing a similar scheme at the Central level

to provide zero-interest loans for the SHGs under the National Rural Livelihood

Mission.

o RiRRToT Rig : AT/ T, & 1999 A T I O TARRISRIE & &
W P MITAE & Y W YR JAR T o250 @ H O SoRe
W AYITT RN IRT § A dTuIs oNesE 98wl
12 YR € e e R dR RIS AT - &
IH HIT | IS8 = I AR GIA D VgAY IRl P

B ,yqa 7 "gabm BT T IRAs L, IWHH B R EE |
T AT T T 10 AH 20 FF I E 1AW D FH AT DI
BbST e ad 8, TIT NIRRT B |

HIAI 37egeT : o e 122, A Al T, 3ieAgls |
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(Q. 122)
SHRI C.N. ANNADURALI : Will the hon. Minister apprise the details of number
of candidates from the SCs, the STs and the OBCs in the National Young
Leaders Programme (NYLP) in Tamil Nadu since its inception?
A frrefier ornifirep « BT |, AHIRIT  EE Iy B g I,
2014 $ 99 Wip  FHwygTd AN IdE®E B AWIDI A
WIHT I ,SBFd AT BFHIIN ,38Fad dfis §FF
Q1. (T ) E@wmygaE A TP IR g R P g Yo A,
ROk e ALY A€l e WUHS Y WA 2014 § DRl
WG TRIHT W W UIUHH RS P M 3,29,241 AN A
#HOWRIE .. (THT )H QF gEOWOD 6,706, IGEIAD
85,221, 3@ " dip 1,40,508 § dAbATD © 95870 AN TH B -G
RRITE ... (=T )
SHRI C.N. ANNADURAI : Sir, | would like to know how many NYLP activities
has been held in Tamil Nadu, specially in Tiruvannamalai. Would the Minister
provide details of women participation from the SCs, the STs and the OBCs
categories? Is there any proposal to restructure the NYLP in the country, in

general, and in Tamil Nadu, in particular?

&Y frefrer orrfres : apBr By, A 9oy @ 6
BT T o UIHS T W A e o 97 W
ATTRS T _be, BF 3 gHOmMHD 498, 3A_JEIHDS 981 I
& " didw 1788 A THRT B | H gHI@ID BHET
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B Tha F99 @ TP ITCTIRT DRI D DI

e ... (@®T )

&Y oA ol B WY, HA T FPRART AR E .. (T ) H
Y I [ REE ORI ToW  BI_J3M FUTIE | JAN B
WFH T, DA A, AR Bwls W CEITRE WA H
I 8 Wwade” BB RIYAT  IRUS W YD gHH S
JEF w3 H dhw AR E RIS WA@Y T -
R T T R T B L ) DA T AR ?

&Y frrefter gl : B B, "I WIS H T ®EA B THA
W AT FHPT DU &, 163 e I THR DT

YbE | H Pl 3588 JAAT T & -@R AT § Yo 2014 G A RERTIN €
2020-21 ®d_ A 11 WS 50 A% b GRRER U WD W/
I BDEY P TEHE FEBID  G@IH A HI T 63 &
RT IH 49 AREH Ab  THIT BH D JIHBT T S " et 13
qg 44T G WE

NI oo X, AR HTD 90 R UHqH ®I & &, #R
i 4 IR T 2@ 9w Taaee g e ) |
PR, R TeT , G, T T Ty Rk Wy | QEH TR AT
37 FRWAITT W U HAIE  E FHIH@ AP DE HIT |
WS I H DD RIS 27U 8 HFAdT & R
HGE ', B I HTHE 2 HN  HRMET ®UE W e h
HAY M IUE T f ERRE 2 SW , E AIT S &R e W

A\

I AT 7. (T )
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AART 3TeET : THIET |, Wil | A AT T WIRS |
.. ()
RLET 3R TR HAT TAT s BRipH IR Wer T3 (37 rReT Rig 31gw):
FEHY L, IHIF BITH Pdod | EIE I dP UGE
JEROHERT Bk <% ggvdad A T R a6
J99 R WaR A IHETRD — Ip HEGTRT B | ... (TR )T
bErE B , P IR WIS 00 oI A eERdT  uH B
FIRIE .. (T )R, A REHD  AHT S RIS A DI
By | oS "HAT XY . (T )RY B X
& B9 TET Fade I BT CFITR | ... (T ) I
AERAY " FR Uil b ‘W gIRS W W CHE A d e
| ... (T )& 90 RS®  Sbe AW BT, A =

W O maEas WE WT | (T )T P HIN  HAE
g1.. (T ) oohieT & RE TP HRAT B ST
& 2024 @ BADT CIIVWHET AR W N HARI BB

B\

Y

B 9T 8

\

© OH FH T
geed AT A FhA  RIIIBT XE I I DIR AT JESD
qal Y I FH GESh  ddde o Wk I e 550 ®s
¥ FAEd  HT dRE  HREEE I 3% g™ BT W
VeI MEFH TR T s BT oA W T H
FE ... (T )BT W HH G oF UATIE WA
e I RE CERT T

AT STeeT : T4 G 123, o e R

... (T )E 9 wE W b gas 9y
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(Q. 123)
S} TGS gi9TS a9TaT : BB HRF A G NI b A ..
(T )
AT 3TETeT: A HIET |, & g T KRR |
.. (TEE)
£} AIRGEITS GIOITS 99T : BB RY A A IH IS dF _HI L H

WE M E ... (FET )

WY, HP  AeAY AHI9 NJA[@EIE sy AT
a8,y THW J8 I e Jdhs |1\ FIWHIT 0P
TEY  THARREIRT I P RIHTR b FIHITR T 8 L ()
699 HATDY RODH  UIH A THEANA P &ad BY
W PAAE  2FAR AHANIT AT FHEE ... (T )
At FPRo SR SR W, UgH o WIS we , C ee &
TATRETT @S H N FITXE I (@RT IS Y AN e
AW WpaagRAe ~,Ip#HAF He dE I BB wWEe B
g T 9500 bE BRI T 250 DI  EEIHRE A8, H
100FATT "W JB|H AT WpdamRAs ,ShHA A
A8 AHIEIT  TUHITE I ORG & oY R IPTRT )
gl... (T )

A FRIEUTS STOUTS aTaT : B, A AHIT N T g 79 0 8 '
EHUUH Al WISh & TR GO d I &, AP  ebdich
T6q Jf Rawwe  JXuAHBI W e AT uBT T oW
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I, AT T GG D IR F © FUAR b Ul Jod &
W E .. (T )

BY , AW ARG AHIT A IS I E g B e
APHE  FAH, AT W.E, I AWM R P ISHUDT DAY ? ...
(T )

ATt RO SAIRT: SR WY, B o @Hd g EaRAs .
(< )
AT JTETET: 3T o, IED I b N 15

.. ()
et oo SO S Ry, BY Rd@Hd WP IgRAE |
IR PED _fHI TR E, AY T A IR TIR ...

(T )

oY g Rig aree : A RIS A9 ® OBy J99T , WY § IR

F;ME L ENART I WCORES FIYTH ME WERE I I H W
@SS TE S S HSS BT TEIWRME L. (T )

W, A TAT U bISHS ... (FET )
AT 3eTET: |

.. ()

g Nigaea : Wy , 3% , A 7 dok a8 I... (T )

AHIEE W, RUS W WSS 0 EI®  HE B, I
FIEETS TIE | WA g9 ERTBRIRT H®pY
TREEThs ¥ o TREFAC E odffree & .. (T )d R XEA

Q€

YEINH S IFIHT T IS®  HAWE L. @ET )W
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dhow  ReadAdre 1@ W [ETH JeReE g 1§
HIgRT E BEITT S B B IYGHIA WY cbs 7 IEThS " q
IREHE T eNEHB 1. (TET )
AT STETeT: THIGIWE T B
.. ()

Mg Rigaee : B , HAHT W IT  BHIREH _C e
el (T )

T WA IPWDT W DA A EEdREAIT SR
DH AR N HBRATRTE |
wredt e Saifn A g B, #RET que g e L REY

T TEAY T WISY W & ... (T )

U ST FART Sl YU R &HE 2 WEAY
.. ()
Ared FRoA SAfen: 7S U T, R S .. (TR )
AT JTeTET: 3R KRG | HATE A T
.. ()
Aedl PReF Sk & e @, @FET g T 3HE Al
5, " OHAAE , hedAIAAT B, IR AT TIA T | A IS pb
e C,IEd®Y wEv T (@)
MR IRaIes : X, A9 IF FHE  TORIESh I TR &)
I E, ABSEC T RH B RIRTE O W FEIC W 2017

3 2021 THAT &K AT ‘BT E L, J &R ™ d9ds
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WCHER AR E , T AT IR ds & 87.. (T )
I OIS TE,TT M TR pRAET T E?...(TT )
AFIOT fRrpRT w3t TRIT AT e "5 (3N iR Rig): AT s B
AT R T v e s, WEs 1, WwE 2 &l
s 3, F TS 1 P IFAAP FTN 2022 H &AW |
W 206G RS T 8, WhesT T s
3R 1TV FEW  JEAAIE IS IE&H IS AR BT
S gdR ... (R )

APl gAY : SRR, R a8 B BT DAY

BW HHAI  ANIYITH A HGAH FIR T FE L. (AT ) F
JH T MIH A do ol , RTWEAT WA AT DI oA 3
SIHAIRDE  BE  EHSS dE L. (FET )& HTH A 5
e d3db®bd - H WWEATETT A ITTERH D Adrde,
B @ ST FS I IRPAT T D EIH  HH
El.. (T )P WIRAN P~ EI®pD I AA 5T IsH Il
TR T PRTR BT b, 2.5 AR IIR RE © Yo (T ) H
FIEIE BT NJPHE TARI S RN afftH 5 RATD  UTHTD
PRI T gdg ... (T )

ATt FRoM SR RIS B U H I AT W A g L, W
IR , BT, SFACID IS “HUTEAE , A 5 BrRd Ad T
P FPSUTHRTHE Y. (TR )
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SHRI ADHIR RANJAN CHOWDHURY : Sir, | would like to draw the attention
of the hon. Minister to part (d) of the Answer where it has been stated that at
district level, DISHA headed by hon. Member of Parliament monitors the
implementation of various schemes of the Government of India including
PMGSY. ... (Interruptions) §3 31, # & 2012 A BB EP T FH TeH BE
IEWY Y9 g, oRd &, e HE I (T )

o 2012 9 ST & 2021 FHPHERIH EDHE THE |
WIS B APIGE dHT | W CH N paHET
HEFAE e aE BF A@mEw o wadedh #

'\’35;\ | | feel | have been deprived of my legitimate... (Interruptions) | would like
the hon. Minister to reply to my gestion. ... ( Interruptions)
AT JTEAET: TS |

.. ()
oY fifRIoT g A g |, 3 AR 1T B 1S I86 § L&
RAIEE | ARDT 39 o Hme  d BF FAIIRY
Jdt WP I A A P IFH F € IWdso HEE I AT

ST P X FTI dNdIs d &T IST FIR IR dsD &

Bep 1.

Y ReTI® YeRT Woed : ARITERE Y, e BA-3F T |
A HET o1 ¥ Bo2 AR Y IS EHam AT & B
Fdeted®d  ®o  dRHAREIRIT @RI E |



07.12.2021 25

WEE B I TSEH 250I AT TA DI BRI, A9 8
deg‘mr g3 H R UdH 250 A I A DI DI E |
T 7T HEgd B T TR T DD, YR 2. ()

At it Rie: afiaear . " Sfrsg e L vEd @ fAclE g A
IO IR YR I “HE

W WS Y bITE , W@ TPoR , Il oR , sl , IIRER T
A °, F WH e T,® MTH HITdD gHd RRrg
g ... )

T STETeT: e L, e CHUR 3 T UHYE o

...(TRT )

ST IONT U W : AAIFR S, HT P IoIh T oS § ...(THT )
BT thol-3 d 6162 RETdTd A3 8 1w QoW IH o

JE ®E® L AWI A VH SWIeRE E 00 | FY P ISTD 6612

friTdTs o BRqER® O WRA BIRAISW B8 ok

pHd To b8 ?...(THT_)

oY fiferst RiE: TR S |, T B9 P WS AT

UBE, BREEIE , 1300 AT D fos ol YweEs

..(cER )

N GUY T qfeAT: A 3p ~ gey TN IT F I g B T A @
ASH 7 A IS HIAs " | @ 2001 $ BITF 500 P AT B IAY
RN 2011 B U FF L, HHDT J500PHATE  SIIFIAD
g1... (T )

Y AHT ARG THIFE S, A PORIE |
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AT STeTel: T BIE 2

()
ot guTY oV qefear : ITISET qHegE , GBad 500 8 AHIw A
IIpHIS  DITE 2RI IR AT TN P HEAH
It dPAY 5008 YbE, W WEWSH  FEISI  ?
N AT AR A FHH T WD AR ARG 8, FY AT DA

A\

H3Ng §
Y fifkwrot Rig: T Il JAREEE B o1 W fdd B

o, B2 5 A SUd BIRRie "3 H s R gs C®
o 2021 T T AT ... (T )

MATANER T & T g ,I%eE BT Q... (T ) IS

I8 TG E | ... (T )

.. ()

HE-RT 3TeY&T: U I 124
Y AT |

... (TR )



07.12.2021 27

(Q. 124)

NPT T AR : FFHY ,THIT HFT & omaa 237HE '
PEE,H Asp &Y EITwaHY Hewmyg  BANY
qeH At FHTEII T @ e BRedYS GWRT e
g amThe 2018 H & dH ~Idd &BH " YPE | YHRDIIAE
HEHE I § Y RaE @y IS LI EHd 0 R
REE | H 20237 TS BH AddhRIT By & &RC 8 , I3 AH
RIS ) U120 RS  DFTRJ 8, AN 2022 H Pl
I IWHAIT HITA oo B Was8 A RA O BRY & &g

WH @ IIHE Sl S BFC BR & fRivwmm s Y
FHS |
11.35 hrs

At this stage, Shri B.B. Patil, Shrimati Kavitha Malothu and some other hon.
Members left the House.
&Y frrefter ornfores: aRpr By, @ B d 4 ANIWIT T UHUBE,
% B8 HST HE T IFERAE W v aE B IR
TRAE B, I YeN S & B WITESEF I T TEE, W
RITTH  WID TSP M HaI & IS T ;S B-®W
& 9 @mRsag Ydde SR o fF @
&b FHSTHRT T bl
FHHYT |, H ANIEID O B T AT 2964 U ID

TAZE TP EIDARN T A Y1 @ pAasedic |,
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bR A 39T S 17 qwEic 98 | THERI d R\ * 10,000
¥ W 0 PH JIAE |

NPT TS s FEHEH |, W AGHAT S EE B WAS® CdE
& BRF O UoTce dalmE 7

At frefler gmiftTes: T Hafoesd 99 REwT® T
B U8 AW P A Wl BRI REGE 28R

boEad ‘ﬁEHI\ﬂ\drq{N-aCbc TERST o% g, which include, construction of a

Multi-purpose Indoor Hall in Kalinga Stadium Sports Complex, Bhubaneswar
amounting to Rs. 8 crore, construction of Multipurpose Hall at Puri amounting
to Rs. 7.5 crore, construction of a Swimming Pool at District Headqarters,

Boudh, amounting to Rs. 5 crore, and construction of a Multi-purpose Hall at

District Sports Complex, Burla amounting to 7.5 crore. sH 9, Qﬁﬁ'TﬂanrEvfr

T PHE ", BUI G AP E | dP , TS did SHDDHAD T PRI

gioRd WIS aedETwd U &7 |
Scht dliebe Teoll : SR WA, G AP+ P B FHS

*| want to know that in West Bengal what are the ongoing projects with
regard to sports and our youth. The way in which under the leadership of Shri
Narendra Modi and the Sports & Youth Ministry our country is progressing fast,
keeping that in mind | want to know about the programmes related to sports

that are being undertaken in the state of West Bengal.

* English translation of the speech originally delivered in Bengali
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AR 3TedeT : GRETHIE W H TN USRI 8, W
dsfrpae I cfe 9 R & Qa8 IRTHWAT
gt |

S dATche Ieoll : I/ B |, GAIMH Tl ?

AT ITeTe : HH dA S | TAHITHAT T |

Y ferefter amfiTes: T, HAHIEID U I ATES A I
AqW T TH WS d § |

TN 3TeTeT : gol dhsfrki-ae | e HAWH o BRI § i
THd T, S, 0 T T ST W & 223N HAM
WA doRkl ©, o BT 8e S|

*SHRI NISITH PRAMANIK: | am replying to the gestion raised by Honble
Member. Few days back, in September 2021...

B ¥R D TIGHA G FH Ip A FW b 1T
dap " AHIH AN FH _IWH_ITT WA BT D I B IRAd IR
D T GHE | HARRRT IR KGISIH  SoMrei
HTE W O IPRgIYE L, FHO A IBHS HERD T W
EH T 19 & 308 RAT 4 A KIKGISTD T T oH A &,
IHD WA IHIT JFITE I W TwIE B W AT
THRCIITT € OBN  JRIF  IID SHY ch W 0 W
IR, FEHR WM W

* English translation of this part of the speech originally delivered in Bengali.
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B, R MWTEH A TTtel  dog P8
g Uil WP R dd b FP R “HRRE IWT

®RE BIH WS "R TG I 3HE *, ol
TDITREE PATY ORI S 1Y b DY HINETH § *

wY  HEBRRT g Bgiwe & @Y 9 WS HY b
STHEFHT | ¥ & HRIRERT § |, RAEIRETS °HIT BHAET
WG HATEE AR PRTY oM HE oRhIRCaud S ®Y T
@, iy FETE |

SHRI BENNY BEHANAN : Sir, nowadays, the youth are more attracted
towards sports. After the last Olympic, a new spirit and enthusiasm has
developed in the youths mind. So, we have to encourage this spirit of the
youth. For that, we have to start more sports academies and sports
universities. There is a long pending demand from Kerala for a sports
university in Kerala. | think we are eligible for that because the youth of our
State of Kerala are in front in all the games at the national Level. So, whether
the Government is taking steps to start a new sports university in Kerala?
oY fFrefer o : TR  , RITT g D RKA A IT D
R e HIFITAE ~, 70 Xy A9, B B AP T4,
® EINOPH T, AFATERED S @, T TG A & fosb
FFIE |

HUFEITT UHUDE PAY B W ROE W RE T %
We TR | FEHAAND — ERIDIPT Y DSHIRTEST
g | Y U , T BEoreE ‘| (T ) Bdew
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FHI S AP T ‘AU bW A I FAFI T, FHAT
fop, clgge ¥S T/ |
AR ST THIT  , W THIRI IR U =
B 8 | dby HA NI D B gpa8s BT @ 8F
RS T HHIT H A HERE ‘HRT CuvE g 9%
HChE AW, RIH B  FHNIRR b Hb BRI B t
.. ()

N RGN S Y B 193¢0 R IW AP wCH
goHET (T )
AR TR AU, el T ¥ qfe A AW &
P CHH HIT T |
N o g oiloie : FER T3 T2 7139 N IF B
I g BI AN HARYT @I Tpds Vface ~ | & Tha ¢
e @ &9 & B okl AT E W
BT e e dEi % ddathBrs C,o® W w9
A | CHEHET & B Aedd B

By @ qGeAd AH0gT NIE BIFEE 6T W
JSRETH @ WIPPERIE A PH S TP UEARD 87 R
H FWHEOE  ,H TR AT KB o F paH &R |
B E® BN L JHMEE M W EIW RHIW WD
g IR & C
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LT 3R TR HA TAT s BRIpH IR Wer T3 (37 rReT Rig 31gw):

THIFE ST, FHI9 BRI  foe IqTPdam & | HFR®

eec HHH Y WETIIHE R 9 AT WO JGP

AFIGE | G & PISeh Pord IAS o, fPEp I EHT 9
SIS T HE dd@BE IR TRIATDS B B

\

T UIED 8RN b | I 1 HHT wwEd  Aed A
AH W S REE AN 2017 FYAIBWAE B B FAR
DI W @ G R T YR T AE PRIl )
Io BN T & DISIHIRT  GRH PO IR S _ash
SR AR AWB | F Y dDITE o A BISTD T |
TR EH ST fpiie @ g g WHEE SR
P PR A T P A W A YgAS J

AHISHE T, AT POl qedbdAdde  ep B P 8
Idd J Bl d JHE | H W "I ,HEA , B I W I
o o WP BT AP B -dAE UoEcds, I FHINI
T J I

TR JTeeT: U AT 125, Hoa WEH  8H |
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(Q. 125)
St yaer Aifgg Rigaml : ¥, S q0 I &b FAGE © -

IAEE "~ D _ofeiliel oo A A RBT AW E  HERFE I HT W

WRAE HIH T BY | RaR R T § B A O
Y & PEW AT g3 g AT T FWES 1FTF
HIFG 27 AED ¥ D ®HD IS T | BT 27 &F I AU
R b FHT “JI$E

Hgq o A daobsg 0B peHE & ,ghT S
e wEEE W L8R .99 TR A -FAH Y gl
REITE JAI. 307 ‘8,8 I FAdI® AN AHBI B
@ E, 95 wd d, T WAH QW REF WE I Fered _dq ued
H T QAT CAET YR © B o F oWl O H g e
H FERA Fd GHY TRE  87.. (CFHT )W T FHA FIIE I H
Shse TR E BT NAPHE  AH B _BF 300 ST WK
JeFTh B ‘WELIED  GUN®Y .. (T ) R &
e WWeE “BAET AW e dEIeHE T @
TN AT LA E I AP IRTT S RPSET T BT T
SO ST ©, B @i o “UHEp & § FE .. (T )

Y

HETT EGT : UL TT & 2

... ()
MyuyaerAfgg Rigamf : W H I T BFUYE I R BANRSD I
R PSASH S8 PR BIRIRE S WTHA IR
gok A aRT @ S ®IE Yo, (R )
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AT 3TeTel : AT HRD | A AT Todm
FENH AW FY
.. ()

AT =T 3R fIRar F3i1 (SF. Ives P9R): THIFH B, THY
WD TR AT g T A& | H W ALHF @D KT
I g BN 2018 El FH IUH dHW AR T Y | THIR =
A3 WP g9 A §H HIASHIRT T AN P DT WA G FHM  BE
272 & H I DR oA g B 100 A d o
2022 FT IR  HT dFDA HHAGRM I & TN
WD G EA D deud AT 2 IHfdd deud [ g B
B oew  RA AR @I dadis “|

BIY g & BT SNETE ST 8, S|, 2019 &
HWEAD 10917 JFH _ I H 4 G 93 SR 600 FH, HiFF ~ BT
W I 0 W e A AT I TEA D AA

FUmT & Reielr asn FTH B SR ATIA ICT
I AT Fge O, W SRR T g WR b
R ShEfT R FEIRRAF & |... (T ) FAHII ;A

FPNT T AT RH I oRET, Gwe we® gas
T B YeTE q P g e e HRT DA TR B AT
g1 ... (T ) RE _WIHTD CERd e W 11 T h
FURTHD — ©H DI | ATIISEBNT T AW _FISNT
W g AP AR WE WUITRT &, R fdbd )
cad IR ABHRT TITRT & M
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Ao afgg gl : By , 49 , g3 voawE  dsArE L BdU X
AW W -5ISUH I G B ‘el TERE  dIWE |
FAIRAY TP E 0 W HFATD 82478 b
REITHAI T FR O, AT hdase  JHAIT g 1 00
TAPR TR 44U I HT O F oicdbIdd®  JAEWER 1.1
Tereied o S 8 U BT 3H 25 UfloRT  ©F WY
AR BA T 4 gRITETh I SR 8, 1 SUd AFE ol S
R 8 RAWIRT 2021 § QAH b @i D BT, Aol
HPEHRM | P DEID  THE L, P TIIds TR HOY
E

Ha+igqs AIQ qererg HeH @79 JRADED 9
RE D ARAD _THRWE  d 9 R ICIITHA B
R/ A |

\

S AN PAR: AHIFRE WY, THIEID N R T fA D
FFGH A THB AT, AT R HN DT H P& SRS
ITPT “ AH  FSE SFPT AN & AT el TR b @A
yaIbd I H e 0 & 484 RSE A 201819 R 2.51
RS N 2019205 W 233 ASE  yITRY | WA&AT
R ddd B U dUH D <, 9  F gD =, 7B
WA S R e dwwa yaTRE s I8
AT T " WAT R B widud  dd P 13.85RA® b
ERRN D B R _WIMTD | EgweRE 9 @, wE 6
THRT  CGU gIHE dd g W o TwWas R _E
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WA ATIT T I SRR 7 TMADT R HSTRT
g | Pl Bcdd - 14446 IRIHUTERYRT ‘P qAJA 24x7
PoART Il b FRTPIEY HIT TR & Y RITSTe S W 11 8iF

HATHD TN GRTSNFe! T 25 GHE I SW POy W E, W W

@i doq T A I WRDAT T RIS L wH &

Pdsg MAT W WANH 2008 H w9 B ol @

Y TTaE |

TR 3TedeT : 3 H Wold B I ‘H,3dgH WeEe afy |
FBaETar |

... (TR )

AT TS NI, H @AY B dFwe F g, A
W SIS BrRT |
SHRI DAYANIDHI MARAN : | am happy to see the answer given by Minister
Sir. The Ministry has taken a nice attitude of considering children who use
drugs not as culprits but as victims. Since the Home Minister is here, | cannot
miss the opportunity to point out that the same NCB which comes under the
Home Ministry looks the other way from this policy and makes a sensation out
of small incidents irrespective of whether the person has consumed drugs or
not, arresting children and making publicity this is sending a wrong message.

| would also like to know, can you give us a statewise survey complete

with statewise numbers of the incidents of drug usage.
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Punjab, and Uttar Pradesh are considered to be at the top of drug using
States, It would be useful for us academically to pursue this subject....
(Interruptions)

AT OTeel : THIH A, FpIRT  oQl I E TR
TR T eRY SR

. a7 IR : THIHBR Y ,AHIETD G R

qirdE ~, # 3b Mo "I T

SHRI ANUBHAV MOHANTY : Thank you so much, Sir. The World Health
Organisation has classified drug addiction or Substance Use Disorder as a
chronic disease, a brain disease. It has a cause and, therefore, it can be
treated and prevented also.

Among the children, one of the most common preventable causes is
emotional child abuse due to parental alienation. In fact, data from other
countries state that these emotionally abused or alienated children are seven
to ten times more likely to become addicts. As | mentioned in my earlier
speeches in this august House, parental alienation has become a silent
epidemic. Today, 1.5 crore children are impacted by it in India.

Therefore, my gestion to the hon. Minister, through you Sir, is, whether
the Ministry is collecting data about what percentage of children suffering from
Substance Use Disorder come from single parent family where they have been
alienated from one parent and what steps the Ministry is taking in preventing
substance abuse by raising awareness about parental alienation among the

general population and for rehabilitation centres.



07.12.2021 38

PRI TR it : B BT | A 272 @Bgae W A
aAF 5 R HAM  TEE IPHEATHAE W 8ERA &
HT B FS  RD H QRIS R, IoAD I B o ®, W
TR H AT PRAPIRE  BIW 540 B e ... (FET )
T 3TEAET : AATH N ¥, FHREAGT @ &, I I FHIS Nl
iz
o afemT Hiftrs : g WD EweEd R ATI BT 10917 I
DG AL, H HMT WAWE IS ITHIT A IT dAE By
2018 W ET FHdsW  HRW | FT W RN 2019° &H
T W hEEE W T 107 I DA €, H
B " pilgb g ST E T, 131 E W 6.4 W H T YR )
JABIHERTE  ISH W O TD S5 F,IASBID 21 & W
E oAl 78,932 & |

WO olFIERe 0 YPIRE oW S ERTH Ad FH
PIRE B W FH 127 Rsoaitd  I& B8 | EHAMT
RAY |, TR APIERN S REAGHTA & AU
A4TE FMARE I FAIT 27 FRY PR UL JIE,Ip
AHIRD W 20 d oo 8 @iuRifen
HHRIE
St orpE AiE T AHIT AN TS HIgRT B THAET WD
v CIE o) * 2T | will be obliged.

AT STETeT | BEETHGHIT W 8 |
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ot arpug A THTT N FIHIT @ €, BA X Ao AIHS
figew /O | will be obliged.

pur uferr Wifes : IR @W @ |

Y Srqua Aigdl : H N H T, I S REES )

qII JTEFET: UH T 126, F il My |

39

| 3



07.12.2021 40

(Q.126)

SHRI KESINENI SRINIVAS : Sir, sanitation and waste management workers
have long been marginalised across the country. The COVID pandemic has
magnified occupational and health hazards that they are already facing. Many
of them work with limited protection and they do not even have formal
guidance and support. They have limited access to Personal Protective
Egipment (PPE) Kits and inadeqgate handwash and cleaning facilities.
12.00hrs

There is a clear need for sanitation workers to receive immediate
support to enable them to cope up with the heightened threat as the pandemic
still continues. So, | would like to know from the Minister the measures taken to
improve the working and living conditions of sanitation workers and to address
the deep-rooted structural ineqalities that have relegated them to the margins
of the society.
4 ST STBIIN: FH WY, T H EC P PRI &, ¥ PR D A
U TP ISHEC P IUITE I AN 2013H TG 2(1)G & AH
€, 9 IRPH I PSGRE D ATTHS TE T I B
g b TTHTE Iy I gEITTE H BT T
Ve SR TATHB W |
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"WRITTEN ANSWERS TO QUESTIONS

(Starred Question Nos.127 to 140
Unstarred Question Nos.1381 to 1610)
(Page No. 71 to 844)

* Available in Master copy of the Debate, placed in Library.
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AT STETET AW, g PRI g b B T
TIdDd 90 UTHEE | HY SR b o a3 Rer _Huad
by |

. ()
oY IR IGT AR : I BT, IEN IR BRI T § %
deAE I I 1L..(mET )

U 3TeTeT : WA AboH  dof P I BT I

. ()
SHRI T. R. BAALU : Mr. Speaker, Sir, | have also given a notice for
Adjournment Motion. ... (Interruptions)

T STETET : Il o, P9 |~ oY | LAbeT , I B
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12.01hrs

PAPERS LAID ON THE TABLE

AT 3TETET : Y HE CIUT I H AW EIH T |

THE MINISTER OF INFORMATION AND BROADCASTING AND MINISTER
OF YOUTH AFFAIRS AND SPORTS (SHRI ANURAG SINGH THAKUR): Sir,
| beg to lay on the Table a copy each of the following Notifications (Hindi and
English versions) under Section 34 of the Prasar Bharati (Broadcasting
Corporation of India) Act, 1990:-

1. The Prasar Bharati (Broadcasting Corporation of India) Official
Language Posts Recruitment Regulations, 2021 published in
Notification No. N-10/10/2013-PPC/PBRB in Gazette of India
dated 1% October, 2021.

2. The Prasar Bharati (Broadcasting Corporation of India) Junior
Administrative Posts Recruitment Regulations, 2021 published in
Notification No. N-10/001(4)/2015-PBRB in Gazette of India
dated 10" September, 2021.

3. The Prasar Bharati (Broadcasting Corporation of India) (Senior
Administrative and Applied Posts) Recruitment Regulations, 2021
published in Notification No. N-10/12/2013-PPC/PBRB in Gazette
of India dated 10" September, 2021.

[Placed in Library, See No. LT 5268/17/21]
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SUMIHT A, WTET 3R A1 Raxor w31e J g /3 a7 Jror R
T 9 IS AT (ATedt RO SAif): W L, d @ A9 wmAn g
ISITTHRIGR R EIA 2005 F N 29FF -9 (2) & idrd
B IF &3 4598(31) I 3 FR , 2021 F WD ITH T  UBAR
U G ERAD A Jrgd A WwRE * Dgut
(BT PRI IV TR ) IHENRA G N

[Placed in Library, See No. LT 5269/17/21]

T8 WA ¥ o WA (30 A ) e , A @ e A9 A
¥ e § '
(1) 3AYS A 2005 FI 77 & AAAICIT A
THE UTHRU (WE D g ) § (deE ), RA 2021 O 15
R, 2021 P WID IHT BT I . F D .F 63230 H
TR DM (B BRI DI &R ) |

[Placed in Library, See No. LT 5270/17/21]

(2) T T ERA , 2007 B AT 155D T -G (3) B
FATATEAAH , W4T &, 89p T, W B T F =s
((RIHFT ) 9T IE I Hirpey JERA |, 2021
T 199ds, 2021 P RAD JIHH B 99 . FH.H.76H
UBRgY B (B RRT T T &) |

[Placed in Library, See No. LT 5271/17/21]
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B 3R foraT Heamor G § o T3t (S Herrer dre)): W, H &
3 A FHE N g '

1.

@) "% 8 dewds I, AP F 2020-
2021 & AN PUH T HUd (B ®I3T U0 F T )
T WhIT W

@) e  § elews I, ERT T & 2020-
2021 & T RO FIR G e P Hu (B &
T < TROT ) |

[Placed in Library, See No. LT 5272/17/21]

© . IO TS D ST MR A , 2016 FET 46 F
8 -gY (2)PITaR TF L3008y (@), g, T 13
RR , 2021 SWID IHH  UBAE URT B S
e SIS 0, &R rIee 9 R
SRgRA A IR paR Ne deuf B @
I T TR ) |

[Placed in Library, See No. LT 5273/17/21]

AT I 3R STfeTRaT Jare & o7 73 (AR TR Yifte): sREr
m  Has A9 N eRRa '
1 @) TR CIdWRY T "EHEE A AT B

tg (D & 2012-2013 b aN BUH AP BUH xSl
W 3 IR ) R WEde W |
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(2)

(3)

(4)

()

@)

849
T R REEdR g "HREFH IE W
B8, TN & 2012-2013 & Y T WX 13 Wem B

e (BY ® RN IR ) |

g (1) " Bl W bW E T NWETTD PO @A
JIERT (BT R RN TR ) |

(%)

(P )

@)

(%)

[Placed in Library, See No. LT 5274/17/21]
97 W WD AR H A RE & olss, pTH G D @ 2020-
2021 & IF YR Hb U B @ SENT GRT )
i IR
I W A AR T I NE & civs, I G P N 2020-
2021 & P R PR ST H &7 F gyt ES @ SN
GEHYT) |

[Placed in Library, See No. LT 5275/17/21]

wWS T8 U9 ,sXASD &« 2020-2021 & AN PUH HD
gt (Y SR IR ) R WRde W |
WS B A9 ,5XASD o 2020-2021 D P R J
S W dEHd (BI  STER ERT ) |

[Placed in Library, See No. LT 5276/17/21]
[ fom Neud@iR § 9 ‘HmRE T FET R
By (D & 2011-2012 b aN DU A D Ut xSl
I IR ) R WEde W |
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(6)

(7)

(8)

(9)

@) IR AR S T ‘HEE T T
B8, TN D & 2011-2012 &P Y T WX 13 Wem b
g (B T SR R ) |
g FHG)AEE WP E T IHNEBTIIR R
JIERT (BT R RN TR ) |
[Placed in Library, See No. LT 5277/17/21]
(@) P 07 REIIE 8.3 & & 20112012 & INH
R AR (BT T o IR ) R WRde 9|
@) Py BT RERE |, 8.dP b 2011-2012 & BT R
PRI G e By EY @ T IR ) |

g T (7)H Bl W dWH E T NN TD PO QA
JIERT (BT R RN TR ) |
[Placed in Library, See No. LT 5278/17/21]
@) I RH egIR S ‘EREE T A E R S
Bg I b & 2020-2021 b AN BuH AP BIH (B
W I IR ) R W@Rde W |
@) JF o AR S g ‘HXRET T  AE B
B8, TR D & 2020-2021 P I TR JepR G W& E3
g (BY ™ SIY ORRT ) |

[Placed in Library, See No. LT 5279/17/21]
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(10)

(11)

(12)

(13)

(%)

@)

851

I W A AR T I NE = civs, T G B 2011-
2012, 2014-2015 & 2015-2016 & AN HUH HD HUH
FS ™ T TR ) A WHdAT W

I W A AR T I NE & civs, I G b o 2011-
2012, 2014-2015 BT 2015-2016 % T RG> WA= FTI W &7
Fgl  (FF W T TR ) |

g HU)HEE oW E T AT ISR R
Jal O9RRT (BY ™ SR T ) |

(%)

@)

(%)

@)

[Placed in Library, See No. LT 5280/17/21]
i w @a #e fAWNs RE & T W 0k as, iy
H®AW RS D A 2020-2021 D AN PUH FHD PUE
FS @RI I I0) T WHdaT 9 |
Jrasca @d e fAws R a9 T Re s Prs, iy
AW, BRET P 2020-2021 P FI R FIR 7
Wemdgul (BT R T TH) |

[Placed in Library, See No. LT 5281/17/21]
Fehe AeRE P& , I P & 2011-2012 & 2012-
2013 & IF DU AP UL ES T RN TR )
I IARCINCE
FeUe" WRWRE P& , T b @ 2011-2012 & 2012-
2013 & P R IR ST H &7 Byt (S @ S

TR ) |
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(14)

(19)

(16)

(17)

852

g FHINABE 0 FW F T GAIAN BT TP R
g 3 B (BY @ RN IR ) |

(%)

@)

(%)

@)

(%)

@)

[Placed in Library, See No. LT 5282/17/21]
q¥pipTh  oF, RS P o 2020-2021 & AN pUly
Fgul (B W RN IR )T W@ JRdT O |
qHpEFTh  oF, RS b N 2020-2021 b P D
IR G T HgH ES T T IR ) |

[Placed in Library, See No. LT 5283/17/21]
RS FF , BT B H 2020-2021 & N BUH AP HUG
ES PRI I I0) T WHdaT G |
RS T, BT & & 2020-2021 & I RO FAR a9
Wem gl (BT R TI T TH) |

[Placed in Library, See No. LT 5284/17/21]

g WMER SRS TTaeH, AITISd & 2020-2021 &
af i Tegf (B ®RI T W) R T
o |

g RRER NG M, fids®d @ 2020-2021 &
PTRT D IR G WeT b Hud ES @ A
GEDHT) |

[Placed in Library, See No. LT 5285/17/21]
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(18)

(19)

(20)

(21)

@) T .0 . YRS IH X IWE |, YD & 2020-2021 B
af i Tegd (B ®RI TW T ) R BT

o |

@) G .PAT. YR dH X IWE |, YD @ 2020-2021 B
PTRT D IR G WeT b U ES T A
G ) |

[Placed in Library, See No. LT 5286/17/21]

@) W g My iXaed o 2020-2021 F AN TR “HE
(B R AW R Wiaa W

@) W SN , SIS B & 2020-2021 P HI RD
IR G & Hguf FES @RI AT T TH) |

[Placed in Library, See No. LT 5287/17/21]

@) AFAF WEE WRed 0 @« 2011-2012 Faf Uy &
FEf (FY W Y TR ) T WEaa W

@) TFAF GE WRee @ 2011-2012 F BT /B
AR GIT W& B EY W R IR ) |

g FH0)NBEH 9 W H T W AT TP RA
JIERT (BT R RN TR ) |

[Placed in Library, See No. LT 5288/17/21]
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(22)

(23)

(24)

(25)

(26)

(27)

(@) SHDH PARBN H AN Hg |, WIEID
& 2011-2012 /T 2013-2014 & afoufyy FAFeusi (B
W I IR ) R WEde W |
(@) ToHdH ITPARBN SHA RS Hg , WEID
N 2011-2012 & 2013-2014 F I T W GTT HET D
g (B ™ R S ) |
g T (22) ¥ B W AW F T TR THB QT A
qJa J BT (B @ RN IR ) |
[Placed in Library, See No. LT 5289/17/21]
(@) Yog HRAL, BGID o 2015-2016 S IN PUH TP
g8 (BQ @ S TR ) P WEda Q|
@) YT HAIE, AR & o 2015-2016 P B R FAR
ST WeaTdEIE (BY @ S IR ) |
g T (24) H B W HH H T KT TR R A
JAERT  (FY R IRNT TRT ) |
[Placed in Library, See No. LT 5290/17/21]
(F ) IOGd & XA, BIHAD & 2016-2017 & I PIH  HAD
Wi (B W Y IR )R WlRdT W
@) TINT W XAE , BIHD  H 2016-2017 P BT RGp W<
SR HeT g (BS @ S ORI ) |
g FH6)NBE 0 W E T W AT TP R
JIAERT  (BY R RN TR ) |

[Placed in Library, See No. LT 5291/17/21]



07.12.2021

(28)

(29)

(30)

(31)

(32)

(%)

@)

(%)

@)

855

VR UR fedy SRS, dabd P N 2020-2021 H AND
g Fdgd (B ™ SR IR ) @ MRde |
VHp URIes SR, dhabd d N 2020-2021 P BT HOT
B IR ST &7 Dyt FS ™ T IR ) |
[Placed in Library, See No. LT 5292/17/21]
9P  RILIC , R & N 2013-2014 & I Uty &
Fgul (B W AN TR ) T @Ead W |
9P HALIC , N D & 2013-2014 & T RO
AR GIT W& B EY W R TR ) |

g FHOABE 0 W H T W AT TP RA
JIERT (BT R RN TR ) |

(%)

@)

(%)

@)

[Placed in Library, See No. LT 5293/17/21]

ThBIEER R , IS @ 2020-2021 S IN PUH HD
il (B ® o ORI WRda W
R BRI , RSP o 2020-2021 & P R HehX

SR FEHT (B T RN IR ) |

[Placed in Library, See No. LT 5294/17/21]
smap _B, gD & 2020-2021 & AN DUH AD S
g8 (BQ @ S TR ) P WEda W
W 0, cREASD & 2020-2021 P PI Fw Feb 5T
Werdgul  (BFS  SERY TR®T) |

[Placed in Library, See No. LT 5295/17/21]
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(33)

(34)

(35)

(36)

(%)

@)

856

TH AMER ST AT Bb S, ISP & 2013-2014 A
2015-2016 TP AR HIH HD U ES @ W
TR ) R WRIAT G|

TH AMER ST AT Bb o, ISP & 2013-2014 H
2015-2016 T I R Fa ST W &7 B Gyt G

R I IR ) |

g HE)HEE W E T AN ISR /A
Jal O9RRT (BY ™ SR T ) |

[Placed in Library, See No. LT 5296/17/21]

@) @ .5AT.IFGd W RIIE |, UPHD  H 20152016 H

@)

afaty HAdbgad (S @ SN O ) R ®™ET
Ry |

T PA . IRAd W RAIE UPHD N 2015-2016 B
P RUID JAR G HeT D pud E#F ™ W

TR ) |

g FHEHABE N W E T W AT TP R
JIAERT  (BY R RN TR ) |

[Placed in Library, See No. LT 5297/17/21]
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(37)

(38)

(39)

(40)

(41)

(42)

\

(@) ZBp SS oW <hS T, WD &H 2014-2015 & AND
gt Fdgn (B ™ S IR ) RIS |

A) P TE W S BT, MDA 2014-2015 b BT R
AR GIT W& B EY @ R IR ) |

g HENABE W E T AN IO R

JAERT (B R ST AR ) |

[Placed in Library, See No. LT 5298/17/21]

@) IFEHH T IO, T H F 20162017 & dF
i Fde (BT ™ BN W ) e WRdT W

@) IFEHE TR, IAD  H 2016-2017 P BT Kb
AR GIT W& FEH EY @ R TR ) |

g HE)HEE N PW E T AN TP @

JIAERT  (BY R RN TR ) |

[Placed in Library, See No. LT 5299/17/21]

@ ) w7 , TeoR®d o 2013-2014 & IR PIH  HAD U
FY W I TR ) R WEdT W

@) ufiT ReT , TeR D F 2013-2014 B B R HAR G
WerdEI  (BF B ST TR ) |

g FHEANTEHE S dHE T AN IS RN

JIAERT  (BY R R T |

[Placed in Library, See No. LT 5300/17/21]
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(43)

(44)

(49)

(46)

(47)

@) ¥ sHE gIReT dE B TS, IHIBD N 2020-2021 P
af iy el (BT W T TR ) R rEBd

o |

@) W 3h FIREH A8 WP TS, dFIBD & 2020-2021 B
T ROID JIR G WeT b Hua ES ™ R
GERT ) |

[Placed in Library, See No. LT 5301/17/21]
@) ARE & aIE |, Fdd F 2012-2013 & AP
gl Pt (BY W R IR ) R WRdT W
@) TfE R WRE & N 2012-2013 & BT R
IR T T Hgua FS T IR ) |
g FHUHUBE N PWE T ANBTTII RA
JIAERT  (BY R R TR ) |
[Placed in Library, See No. LT 5302/17/21]
(@) BFRAN HARRE B @ 2020-2021 & A euy &
Pl (Y W T IR )T WRdT W
@) T  HIWE | FAS N 2020-2021 F I R
IR G & HgH ES T IR ) |

[Placed in Library, See No. LT 5303/17/21]

(F ) FFAM HIME FA d & 2013-2014 J 2015-2016 T
HANIIE Fheud (BRI W SN TR ) el T
R |
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(48)

(49)

(50)

(51)

@)

859

TRl TIAME TRl N 2013-2014 I 2015-2016 T
& P R FAR G WeT F Hul ES  ® W

GERT ) |

g F@HHBE W W G T ANET TP QI
JIERT  (BY @ RN IR ) |

(® )

[Placed in Library, See No. LT 5304/17/21]
FRERTT REIFRE , 8PP & 2020-2021 & af®
ufr Aeet  (BY @ U I ) e MEdeT W
BT RCTRIME . DD & 2020-2021% BT G
AR GI]T e BEwh EY @ R IR ) |

[Placed in Library, See No. LT 5305/17/21]
Agc WG pw, BW b H 2020-2021 B AND
g Fdgd (B W S IR )@ ®Ede W
qgc (WY bW, BIH  p AN 2020-2021 P I R
R0 REAR IR F G 28 5] EY W R IR ) |

[Placed in Library, See No. LT 5306/17/21]
Preddd  Bb WS-8 L A%D N 2020-2021 & N oM Hb
Wi (BT W Y O )R WRdT W
PrSAHE B S-38 , 48D & 2020-2021 D I FEH
IR G T HgH ES T IR ) |

[Placed in Library, See No. LT 5307/17/21]
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T8 HATE § 1T HAT AT Jash BRIHH AR Vel F1erd H 157 T3t (57 frrefrer
UTIOTR): SRR, H @A i AR SN '
(1) (@) T0Jd b= I8 , BRA D & 2019-2020 b aF BuE
FEf (FY W Y TR )T WEaa W
@) T T b G&H , BRA D & 2019-2020 b BT R
AR GIT W& FEH EY @ RN TR ) |
2) ® 3h(1)HEH W bW T GIHE B TD T R
JABRT  (BI R W IR ) |

[Placed in Library, See No. LT 5308/17/21]

(B) (@) FAIICIIWRDHT TR, GRR P @ 2019-2020 B
afaty HAbgHd  (FY W SEN O ) R R

o |

@) BAISICITRRGRT T T, TREF & 2019-2020 &b
BT RUD FIR G e Db Hul EI ™ RN
TR ) |

4) ® 7 (3)HEHE W W E T NI TP R
JAGRT (BT R ST TR ) |

[Placed in Library, See No. LT 5309/17/21]
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12.01". hrs

COMMITTEE ON ESTIMATES
Action Taken Statements

SHRI DILIP SAIKIA (MANGALDOI): Sir, | beg to lay on the Table the following

Action Taken Statements (English and Hindi versions) of the Estimates

Committee:-

1.

Statement showing action taken by Government on the
Observations/Recommendations contained in Sixth Action Taken Report
of EC (16th Lok Sabha) on the Observations/Recommendations
contained in their Thirtieth Report (15th Lok Sabha) on the subject
National Film Archive of India’

Statement showing action taken by Government on the
Observations/Recommendations contained in Nineteenth Action Taken
Report of EC (16th Lok Sabha) on the Observations/Recommendations
contained in their First Report (16th Lok Sabha) on the subject
Occurrence of High Arsenic Content in Ground Water’

Statement showing action taken by Government on the
Observations/Recommendations contained in Fifth Action Taken Report
of EC (16" Lok Sabha) on the Observations/Recommendations
contained in their Thirty-first Report (16" Lok Sabha) on the subject

Import of Uranium for Nuclear Plants.
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12.02 hrs

COMMITTEE ON EMPOWERMENT OF WOMEN
Action Taken Statement

SHRIMATI RAKSHA NIKHIL KHADSE (RAVER): Sir, | beg to lay on the
Table the Final Action Taken Statement (Hindi and English versions)
showing Final Action Taken by the Government on the recommendations
contained in Chapter | and Chapter V of the 2" Report (Seventeenth Lok
Sabha) of the Committee on Empowerment of Women (2019-20) on the
Action Taken on the Recommendations/Observations contained in the
Fifteenth Report (Sixteenth Lok Sabha) of the Committee (2018-19) on the

subject Working Conditions o f Women Teachers in Schools:.
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12.02°% hrs

STANDING COMMITTEE ON ENERGY
Action Taken Statements

At Iofta I Rig @ (PR): @ BT A A A9 F Gl
o e AR (B @RT I TR/ ) THERRI B
(1) IHIRBE -7 Fw ' BeF G ™ T W
FW U H (16ddbpW ) N AT /BRT AT
RGP § -RIsD IR e & "W A (17ddD
W )P IT JHH  H T BT /B IR G B g -
IRTE |
(2) i a9 § W AR Y dRg B
% T E MM wowm UM H (16ddmw ) H
3cH T H TR /8 THIR G B g IRISH IR A
T W H 17 AFH ) F T IHH  FH T
Ber /BTN P g RIS |
(3) W T MT® W g W dadw d R A
(169 /P ) § 3l T @ /B TR G & g -
WRIsh R AP I T H (17ddRH )P T IH
ol T BT /B TR e B g -aRGS |
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(4)

()

(6)

(7)

864

o 2019-20 b RHATIHARTS ‘HNIADH I D
7' 9% JEdw § e  wm oy H (17ddaxw ) H

I TEART /B TR G B g -gNIsd IR ¥ FH
@ UHH (17 IFHF ) T IHGH AAT
BReT /B TR G B g -aNgds |

o 2019-20 b BT  JEATADH FA DT ' ¥¢FH F9G
wd fd S g uwH (1T AP W ) H AT
kT /8 TR T T F-§-RIsD IR 5 dd
W U H (17Td AW ) b I IAGH AT

Ber /BTN P g RIS |

o 2020-21 & RATIHARTS ‘HNIADH IAD
7' 9% 9 W e 0 a4 ul e (17ddew ) H
37cH T /e /8 TR G b g IRISH IR A

F Ugd URH (17dAFWH ) b T IH T JAT
Ber /BTN P g RIS |

o 202021 S REFT JHAIAPH FA DT T'IF  GIY
Y W W O uwWH (1I7Td AP W ) H AT
Brer /B TR g B §-RISD IR H WD
Je&@ = U H (79 AP W ) & I IH T JAT
BAer /B TR G B g ARG |
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12.03 hrs

STANDING COMMITTEE ON FOOD, CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION
14" to 17" Reports

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, | beg to

present the following Reports (Hindi and English versions) of the Standing

Committee on Food, Consumer Affairs and Public Distribution (2021-22):-

1.

Fourteenth Report on Action Taken by the Government on the
recommendations contained in their Ninth Report (17" Lok Sabha) on
Demands for Grants (2021-22) of the Ministry of Consumer Affairs, Food
and Public Distribution (Department of Food and Public Distribution).
Fifteenth Report on Action Taken by the Government on the
recommendations contained in their Tenth Report (17th Lok Sabha) on
Demands for Grants (2021-22) of the Ministry of Consumer Affairs, Food
and Public Distribution (Department of Consumer Affairs).

Sixteenth Report on Action Taken by the Government on the
recommendations contained in their Eleventh Report (17th Lok Sabha)
on the subject Price Rise of Essential Commodities — Causes & Effects’
of the Ministry of Consumer Affairs, Food and Public Distribution

(Department of Consumer Affairs).
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4. Seventeenth Report on Action Taken by the Government on the
recommendations contained in their Twelfth Report (17th Lok Sabha) on
the subject Strengthening of Public Distribution System — Augmenting
use of Technological Means and Implementation of One Nation, One
Ration Card’ Scheme”of the Ministry of Consumer Affair s, Food and

Public Distribution (Department of Food and Public Distribution).
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12.04 hrs

STANDING COMMITTEE ON RURAL DEVELOPMENT
AND PANCHAYATI RAJ
Action Taken Statements

£} JATORIT SUd (JeTSTON): BT WH L, H W H A TRl

TR IO 99 @i e AR (B ®T A I TRT ) F

RGN '

@)  THRRIE TR ATH)DH _FA DT T (2019-20)
UET U H (17ddeH ) H i T BN AR g7 &b
§ -RIST 9 79 g A (17ddE ) |

@) TR ISH ATAD S T DT T (2019-20) S R U & (174
ABW ) § IcH T BT HIR T B g RIS T I 8T
g & (17ddm ) |

@) THuRRI TAEFAT ATH ) DH _FA DA T (2020-21)
g U H (179 ) H 3l T BRRER 5T & g -
IRISTIT 10T T A (17490 ) |

(W) CUBH IS ATHADH A DT T (2020-21) ¥ mE @ (174
AdBH ) H IcH T BRI FaR G B § R AT T 129
g & (17ddm ) |

=) 7AW Pl @HWRE AT ) D _FH DT T (2021-22)
T 13d Ul s (17ddeH ) § ofdh ' BN g1 &
§ - RIIT 9T 179 U H (1790 ) |
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@) Cqfd gwE (TAERE ATH ) DI I A T (2021-22)
T 143 ufre (179deH ) § ofdh ' BN g &
§ NI 9T 18T U H (17ddH ) |

(FT)  UBH ISH  ATHDH A DT T (2021-22) ¥ 154 R A (174
ABH ) H IcH T BRI FaR G B g IR IST §d 199
g & (17ddm ) |
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12.05 hrs

STANDING COMMITTEE ON WATER RESOURCES
(i) 13" and 14" Reports

SHRI DHANUSH M. KUMAR (TENKASI): Sir, | beg to present the following
Reports (Hindi and English versions) of the Standing Committee on Water
Resources:-

(1) Thirteenth Report on Action Taken by the Government on the
Observations/Recommendations contained in the Tenth Report on
Demands for Grants (2021-22)' of the Ministry of Jal Shakti -
Department of Water Resources, River Development & Ganga
Rejuvenation.

(2) Fourteenth Report on Action Taken by the Government on the
Observations/Recommendations contained in the Eleventh Report on
Demands for Grants (2021-22)' of the Ministry of Jal Shakti -

Department of Drinking Water and Sanitation.
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(ii)Action Taken Statements

ST, WO STRINATe (Uf3T TFURe) : THISE By, § iy ‘&
UHIRGIT M F-§ -IRASHRT T da GRT (B RRY I T THT)
BN
(1) T T (OITRNTT T )P ‘H_ITDH T (2019-
20y PAR HER Ul & i TEHI /BARRRIR G
FE RIS ITIH U |
(2) T A (WERNT TR B )P A FADH T (2020-
21y T IR Hwr Uiy &9 ok TEk IBARER AR ST
FE RISTIT AT T A |
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12.06 hrs

STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the 16"
Report of the Standing Committee on Rural Development on BPL Survey
[currently Socio Economic and Caste Census (SECC), 2011] pertaining to
the Department of Rural Development, Ministry of Rural Development*

SYHIHT AT, @TeT 3R AT~ fIaRoT S § 97 J3i1 qAT JFIT fordrT
AT § 5T 3T (ATeAT FPRoe Saife) - ARTeR Wy, § 7R

(5 N £ v T ot ) v RN ) S e - Ll oS s sk R o i
NS | (@ I ), 2011 P IR HIHRN 9 W e 169
U AT i T W g rAd e 0 R A s g9
TRIIRTE |

" Laid on the Table and also placed in Library, See No. LT 5267/17/21.
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12.06"%hrs

MOTION RE: 26" REPORT OF BUSINESS ADVISORY COMMITTEE

Y IR IO AR (TERMUR) : THIRE B, § g &
g-

‘BEWH  6R¥R 2021 BFH  IRAHI  HAPRAD

s U A e

T 3Te8T : U3 BT
‘PEW 6 8RR L2021 DWW HUKPT  HARD
BIW U T s I

IR D, T _ |

AT ITeTeT 1 FHY el — HIEA T |

... (TR )
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SHRI RAHUL GANDHI (WAYANAD): Hon. Speaker, Sir, thank you for giving
me this opportunity. S 9 I W 8, BT dofiH G 700 BRI
e IygTH A T e Fe @ R H%H TeET R LB
T ol R s bE |

30 TR b Jeufiied BC Sl X i R EESER: i
RS | T fRe T ‘@I  Wdss E€HE O IFH H
BT ITFHIRT  TRWH 400RH FE O THH 00 PIT WA
e el HIs2@HdIMBBE I BRE NWE,F dEaw

CEMeT R T |
& 70 R DERINGHSE S udIe B I ERT Cge o
RS I TgTT A T AT T SBRIRATBE & * BabgH

RTac e I3 A9 0 WFHE L, ITTE B ... (TR )
¥ SR “mig BugHEe AT HAITI@E LA
Hhq T8, ISP I o FSN Y "R ERNTIR A ER |
AT | ... (T )
T 3TeeT : H e AN\ By |

.. (ST )
#Y IR T AN (TERMUR) : X, HE FPE @ od & A | ..
(< )
AT 3eTeT : HE . AT TN |

... (TR )
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SHRI T. R. BAALU (SRIPERUMBUDUR): Hon. Speaker, Sir, | also associate
myself with the issue raised by Shri Rahul Gandhi.

At the same time, | would submit that for the past two months, Tamil
Nadu is under severe flood waters. Even today, our Chief Minister, Tamil Nadu
has gone around the suburban areas of Chennai. For the past 31 days, it is
under knee-deep waters. ... (Interruptions)

Sir, | along with Shri Dayanidhi Maran, have given a notice under
Calling Attention yesterday. But it has not yet been charted out.

Every day, | have been seeing the List of Business, but there is no
mention of it there. | have also given a notice under Rule 193 on this issue.
So, when are you going to admit our matter so that we can discuss it in the
House?

Sir, it is a very, very serious matter. | have been going on after you for

the last 10 days regesting you t o admitit. Please doit. ... (Interruptions)

.. (ST )
T 3TeTeT : T HIET  , HF i B IIT S

.. (ST )
#ff iR Rig (Rari-aeesre): A IR Y W  JHOR &AM da &
5 & |, @ RoF oS ... (R ) & 2014 J R & W

Equ e ®@® A% HHE |THIR IS WA WP
I TE I@dH  FEE e G N MW
THT  H T FA o , TR 3 S ST BT " I €F k)

W Bl T )H W AT GT-WEd A dHE A D AR H @
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I E | ICIINHT -334 WET AT @ g sWEwdd & | I
R SIG CIRNVHE T ATYId B I TN W oHH B IU |
FURT  qT® , ISIIIHT 71 I WF | J&HpeET I SH
frfEdeR@M T " Jedd E I 152 RifEh e * | Atk
TRIAT IR & NATHITS I T \ FEhd RRART BT ...
(TR ) T U9 & e HICRIRHT -9 BIRE TS

AU G T SN S dY |, S HRTH A IH B )
) WTHA @AAC ... (FET )
12.12 hrs

At this stage, Shrimati Sonia Gandhi, Shri Rahul Gandhi, Shri T.R. Baalu and
some other hon. Members left the House.

W, O AT T IS gAIT BT RDY
foEs @ oRENET SRS | g4 WP HIT
T I... (T ) 1578 X & W XD FASPICHESNT R Hep
HWSALIY 1 FTRE  GRIAH 1525V D B 16 Uah | ded
O deR AR F A I IIE IS BT gRBI AU 9
TAR T X & H B dgH ICIIIHT 709 FRE | W J 9 ®I g &l
I8 H AT IV, I 9T 8T % 709WTT 1484 9H T
W AMEIHE G FEHI IV | (TR )
AT el : I vad S 9 |

.. (S )

N iR Rig: ATy 300 9w, ® AW SHtEeT T

g |
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, last month, our
Chief Minister met the hon. Prime Minister with a very crucial issue that Border
Security Forces are penetrating 50 kilometres inside the border areas. They
are taking over the possession of land which is not being supported by the
Government of West Bengal.

Our humble submission to the Government is that it will become a law-
and-order problem, ultimately, if an encroachment upto 50 kilometres takes
place in any area of the State by the Border Security Force. It was 80
kilometres in Gujarat which has now been curtailed upto 50 kilometers. It is
happening not in Bengal but the same thing is happening in four other States
also. Sir, you are well aware about the incident of Nagaland. This deployment
of Central Forces in different places will never be good for the Government.

Therefore, our humble submission to the Government is that
immediately the Central Forces should go back to the border areas according
to their system and jurisdiction. The Government should also withdraw the
order that BSF can take entry up to 50 kilometers of a states ju risdiction. It is
totally against the federal structure of the Government functioning. We hope

that it will be implemented immediately.
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"SHRI A. GANESHAMURTHI (ERODE): In the Southern Railway, under the
Salem Division, there are cities like Coimbatore, Tiruppur, Erode and Salem
with so many industries situated around them. The labourers and other
commuters working as employees in middle level capacities in various
organizations travel for work every day through the trains from Erode to
Tiruppur and Coimbatore.

Hon. Chief Minister of West Bengal Ms. Mamata Banerjee, when she
was the hon. Railway Minister of the Union announced IZZAT Scheme which
ensured 100 km travel at a cost of Rs. 25. | was the Member of Parliament
representing Erode during that time also. Through this IZZAT Scheme, | was
instrumental in getting 6000 monthly season passes for the labourers who
went from Erode to Tiruppur, Coimbatore and Salem. There was a large
number of labourers and employees who commuted to work from Erode to

Tiruppur and Coimbatore during that period.

Now there is more number of labourers who use trains to commute from
Erode to Tiruppur, Coimbatore and Salem. Before the spread of the COVID-
19 pandemic, trains were operated in these routes. 1) Train No 66600-66601-
Erode-Coimbatore-Erode passenger; 2) Train No 66608 -66609-Erode-
Palakkad town - Erode passenger; and 3) Train No 66602 -66603-Erode-

Salem-Erode passenger.

* English translation of the speech originally delivered in Tamil.
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These train services which were stopped should be operated again so
as to benefit thousands of commuters of this area. If possible, | urge that the
|IZZAT Scheme should also be made functional. The issuance of season ticket
to passengers should be continued as it was before the spread of the COVID-
19 pandemic. To facilitate the passengers with unreserved tickets, there
should be unreserved compartments attached to all the express trains passing
through Erode.

Thank you.
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SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, | have given a notice of
adjournment. | am thankful to you for providing me an opportunity to speak in
the Zero Hour’

Sir, my submission is regarding the CBSE examination which was held
yesterday. You may kindly see, the Class Xl Mathematics examination of
CBSE which was held on 6" December, 2021 was highly tough and very
lengthy. Most of the gestions which were asked yesterday in the CBSE
Mathematics examination were out of syllabus. Also, the students are totally
depressed and mentally down, which may affect their future prospects also.

Similarly, Sir, on 3" December, the Class Xll English examination of
CBSE was also very tough and the gestions were out of syllabus. It is
creating much havoc among the students. They are depressed, and it is also
affecting their psyche.

Sir, it is very important to note that the result of CBSE Class XII
examinations is very important as far as higher education is concerned. For
getting admission into all the professional courses, the result of Xll standard is
very important. So, kindly address the genuine grievance of the students by
making the evaluation process very liberal. Last year also, the same thing had
happened, and the Government had taken a very lenient view on this by
making the evaluation process very liberal. So, | urge upon the Ministry of

Education to consider this issue.
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At the same time, you may kindly see, the State syllabus and the ICSE
syllabus is very easy and the exams are also very easy. As far as the CBSE
exams are concerned, they are very tough, lengthy, and also the gestions are
out of syllabus.

Sir, thousands of students are in difficulty. It is also affecting their
psyche. ... (Interruptions) So, | urge upon the Government to take immediate
measures so as to redress the grievance of the students by making the
evaluation process very liberal.

With these words, | conclude. Thank you very much. ... (Interruptions)

st fae ARV ASaedR (TIfRIR): AHITMRET B, AN TRK
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TH DY | WA SHT® MBI F3p degd WO UTH
& pEHT @RI TIRETTRFIN IR T, B W AR
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SHRI KODIKUNNIL SURESH (MAVELIKKARA): Mr. Speaker, Sir, actually, |
have given a notice for Adjournment Motion on this matter but now you have

converted it into a matter of public importance to be raised in the Zero Hour.
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Sir, today all the media have reported a very shocking news of the
barbaric incident of an alleged molestation of students in Muzaffarnagar, Uttar
Pradesh.

T erege : A8 Re bw ‘ug e gieReERE I |
SHRI KODIKUNNIL SURESH: Sir, | am just pointing this out.

Sir, the barbaric incident of an alleged molestation of 17 students, who
were taken from their homes on the pretext of a CBSE practical exam, and the
subsegent registration of FIR against the managers of two schools in UP5s
Muzaffarnagar is yet another example of lawlessness and precarious safety of
women and children in Uttar Pradesh where both the police and the
Government are acting in connivance with the criminals and wrong doers.

It is disturbing to note that while stringent provisions for registering cases
of POCSO are in place, even after a fortnight, the accused are yet to be
arrested and thereby they have been given ample opportunity to abscond and
destroy the evidence in the process.

Hon. Speaker, Sir, the fact that the girls were allegedly fed food laced
with sedatives and molested on the night of 17" November speaks volumes
about an elaborate conspiracy with more perpetrators involved and a plot that
is more hideous than its prima facie appearance. ... (Interruptions)

Hon. Speaker, Sir, | would like to regest, through you, that the
Government should discuss this matter and take action to seek a report from
the Governor of Uttar Pradesh and revoke the licence of schools that are a part

of this crime and also a judicial investigation is instituted.
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SHRI LAVU SRIKRISHNA DEVARAYALU (NARASARAOPET): Thank you,
hon. Speaker, Sir. | would like to bring to the attention of the House an
important matter regarding urgent maintenance of Srisailam and
Nagarjunasagar Dams.

The Srisailam Dam is the second largest capacity working hydroelectric
station in the country. Nagarjunasagar Dam is the tallest masonry dam and
has the largest canal system in India. A large gantum of people in Andhra
Pradesh and Telangana are dependent on these two dams. Some repair work
has been carried out in the Srisailam dam but recommendations made by the
DRIP expert panel lie unimplemented. The widening plunge pool at the base of
Srisailam is in a dangerous situation.

In 2020, the right canal gate of Nagarjunasagar dam broke away and a
huge gantity of water got wasted during that time. Therefore, the entire dam

needs maintenance to prevent more such accidents. An influx of capital and

manpower is needed to ensure safety.



07.12.2021 885

Sir, | regest that urg ent repair work should be carried out on Srisailam
and Nagarjunasagar dams with the help of the Government. The plunge pool
management, which is an important aspect of dam maintenance and safety,
regires urgent attention. A dam burst analysis of both dams should also be
conducted to record the effects, in case the dams burst. ....(Interruptions)

Sir, both these dams fall under the jurisdiction of Krishna River
Management Board (KRMB). Instead of goting technicalities and shying away
from this, the hon. Jal Shakti Minister should own this responsibility and focus
on ensuring dam safety. Thank you, Sir.

ADV. DEAN KURIAKOSE (IDUKKI): Sir, yesterday | raised the Mullaperiyar
dam shutter management issue. | did not want to repeat that subject again but
yesterday night about 12,000 cusecs of water has been released by the
Government Tamil Nadu in the downstream. | seek the intervention of the hon.
Prime Minister to get this issue resolved and ask the Tamil Nadu Government
to stop this inhuman activity of releasing this much huge gantity of water. That
is my Adjournment Motion notice for today as well.

Sir, my todays Zero Hour submission is with regard to Minimum
Support Price for cardamom. Out of the total production of cardamom in India,
about 60 per cent is produced in my district. At present, the cardamom farmers
are in a critical situation. Due to COVID-19 pandemic all over the country and
the implementation of farm laws, anybody can trade it online from anywhere,
without any control of the Spices Board. That is the main issue.

....(Interruptions)
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Therefore, we regest the Government to first include this commercial
crop in the CACP list and then announce an MSP of Rs.2000 per kilogram for

cardamom. Thank you, Sir.
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IR IF R, 97d0 FdH PAGTE

“Hon. Speaker, Sir, today | take the floor to raise a very important issue
and draw the attention of this august House to that matter. This is not the
problem of my constituency only;such heinous crime is being carried out by a
group of conspirators in other parts of the country as well. Sir, the area and
constituency | hail from are facing this unige problem. Particularly the
pensioners, the people who have inhabited there after retirement, their hard-
earned money is being swindled from their bank accounts regularly. These
hapless people have toiled hard, throughout their lives to earn that money. But
the money is being siphoned off fraudulently. The victims are reporting the
matter to the police authorities, who are no doubt registering the cases,
because in Assam, police are responsive enough. But the problem is that,
police are expressing their inability citing the fact that they dont have any
mechanism to catch these fraudsters. When the victims go to the banks for
redressal, the officials of the bank also express their inability as they also do
not have any technological knowhow at their disposal to trace and catch the
culprits. | have collected the latest data from my people today according to
which in 2019, 276 cases, in 2020, 197 cases and this year, so far 231
incidents have taken places. If | take all the 545 constituencies together and
multiply the number then we will be able to gauge the gantum of such fraud

cases thats prevalent in the entire country. | have an u nconfirmed data that

* ...*English translation of this part of the Speech originally delivered in Bengali.
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shows that in a particular state this is happening. Sir, | will just conclude in a
moment please. Through you Sir, | urge upon the Honourable Minister of
Home Affairs and Honourable Finance Minister to bring a special legislation so
that the bank savings of the common people can be protected from the
swindlers. Thank you Sir.*
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DR. T. R. PAARIVENDHAR (PERAMBALUR): Hon. Speaker, Sir, | thank you

for giving me the time to speak.
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In my parliamentary constituency, Perambalur, we reqgire a railway
over-bridge on Kulithalai-Manaparai Road. Due to lack of railway over-bridge,
the public is facing many problems, like heavy traffic in peak hours, delay of
school vehicles, more fuel consumption and even struggle by ambulances to
reach government hospital and other private hospitals in Kulithalai, because of
the fregent closure of the railway crossing. A sad incident had happened on
10.08.2015 when the Panchayat President of a village expired due to cardiac
arrest as he could not reach the hospital which is on the other side of the
railway line.

Sir, the regest for construction of this railway over -bridge has been
pending for several decades. | would like to regest the Central and State
Government authorities, through you, to look into this matter and see that the
railway bridge is sanctioned. Thank you.
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SHRI T. N. PRATHAPAN (THRISSUR): Hon. Speaker, Sir, the current inflation

and the price hike in the country is a clear example of failure of this

Government. For the last seven years, this country has seen how a ...~ Sarkar

can destroy a nation. ... (Interruptions)

* Not recorded
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SHRI T. N. PRATHAPAN: There are two GDPs in India. On the one hand
prices of Gas, Diesel, Petrol are increasing, and on the other hand, Gross
Domestic Product is decreasing. It is a paradoxical Government with
paradoxical policies. When | bought tomatoes last month, the price was Rs. 50
per kilo. Now, the price is Rs. 110 per kilo. The price of potatoes was Rs. 19
per kilo. Now, it is Rs. 35 per kilo. | do not want to read the disappointing list.

... (Interruptions) Eighty per cent of our population is suffering and the

Government is pleasing their corporate friends. Government is L through

taxation. ... (Interruptions)
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* Not recorded
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SHRI T. N. PRATHAPAN : Sir, | am concluding. ... (Interruptions)
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SHRI T. N. PRATHAPAN: This Government does not feel responsible. Please
stop this circus and save our country. This Government is doing nothing to
solve this because their corporate friends are loaned like kiths.
(Interruptions)
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DR. KALANIDHI VEERASWAMY (CHENNAI NORTH): Sir, the recent
monsoons have wrecked havoc in South Indian States. Andhra Pradesh,
Kerala, parts of Kerala, Puducherry and Tamil Nadu were badly affected.
Especially in Tamil Nadu, it has recorded the third highest amount of rains ever
in the history over the last 200 years. So, it has caused a lot of inundation, and
more than 1,50,000 acres of farmlands have been destroyed. Hon. Chief
Minister has written to the Central Government seeking relief where about Rs.
2,500 crore of interim relief is being regested. | regest you to provide that.

Also, there is an App called MAUSAM. So, when flying to and from

Delhi, | was told, FHBEE | The App is also very bad because the App
does not give adeqgate details about forecasting of rains which is very useful
for the common people. It is only available in Hindi and English. | regest that
the App should be made available in all regional languages, so that everybody
can get benefit from that.
SHRI TALARI RANGAIAH (ANANTAPUR): Sir, please allow me to tell you
why we need caste-based Census. Our Indian society is stratified on the basis
of caste, whether we believe it or not or whether we agree with it or not. Itis a
ground reality that all Indians are not eqal socially and economically.

In this country, the top 10 per cent population owns, shares and enjoys
74.3 per cent of the nations wealth, while the bottom 50 per cent popu lation
are depending only on 2.8 per cent of the nations wealth, and 40 per cent of
the population holds 22.9 per cent of the nations wealth. This data clearly

gives us a clear picture of the increasing class-based ineqgality in Indian
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society. We are sitting in the countrys highest law making body. We must
reduce the gap between the rich and the poor.

It is high time to take up caste-based Census in order to get clarity on
which caste groups have benefitted from the development story of India and
which caste groups have been left out.

| am very happy to inform this august House that the Legislative
Assembly of my State Andhra Pradesh under the dynamic leadership of Y.S.
Jagan Mohan Reddy Garu has resolved unanimously and recommended to the
Government of India to take up caste-based Census. Hence, | regest the
Central Government to conduct the caste-based Census at the earliest without
further delay.

SHRI ADHIR RANJAN CHOWDHURY: Sir, | would like to draw the attention of
the Government that Resident Doctors of medical colleges across the country
have been resorting to strikes as a consegence of which the entire health
service has been adversely affected. Therefore, | would like to flag the
attention of the Government that at least they should come forward and try to
proactively solve the issue.

We all are aware that COVID-19 new variant Omicron is becoming a
new looming threat, which has already started emerging in our country and to
that score those Resident Doctors are supposed to play a very significant role.
According to their statement, India has been suffering a shortage of 40,000
doctors, and right at this situation when we are destined to face the onslaught

of Omicron afresh, we need the services of these doctors. The doctors are
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protesting that the NEET PG Counselling process is being delayed by the
lackadaisical attitude of this Government. So, the doctors from across the
country have been resorting to such kind of strikes as a gesture of protest so
as to draw the attention of this Government. So, the Government should come
forward and take remedial measures as early as possible. Thank you, Sir.
SHRI D.M. KATHIR ANAND (VELLORE): Thank you, hon. Speaker, Sir.
Ambur and Vaniyambadi are two important commercial towns in my Vellore
Lok Sabha Constituency, and both contribute substantially to foreign exchange
and our excheger.

Construction of a Rail Over Bridge at Vaniyambadi and Reddy Thoppu in
Ambur are pending for several years. It is LC — 533. These two RoBs are very
important for the passage of commuters of all walks of life including office
goers, school and college students. At Reddy Thoppu, the existing underpass
is awfully inadeqate for large number of commuters who have no other way to
cross from both sides. During rain, the underpass gets filled with rain water
and sewerage water. This is the plight of people of Ambur, which can be
solved only by construction of a RoB at Reddy Thoppu area in Ambur. This
construction will benefit the entire area. | have raised this issue many times in
this august House, but still this project is pending and it is not being taken up.

Secondly, before Corona started, there were three trains, namely, Kaveri
Express, Yercaud Express and Samraj Express, which had stoppage at Ambur
station, but after Corona it has no stoppage there. So, | would regest, through

the hon. Speaker, to provide stoppage at this station.
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Another town is Vaniyambadi where there is a need to construct a bridge
at LC — 81 as nearly 120 trains cross LC — 81. Otherwise, people cannot
commute from this side to the other and they are all stranded. So, we definitely
need a RoB. This project had commenced some years ago, but we do not
know the reason for this project getting stopped again. | would regest,
through the hon. Speaker, to expedite this project of a RoB at Vaniyambadi
too. Thank you, Sir.
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DHonourable Speaker Sir, last week a cyclone named Jawad’struck the
Bay of Bengal. This is an Arabic name. The meaning of Jawad’is liberal. But
this cyclone was not that liberal with West Bengal and Odisha. This cyclone
has affected vast tracts of cultivable land. The potatoes, paddy, mustard,
onions grown on the land were completely destroyed. | am a Member of
Parliament from Bardhaman. Bardhaman is known as the granary of West
Bengal’ | represent that very part of Bengal in Lok Sabha. Lakhs of hectares of
cultivable land have been damaged due to this cyclonic storm. Paddy crops
have been hugely affected. Sir, | would like to tell you that a variety of rice
called Gobindobhog’is produced in our Burdwan district. This rice is used as
offerings to Lord Govinda. This variety is cultivated there, but this crop has
been utterly damaged. But the most unfortunate thing is that the Pradhan
Mantri Fasal Bima Yojana’ has not been implemented in the state of West
Bengal. It is a matter of great concern. As a result, | would like to draw the kind
attention of Honble Prime Minister through you Sir to the fact that a high -level
investigating team is regired to be sent to West Bengal to get a clear picture
of the actual loss due to natural calamity and also to find out how the hapless
farmers can be compensated. Since the Pradhan Mantri Fasal Bima Yojana’'is
non-existent in that state, | regest Honourable Prime Minister to send a high

level investigating team and seek report on the ground reality. If this initiative is

* English translation of this part of the speech originally delivered in Bengali.
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taken to extend a helping hand to the hapless farmers, the people of West
Bengal would remain highly obliged.

Thank you Sir.*

SHRI P. RAVINDHRANATH (THENI): In Tamil Nadu, grapes are cultivated in
an area of 2,800 hectare out of which 2,184 hectare of land is in my Theni
Parliamentary constituency.

The district of Theni accounts for a major share of grape cultivation in
Tamil Nadu. To extend the cultivation of grape varieties, to encourage
involvement of farmers in grape cultivation with the application of scientific
methods and to increase research and development programmes, | regest
the Government to take appropriate action to include the Grapes Research
Station in Annamalaipatti, which is in my constituency, Theni, in one of the
regular centres under Indian Council for Agricultural Research, All India
Coordinated Research Project on Fruits Programme with adeqate staff, funds

and infrastructure.

"DR. AMAR SINGH (FATEHGARH SAHIB): Thank you, Honble Speaker Sir.
Sir, | hail from Fatehgarh Sahib, erstwhile Sirhind. Today, | want to draw your
attention towards the martyrdom of two younger sons of our tenth Guru Shri
Gobind Singh ji. They had been walled alive here a few hundred years ago. In
1705, Baba Zorawar Singh ji and Baba Fateh Singh ji, two younger sons of our

tenth Guru were martyred here.

* English translation of the speech originally delivered in Punjabi.
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Every year, Shahidi Jor Mel or mourning days are observed here in
December. Crores of devotees congregate here and wail and mourn the
martyrdom of 10" Guru jis two sons. But the Indian Railway has stopped our
religions trains like Sachkhand Express, Hemkund Express, and Begampura
Sarayu etc. from having a halt at Fatehgarh Sahib (Sirhind). The Sikh devotees
are facing a lot of hardship due to this move.

Sir, | demand that the halts of all these trains must be restored at
Fatehgarh Sahib. Also, new trains should be started for Fatehgarh Sahib in the
month of December as over one crore devotees gather there to mourn the
martyrdom of two sons of our 10" Guru ji. Fatehgarh Sahib should also be
brought in the International Circuit as it is a very famous historical and religious
place for Sikhs.

Thank you.

SHRIMATI HEMAMALINI (MATHURA): My subject is regarding the
amendments in the Prevention of Cruelty to Animals Act, 1960. | am sure that
many animal lovers, especially the younger generation, will be very happy that
| am bringing this subject in the House today. Article 51(a) of the Constitution
states: It is the fundamental duty of every Indian citizen to protect and improve
the natural environment (forest, rivers, lakes and wildlife) and to have

compassion for living creatures:
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13.00 hrs

Nonetheless, numerous incidents of animal cruelty have been brought to
light through media in recent years. Brutal crimes against animals such as the
death of a pregnant elephant that ate a pineapple with explosive in it, dog
beaten to death, puppies set on fire, dragging dogs tied to a scooter, rape of
cow and execution of monkeys putting them on fire just for their own pleasure,
are reported from across the country.

The Prevention of Cruelty to Animals Act, 1960 is a legislation that
exclusively makes the provision to prevent the infliction of unnecessary pain or
suffering on animals. The Prevention of Cruelty to Animals Act is now more
than six decades old legislation with no major amendments in recent times.
Monetary fines imposed for crimes against animals continue to be meagre in
the range of Rs.10 to Rs.100. This could be one reason the legislation has not
been able to act as a deterrent to animal cruelty. Severe punishment should be
levied on these cruel people.

As informed to me, the Government has received many suggestions,
petitions, regests from various organisations working for animal rights to
increase the existing penalty. The Government acknowledged that penalties
prescribed in the Prevention of Cruelty to Animals Act, 1960 are minimal and
do not act as a deterrent. The 261 Report of the Law Commission had laid
down some guidelines and listed suggestions in 2015 which have not yet been

incorporated.
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Mr. Speaker, Sir, it is high time India had a stronger animal protection
law to prevent cruelties. My regest to the Government is that it must
strengthen the countrys animal protection law making amendments to

Prevention of Cruelty to Animals Act, 1960. Thank you.
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AT TS : THIGRM  , 3B TdP HHET THENR 1@
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... (TR )

13.02 hrs (Shri N. K. Premachandran in the Chair)

SHRI M.V.V. SATYANARAYANA (VISAKHAPATNAM): Sir, the State
Government of Andhra Pradesh, under the dynamic leadership of Shri Y.S.
Jagan Mohan Reddy, has adopted a Resolution in the State Assembly
regesting the Centre to drop the proposal of privatisation of Vizag Steel Plant.
The Government of India is yet to take a decision on it. | am happy to say that
this is the only steel plant in India which was awarded four-star rating in
exports of steel by DGFT.

| would also like to draw the attention of the Government of India to the
fact that Vizag Steel Plant has made a huge investment in OMDC, Odisha but
till date no raw material has reached the plant. In spite of the fact that Vizag
Steel Plant is a Navaratna company under the Ministry of Steel, no permission
has been given to it to raise funds from public or private banks. This is very
pathetic. | regest the Government to allot iron ore mines immediately and

drop the decision of privatisation.
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Vizag Steel Plant has expanded its capacity without a sixth coke oven
battery. But in order to produce coke, the steel plant is waiting for permission
to construct the battery. | feel very sad to bring to the notice of the House that
no spare parts are available for maintenance of the plant and specially in
batteries. |, therefore, urge upon the Government through the august House to
provide necessary assistance at the earliest possible. | urge upon the
Government not to privatise the Vizag Steel Plant as it is connected with the
sentiments of the people of Andhra Pradesh. Thank you.

ANt gt R RiE (IRTETR): e |, e |

WY, WA TS I - mesrs Tgiqadfw
FTRST ke IR AT wm § O e SR hE:3
fRor e & g v Wl W g & 6,9
G W e 798 “l

3 A9A9 WRY W AR EIE oW AW, W 4mE
R N BYE wH BaE LB YA@I A D
AT T A IAvRRI & 0 9 o B T W A M,
TR H B P A RW D o Ib CHSHER o8 Nk
WH T w fga fagew T asfaE Mo gE @9
§T WD AW AW/  TIE I EET T E T
" /B .. (T )T R ITHIRE § N
AT AU S 8URT 8 S, EAR
SHRI SUSHIL KUMAR SINGH: Sir, | am concluding.

HON. CHAIRPERSON: Please put your demand.
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HON. CHAIRPERSON: See, there are more than 60 Members to speak. Hon.
Speaker has allowed all the Members to raise their issues. So, | regest all
the hon. Members to confine their submission to one minute. You please put

your demand with minimal observation.

"DR. PRITAM GOPINATHRAO MUNDE (BEED): Thank you very much.
Honble Chairman Sir, | would like to speak in my mother tongue Marathi.
Government of Maharashtra is very indifferent towards the issues of Maratha
and OBC Reservation. It is also very careless about the issue of SC/ST
Reservation and their promotions. These are the issues which | would like to
raise today. But, yesterday when the entire country was observing Dr
Babasaheb Ambedkars Mahaparinirvan Day, Supreme Court of India gave its
verdict abolishing the political reservation of OBCs. It is really regrettable and
shameful that this verdict came on this very day. Now, the Government should
postpone the coming election on the basis of this Supreme Court decision and
| would like to share my views in this regard.

Panchayati Raj Amendment Bill came into existence in the year 1962 in
Maharashtra and it was further amended after the implementation of Mandal
Commission Report in the year 1994. It was a statutory decision to provide
political reservation to OBCs and not a constitutional one. We should carefully

read the Supreme Court decision to understand it.

* English translation of the speech originally delivered in Marathi.
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Government of Maharashtra is indulging in the blame game only. It is a
matter of fact that no OBC census took place post independence and even the
central government has no concrete information about empirical data of OBCs.

Political reservation was there just because of the positive approach of
the political parties and their leaders who were in power in Maharashtra. But,
todays Maharashtra Government is not much serious about OBC reservation.
| am not a spokesperson of any political party and it is my personal sentiments

for OBCs.
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SHRI RAJMOHAN UNNITHAN (KASARAGOD): Swadeshi Darshan Scheme
is a scheme of the Ministry of Tourism, under the Government of India. The
scheme aims to promote, develop, and harness the potential of tourism in
India. This is a Central Scheme which is hundred per cent funded by the
Government of India. The entire scheme is based on theme-based tourism.
Each theme is called a tircuit'and is compo sed of various tourist destinations.
Tourist Circuit’ is defined as a route having at least three major tourist
destinations which are distinct and apart.

Bekal Fort built by Shivappa Nayaka of Keladi in 1650 AD at Bekal in
Kasargod district is the largest fort in Kerala, spreading over 40 acres of land.
Kasargod has a legion of ancient and medieval forts in addition to Bekal Fort
like Hosdurg Fort, Chandragiri Fort and Povval Fort.

Hence, | pray the Government of India to constitute a Fort Circuit in
Kasargod under the Swadeshi Darshan Scheme.

HON. CHAIRPERSON: Hon. Members, the mike will be automatically switched
off after one minute. So, kindly frame your speech in such a way that it can be
finished within one minute.

SHRI CHANDRA SEKHAR SAHU (BERHAMPUR): Sir, there are about 21
rake points in Odisha which are facing various types of problems. They either
do not have shed facility, or approach road, lighting, or platform, etc.
Infrastructure in these rake points needs to be developed on priority basis for

smooth operation and better distribution of fertilizers in the State of Odisha.



07.12.2021 911

In Paralakhemundi, in Gajapati district of my parliamentary constituency,

there is no fertilizer rake point. In the absence of any rake point in
Paralakhemundi, the farmers of this region have been facing a lot of problems.
| would regest the hon. Minister, through you, Sir, to sanction fertilizer rake
points in Paralakhenmundi and also examine the difficulties being faced by the
existing fertilizer rake points and review them in a time-bound manner for
smooth distribution of fertilizers to the beneficiaries and farmers.
SHRI ANUBHAV MOHANTY (KENDRAPARA): Sir, while appreciating the
robust measures taken for economic revival of rural areas in the post-
pandemic period, kind attention of the Government is drawn towards
Rs.1088.72 crore liabilities pending under MGNREGA for Odisha.

Our hon. Leader and Chief Minister of Odisha, Shri Naveen Patnaik ji,
has already written a letter, dated, 1% November, 2021, to the hon. Prime
Minister of India in this regard. Emphasising on the issue, | would earnestly
urge upon the Government of India, through you, Sir, for the timely payment of
wages to the poor job seekers, which is the fundamental guarantee under
MGNREGA. Similarly, timely release of payment for material is critical for
creation of tangible and durable assets under MGNREGS.

| would urge upon the hon. Prime Minister to suitably advice the Ministry
of Rural Development to ensure the timely release of funds for wages and also
see to it that the material payment under MGNREGS is carried out without fail.

| would like to further draw your kind attention that significant number of

returnee migrants... (Interruptions)
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HON. CHAIRPERSON: Thank you.

SHRI ANUBHAV MOHANTY: Sir, it is about migrants.... (Interruptions) Post-
COVID-19, this has led to an increase in demand for wage employment under
MGNREGA in villages. Therefore, the labour budget of Odisha under
MGNREGS may be enhanced to Rs.25 crore persondays for the year 2021-22.
HON. CHAIRPERSON: | draw the attention of the hon. Members to the fact
that if your speech is not finished, and the mike is switched off, automatically
the camera will also be off. You cannot place your speech in public domain
without any conclusion. So, | would regest all the Members to confine their

speeches within one minute so that their entire speech could come on record.
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"SHRI K. NAVASKANI (RAMANATHAPURAM): Hon. Chairman Sir,
Vanakkam. Since 2011 there is a ban of the Union Government to catch sea
cucumbers. Sea cucumber is an endangered species, rather a growing one.
There is no ban to catch sea cucumber in the neighbouring country Sri Lanka.
Keeping in view the livelihood of fishermen, | urge that this Government should
lift the ban to catch sea cucumber. Farm laws have been repealed after
understanding the sentiments of the farmers and the demand of Tamil Nadu
for the same. Similarly understanding the sentiments of the students, parents
and activists, Tamil Nadu should be given exemption for NEET. In the same
way the citizenship act should be repealed keeping in view the sentiments of
the minorities. Adegate compensation should be given to farmers who

protested on roads against the farm laws. As many as 700 farmers lost their
lives. Their kith and kin should be adegately compensated. The demand of

farmers for the Minimum Support Price should be fulfiled. In my
Ramanathapuram district, farmers are not getting the settlement of their

insurance claims. | urge that such claims should be settled soon. Thank you.

* English translation of the speech originally delivered in Tamil.
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DR. A. CHELLAKUMAR (KRISHNAGIRI): Hon. Chairperson, Sir, through you,

| would like to take this opportunity to draw the kind attention of the

Government to this matter.
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Sir, in Thimjepalli panchayat, near Ullatti Village in Krishnagiri District,
Tamil Nadu, there is a narrow railway underpass in the Salem-Hosur sector.
People from Thimjepalli and Panchapalli panchayats use this underpass for
commuting to and from schools, colleges, hospitals, and workplaces. For their
daily movement to the farmland and for mobility of their agricultural produce,
the farmers are finding it difficult to cross this particular place because of the
narrow passage and therefore, they have to take a detour of 20 kilometres to
cross over to the other side.

Therefore, through you, | would like to regest the Government to build a
wide railway underpass/underbridge to have an easy passage for the daily
commuters.

KUMARI AGATHA K. SANGMA (TURA): Hon. Chairperson, Sir, thank you so
much.

| had submitted a notice for an Adjournment Motion. ... (Interruptions)

HON. CHAIRPERSON : Please come to the text.
KUMARI AGATHA K. SANGMA : On 4" December, a very unfortunate and
condemnable incident took place in the village of Oting in the Mon District of
Nagaland where about 14 civilians were shot dead by the armed forces in a
so-called counter-insurgency operation.

Sir, this is not the first time that an incident like this has taken place
where innocent civilians had to bear the brunt of the draconian laws like the
Armed Forces Special Powers Act. It also reminds us of an incident that took

place in Manipur in 2000 which is also known as the Malom Massacre where
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over ten civilians were shot dead and it prompted 28 year old Irom Sharmila to
go on a 16 years long hunger strike.

Yesterday, various political leaders across party lines spoke about this
issue and condemned it and even the Home Minister gave a statement
regarding this incident. He informed the House that an SIT will be constituted
in order to probe this issue. But | also believe that it is time that the elephant in
the room be addressed which is that the Armed Forces Special Powers Act be
repealed.

HON. CHAIRPERSON: Thank you. Is it over?

KUMARI AGATHA K. SANGMA: Sir, please give me 30 seconds. It is a very
important issue. | would like to gote just one line of the poem wrote by Poet
Maya Angelou. | come as one but | stand as ten thousand. Sir, this incident
has been condemned by every student union from the North East — be it the
Lotha Student Union, the Khasi Student Union, the North East Student Union,
the Naga Mothers Association, the Manipur Womens Gun Survivors Network
and Global Alliance of Indigenous People. My own political party, NPP NPP,
including our Chief Minister, has condemned it.

HON. CHAIRPERSON: Please conclude now.

KUMARI AGATHA K. SANGMA: Even the Jeevan Reddy Committee had
recommended that this Act be scrapped and therefore, on those lines, | would
like to say that the Armed Forces within themselves can address these issues
and a lot of prosecutions have taken place.

HON. CHAIRPERSON: Madam, thirty second are already over.



07.12.2021 917

KUMARI AGATHA K. SANGMA : | would just like to say that the reason why
AFSPA was enacted in 1958 was to ensure that insurgency be stopped in the
North-East but it has not been able to do that. We can clearly see that
insurgency has not been contained because of the enactment of AFSPA and,
therefore, instead what it has done is it has caused civilians to be unfairly
tortured, raped, and killed. Therefore, | take this opportunity not just on behalf
of my party, the National Peoples Party but also on behalf of the people of the
North East that this Act be kindly repealed.
T T §rer (Ra=e) « AT ,WET  EEHS |
qEd 79 4IRT O REEE & _-gas i pmr
Y T _PHEY Wd WK (gD R AAT A D
TEH T \WHE  TH W T HE HE QTR | g WA PR
W HY 272 8ac wewE C OH  Ew i
HET L F TR GVE | A BIH A AN
dfc JUAD I Hep o EIHB R E TR € WY

ARy e e -9 S SRR T e e %
@ bradwE |
& HB HAE FREIg B W EWd HE  wH

IR - S MR 7 o G oo [ AW AR
W IS &7 ‘@ EeR  FHaTwaEE 1T e
PFTNT IS M PRI IA B, T M IGHAT & a% F gHIT A

WY UEFEIE W ETEHAS |
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DR. K. JAYAKUMAR (TIRUVALLUR): Hon. Chairperson, thank you for the
opportunity. | rise here to register my strong disappointment over the
lacklustre performance of the National Highways Authority of India in my
constituency. There is a project for widening the road of 43 kilometres from
Madhavaram to Tada and this project has been going on for the last five to six
years. Even now, it is not sure when they will complete this project. The
National Highways Authority of India is giving the contractor extended
opportunities and additional payments, that is, cost overrun is also taking place
and the project is of about rupees 300 crore and they are taking more years.

| urge upon the Government through you to take immediate steps to see
that this project is completed as it is a nuisance to the people over there.
i ARUTYTE HTOfSAT (SFReN): WY , § 30 AT A-HIP & i & a9
T TR bW ATdEET  RI9aRd T A
SREITD® RTIas 18 " IIJo T F HAE WA D
heRrIE |

H3p  A9A9 qaHI@r 9T NI EIE N BIe I
TR T N, Ip TSI  gAT & | FG FH & IR, ol
AT SIg T EbH E L, AT weh KT A e
Sabeeh  fafm |
A g T IRAT (PRER): WA, W W H 3 FH R g L
AHITETH AT A D AJad W WP PTG AT TEE |H -31
WaT B L BRT SIEEm ‘g @ 8 e 3135
ffieds CiwEeH €9 @ amd THFPRITET |
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AN FAY FIR (qftfam): W &S, A ofiT dewmeE T d @ g ks
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SHRI THOMAS CHAZHIKADAN (KOTTAYAM): Sir, through this submission, |
seek the immediate attention of the hon. Prime Minister to give direction to the
Government of Tamil Nadu against the opening of spillway shutters of
Mullaperiyar Dam during night without any prior intimation.

The opening of spillway shutters of Mullaperiyar Dam during night
presents flood threat to lakhs of people living downstream of the Periyar River.

The authorities of Tamil Nadu have opened the spillway shutters during
night even yesterday releasing 126000 cusecs of water that has panicked the
people. Release of huge gantity of water during late hours of night without
sufficient advance warning has caused panic among the people living in this
area. The people of this area could not sleep for the last few weeks.

Considering the urgency of the issue, through you, | regest the hon.

Prime Minister to kindly direct the Tamil Nadu authorities to give intimation well
in advance before spilling water into Periyar River. The spillway should not be

opened during night time.
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| also regest the Government to direct the authorities to convene a
meeting of the Supervisory Committee urgently. Today in the morning, raising
this issue, myself and....... (Interruptions)

HON. CHAIRPERSON: No, this cannot be allowed. Shri Tapir Gao may speak

now.
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W 12FAT B RE I DA TP BT I IS R )
R TEEHT T DT b Bb PR YT |

HON. CHAIRPERSON: Shri N. Suresh may speak now.

*SHRI NANDIGAM SURESH (BAPATLA): Thank you Sir. Recently, Chittoor,
Nellore, Kadapa and Anantapur districts in Rayalaseema region of Andhra
Pradesh received heavy rainfall. As a result, thousands of acres of crops and
roads were ruined. Many animals were dead. In such a disaster, our Chief
Minister Shri YS Jagan Mohan Reddy provided relief to the affected families,
by granting financial assistance from Rs. 1000 to Rs. 5000. Similarly, food,
medical facilities and medicines were provided to them. Our CM Shri Jagan
Mohan Reddy provided all possible assistance to the affected people. Farmers
incurred huge losses and financial assistance was sought from the Union
Government in this regard. But till date, not even a single rupee was released
by the Central Government. | conclude with the regest that the affected
farmers should be provided assistance immediately.

Thank you.
et SN Plelt (RAR): W, A I 9 FAPR W R
H 3 WA § 7

B, AP AT WH A TP FTH TG T €T ID
FIL WX HE T AT DA TRIE F
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WE 1 &HH FTD AT DY RN AT @ITDE A IT &

* English translation of the speech originally delivered in Telugu.
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SHRI GAURAV GOGOI (KALIABOR): Sir, Northeast India is one of the most
biodiverse places. It is a biodiverse hotspot. The kind of flora, fauna, wild life
and natural beauty is unige in South East Asia.

The Union Governments push towards oil pump plantation in the
Northeast threatens this diversity. It will lead to an increase in air pollution,
displacement of forest birds, reduction of forest cover and it is detrimental to

the natural PH value of the soil.
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| reqest the Government to find alternate crops such as bamboo, cane,
coconut or local plants, and value the forest raw material that is there in the
Northeast. In todays time, we need a kind of smart agriculture in Northeast
India.
£ T DR (T SR Um): W , ;g dch B IR,
By “awam qarg |

By , B WP 7517 RifRd T T B EIRE CIFw W
T3 & RIS TRk R mAlddEE  WqE I g
HqPEAE i gkl IH W g BADIHH BT S
TRAET & | 2009 ¥ HTIT BT, & 2019 H I T, & 2020 H Ay
THARETR T dW QP ReEH ®EE B _AFRIY
b M T _BE |

BY ,BICH 720fied  WHEIP WA AT HAD
AT 3l WG 9 THRSE W T HH RS P
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FH AW HEAG yETH A TG M wTE BRE I¥IT G
TR WA FMIDS & TEIG b PER RSY CF BT A
HITH T SIRIRD A PWH I I | SFRHT |
SHRI VE. VAITHILINGAM (PUDUCHERRY): Sir, since October, the Northeast
monsoon rainfall in Puducherry and Karaikal has been very high and the urban
and rural population got inundated and water got stagnated in residential area.
Many people are starving for food. Roads got damaged badly. One Bed Dam

across the Sangarabarani river got washed away. Agricultural land to the
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extent of 4,000 hectares got submerged in the water and the farmers are
suffering huge losses. All the rivers are overflowing and a lot of houses got
damaged.

The Central Team visited Puducherry last week. | regest the Union
Government to provide immediate Central assistance of Rs. 500 crore to
overcome this crisis.

Sf. 7T IAGINAT (@RIe-dieuR): IHT W TEHY GG

AR mig PRI PO, R, TN b F B -GB TR A

H PEY HAGTG 8 | &HYT WY REATHANEIH W W g
b H,EPHIPAT D O fEd AU R E & 9, w, eREE 3,
GH [, HHDT W IR\ HHTH B e A H ET b U
HIGE -, N ATHTHAIRIT D F FIE AR I®WME ¥
AT U %Y RETHAVEH §H 0 BT T D 2550 O P IR
BT IEE I NGEIT T ARG o H IRy T FATHEARY ,
AU WD SISy R ETEdR TE D ®
RHE |9/ 1008 H USSR 3 TF AIQEE o T
SHDAH FST @ § t

W A WORaRE 97 PR edw 0 3T ded W
I T w2023 A WA 2024 P IR IR HN ‘%P

BH GTEAYY b BT TEF  UIEHAT |
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"SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Honble Chairman
Sir, thank you.

When the political reservation of OBCs was gashed by the Supreme
Court of India, an ordinance was promulgated in this regard by Maharashtra
Government after evolving a consensus among all the political parties of
Maharashtra including BJP. Honble Chief Minister Uddhav Thackeray ji,
Balasaheb Thorat ji and other leaders came together to resolve this issue.
They further took the decision of holding elections for Panchayati Raj and local
bodies too.

Now, the Court has stayed this election process. That decision was
taken unanimously and this should be kept in mind. All the political parties of
Maharashtra are committed to resolve this issue. But only one impediment is
there and that is non-availability of empirical data. Maharashtra State
Government is trying its level best to collect the empirical data of OBCs but it
cannot be done in a years time due to Covid restrictions.

Hence, | would like to urge upon the Central Government to come
forward to support OBCs not only for Maharashtra but also for all over India by
providing empirical data of OBCs, so that no OBC is deprived of OBC
reservation.

Thank you,

* English translation of the speech originally delivered in Marathi.
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KUMARI RAMYA HARIDAS (ALATHUR): Mr. Chairman, Sir, | would like to
invite the attention of the Government to a serious problem regarding the
SC/ST people of Kerala. Even the State and Central Governments have
allotted and spent crores of rupees for the welfare of the Scheduled Castes
and Scheduled Tribes under different Government schemes. Recently an
infant died due to malnutrition at Attapadi in Palakkad District of Kerala. It is
recurring in remote ST colonies. There are several projects and programmes
for the all-round development of Backward Classes. But most of them are not
useful in their depth and sense. The root cause of this problem is the lack of
coordination among various departments. So, the projects meant for the
Scheduled Castes and Scheduled Tribes do not fulfil their aim and goal. |
regest the Gove rnment to appoint a Special Nodal Officer other than Deputy
Collector or revenue officials at the district level to implement and monitor the
various projects. This will smoothen the functioning of various departments
including Tribal and SC Development Departments.

So, | regest the Government to take positive steps towards this issue.
it g urfa (fafeem): I8 ==z R TETE TR, U 9w
iRy I T B P S W& g WE 1T
B #E BT BE A IWCETE 1 JAIHE PR X
SIGHEY 3 TeREY I oW WA WRIEIE B
M IF TP I oWy AR D  gH T WD WPE HAT D
WPHyaTRT dadc R, apaq D THE A P R b I
T HgEa | s
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ADV. A.M. ARIFF (ALAPPUZHA): Sir, | would like to speak on a very
important and long pending demand of dairy farmers in the country. Dairy
farming is considered as an element for uplift of the farming community in our
country. Income generated from dairy farming helps the rural economy.
However, only grass farming and cattle shed construction are included in
MGNREG Scheme as of now. Dairy farmers have been regesting for a long
time that dairy farming must be included in the MGNREG Scheme.

Sir, MGNREGS is considered as an important scheme for the rural
masses of our country. So, | would urge upon the Government to include dairy
farming in the MGNREG Scheme. It will greatly help the dairy farming
community in our country in greater production of milk which will help improve
nutritional levels in the country. Thank you.

HON. CHAIRPERSON: Now, Shri Ramprit Mandal.

... (Interruptions)
SHRI RITESH PANDEY (AMBEDKAR NAGAR): Sir, | have also given a
notice to raise my matter during Zero Hour:
HON. CHAIRPERSON: Wait, please. Now, we are giving preference to those
hon. Member, who have not participated in the ‘Zero Hour during the previous
days. Please take your seat.

... (Interruptions)
HON. CHAIRPERSON: In fact, your notice has already been rejected by the
hon. Speaker. You have no claim on this. Please be seated.

... (Interruptions)



07.12.2021 929

A I He o (FART): FHEH R AT IORD — TRAHT 1984
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HON. CHAIRPERSON: Now, Shri Ritesh Pandey.

SHRI RITESH PANDEY: Thank you, hon. Chairperson. ¥R IRIS &
050 S b E b ol CHE YD ORI R TRE U
qeH TAWR 50 MR BHE D TR 20199WH I AM
¥ A TR ERATY WY O ANF 27w SRHT 49T
o R el o 2 GHHIIT 16T I T AT | F
e ‘AWE Wew CPEHHE  TIWN I Rmew e
A WRE Y 1% W Rlbw G Jom B, GeeEd BT W
fa@e RaWrs 1 920F BH J98 HoRUS WK D
e Iy 5088 U UL FEH U TEHD CRIT W
IR WY Foor L REP™E AW IU W ARG
W EH JGE | WERF  DFAB I | FHS |

ADV. ADOOR PRAKASH (ATTINGAL): Sir, | would like to draw the attention
of the Government towards the issues being faced by the Indian expatriates

due to high airfare and higher charges for mandatory COVID tests at airports.
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Many Gulf countries have relaxed travel restrictions, but unaffordable
airfare is depriving them their chance to return to their destinations. Many of
them are forced to book their air tickets at exorbitant prices during this crisis
period. One-way ticket to many Gulf countries from Kerala, is in the range of
Rs 25,000 to Rs 1 lakh. This has become a heavy burden on Non-Resident
Indians who are already facing with their salary cut and job loss.

Similarly, there are a large number of complaints against higher charges
for COVID tests at airports.

HON. CHAIRPERSON: Please put your demand.
ADV. ADOOR PRAKASH: Sir, | am coming to my point.

The passengers travelling to UAE are regired to carry along with them
normal RT-PCR test done within 48 hours before departure, and have to
undergo a Rapid PCR test at the airport within six hours of departure. The
test at airports costs Rs. 40,000, which is extremely high and unaffordable to
many.

Hence | would regest the Government to consider these issues on
priority and take measures to help the expatriates. Thank you.

MNP O (TRTG): I BH , AP Wag THIH Gl ad
wIE | H gD 3 C HORY WOWaR D - GelH o B g | A
I &FE, T T H pod 8 igwE W 8w CIIwem -
g U, ®YT cow BoE CwEm Y@ -8WE C, @ T s
P IO 96 IgeR T | b 4 &, BN UTHE ARTD §
BIH W BT Crdeee P W IRapcRT I SRl -
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SHRI B. MANICKAM TAGORE (VIRUDHUNAGAR): Sir, | rise here to make a
regest regarding the Madurai Airport. There is discrimination towards the
Madurai Airport. It is an Airport which came into existence in 1956. It got a
new terminal in 2010 during the UPA Government regime but it is still waiting

for an international status. We are not against any of the airports like

Gorakhpur or Tirupati which are upgraded to international airports. | would like



07.12.2021 932

to know why this discrimination continues with the Madurai Airport. We are
waiting for the bilateral agreements with the Gulf countries including Malaysia,
Singapore and others. The entire South Tamil Nadu is connected through
Madurai Airport.

| would like to regest the hon. Civil Aviation Minister to grant
international status to the Madurai Airport as early as possible.
<t. i g9 (Msen): W ARSI &g, | H
R METE & B 3413 342 7 ISYTIERR ST &HD
ey WEBU e 19998 939@ D = FF d UHT I <%
FIE |, BIH FE O, BORIT @ "IE T, RpIh
dWp . IRYH T IFE & @ 341 § ISTTARCD I
rafie & @UE B AT H B TR T, I ASYoTbeh
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SHRI BENNY BEHANAN (CHALAKUDY): Sir, everyone knows about the
cultural diversity of India, and as Indians, we are all very proud of Indias unity
in diversity. These facts also underscore the strong cultural heritage of our
country, which is blessed with innumerable ethnic and cultural practices, and

arts and traditions. However, these are not adeqately preserved. Those
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cultural ambassadors are grassroots, and need much professional support to
sustain such rich traditions. Unfortunately, it is also very late to know that the
rich cultural heritage is part of our education. In our country, we have a few
deemed universities here and there, whereas the actual need of the hour is to
establish a national-level cultural university. It will be possible only through a
cultural university as a parental umbrella, with one in South and one in North,
considering the vastness of the topic and the individualistic technige of

multitude forms.

Considering the presence of Kerala Kalamandalam, which is already a
deemed university for Keralas arts and traditions, located in Thris sur district,
and the fact that Thrissur is the cultural capital of Kerala, perhaps, Thrissur
may be considered as its Southern centre.

Thank you.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, thank you for giving me this
opportunity.

It is relating to Uniform Civil Code. It is not about imposing any religious
code or any other religion but it is about bringing in society under one Code.

During the making of the Constitution, as the country was undergoing
partition, it was thought fit that we should leave out the social, religious code,
as it was being practiced for some years. But as the Independent India is
already in the 75" year of Independence, | think, it is now necessary that we
should deliberate or the Government should take the initiative to have the

Uniform Civil Code. Recently, in this year alone, two specific High Courts like
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the Delhi High Court and the Allahabad High Court have made
pronouncements relating to having a Uniform Civil Code.

Uniform Civil Code does not mean imposing Hindu Code on every
religion. It means to bring in better things from different codes together. |
believe, the Muslim Code on marriages is the most modern system that we
have in our country. | think, that needs to be also involved with other religious
things.

Therefore, this misconception should go, and at the same time, | urge
upon the Government to take steps to implement Uniform Civil Code. As | have
already said, the Delhi High Court has done it, and the Allahabad High Court
has also made pronouncement on it. So, when such suggestions are coming
from Judiciary, at least the Executive should come forward and form a
Committee to bring in Uniform Civil Code.

Thank you.

Y g1 Rig (i) 9o 99e |, dp_ | Jei e g J 99 SR
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HON. CHAIRPERSON: Please put your demand.

ANAENTIRig: @ F a7 a8 1@ 9T W Uy, | ded awq
HTAHR I | GATD FRER T YR | qae AT |
HON. CHAIRPERSON: What is the demand?
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SHRI M. K. RAGHAVAN (KOZHIKODE): Thank you respected Chairperson
Sir for giving me this chance.

Sir, | would like to raise two major issues. One is related to the
reinstatement of wide-bodied aircraft operations from Calicut and the second
one is related to the reinstatement of the Haj embarkation point at Calicut.

Sir, till the Air India Express accident in August, 2020, wide-bodied
aircraft were in operation from the Calicut airport, which was more suitable for
the Gulf sector. Unfortunately, after the accident, the civil aviation authorities
have suspended the wide-bodied aircraft services. It is believed that some
vested interests are against the re-introduction of wide-bodied aircraft
operations from Calicut.

My humble submission to the Minister is that while the unwritten
suspension should be revoked, the Committee set up for this purpose should
visit the Calicut airport immediately and take steps for the immediate
reinstatement of the wide-bodied aircraft operations. ... (Interruptions)

My second point is to take steps to restore a Haj embarkation point at

Calicut. Thank you, Sir.
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SUSHRI DIYA KUMARI (RAJSAMAND): Thank you, Sir, for giving me this
opportunity to put forward a pressing demand to open a Government medical
college in my constituency, Rajsamand.

| am grateful to the hon. Prime Minister for prioritizing development of
medical infrastructure in our country and sanctioning the setting up of 75
medical colleges across the country in various States. There is one private
medical college in Rajsamand but the aspiring doctors from the local
community find it difficult to afford its fees. Setting up a Government medical
college with robust medical infrastructure will not only be a great relief for the
medical aspirants but also give access to affordable premium healthcare to the
local people of the region.
HON. CHAIRPERSON: Please put your demand.
SUSHRI DIYA KUMARI: Sir, through you, | regest the Minister to look into the
matter, provide relaxation in the norms, and sanction the reqisite approvals

for a Government medical college in Rajsamand. Thank you, Sir.

“SHRI DHANUSH M. KUMAR (TENKASI): Hon. Chairman Sir, Vanakkam. My
Tenkasi parliamentary constituency is fully dependant on agriculture. In order
to protect and improve the livelihood of farmers of this area, a food park
should be set up by the Union Government. Shenbagavalli Dam issue, which is
a long pending issues with the State of Kerala, should be resolved amicable.
So that several thousands of acres of agricultural land in this area will be

irrigated. As much as 80 per cent of agricultural land lie in the foothills of the

* English translation of the speech originally delivered in Tamil.
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Western Ghats. The agricultural land of this area is very much affected due to
the wild animals of this area. Particularly Elephants cause lots of damage to
the agricultural lands and the farmers face huge losses of their standing crops.
| urge the Union Government to take necessary steps to stop these wild
animals entering into farm lands and causing damage. | regest that the

demands of the farmers of this area should be paid attention while

implementing the Four lane highway in this area. Thank you.
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SHRIMATI CHINTA ANURADHA (AMALAPURAM): Thank you, Sir, for giving
me this opportunity. There are several State bifurcation related assurances
that are yet to be fulfilled. These assurances were made conditional on the
commitment to accord Special Category Status to the State of Andhra
Pradesh. However, despite the passage of seven years, majority of the
commitments remain unfulfiled and Andhra Pradesh continues to face
immense economic hardships and deprivation.

There are certain assurances such as completion of eight infrastructure
projects, full-fledged establishment of 11 institutions of national importance
under Schedule XIII of the Act by 2024, and sanction of special development
package for backward districts on the lines of Bundelkhand special package,
whcih have been fulfilled but only to a very minimal extent.

HON. CHAIRPERSON: Please conclude because many Members remain to

speak.
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SHRIMATI CHINTA ANURADHA: Sir, further legal division of assets
approximately valued at Rs.1,4.601 crore, belonging to institutions listed under
Schedules IX and X, which are not mentioned in the Act, has not happened so
far. It is hampering their functioning and resulting in adverse impact on the
State.

Sir, through you, | urge the Government to grant Special Category
Status to my State as the Central Governments kind attention and intervention
with respect to these matters is crucial to safeguard the interests of the State
of Andhra Pradesh. Thank you, Sir.

St frfter o (w0 @ WEET L g AH W, % R
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FEE % Iy @D I A ddET wehd 8@
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SHRI KARTI P. CHIDAMBARAM (SIVAGANGA): Sir, there are six airports
which are commercially operating in Tamil Nadu. Four of them are much more
active but only Trichy is not directly connected to Delhi.

| would regest the Ministry of Civil Aviation to urge upon the private
airline companies to make sure there is direct air connectivity between Trichy
and New Delhi. This will greatly benefit Trichy, Pudukkottai, Arimalam,
Thirumayam, and Karaikudi. Trichy, particularly, is a big religious town. | know
there is an ongoing trend among the people going and visiting many temples,
especially new temples. This will encourage people to come and visit the
Srirangam Temple, which is an ancient temple where Lord Ram was supposed
to have come and pray. So, instead of going to newer temples, people can
come more to ancient temples which are there in Tamil Nadu.
A Gl PR AR RRAQR) : FET, FHITGH AT T DET e BT Y
QW BB Wided T W A H &, VUH A RN b &S
dd &h TIH oS  J I T EIGp | X UUH A AT
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IRM 11000 RE JIATET I PocHINSD Jda4@8P = dSHY
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SHRI ANTO ANTONY (PATHANAMTHITTA): Sir, through you, | would like to
bring the attention of this august House to the 11" Report of the United Nations
University-Institute for Water, Environment and Health titled Ageing Water
Storage Infrastructure: An Emerging Global Risk’ stating certain safety
concerns of the Mullaperiyar dam.

The collapse of this dam will affect the lives and properties of 50 lakh
people residing in its downstream. Sir, through you, we regest the
Government of India to construct a new dam in Mullaperiyar urgently to protect
the lives and properties of 50 lakh people in the State of Kerala.

Yesterday night, without notice, the shutters of the dam were suddenly
opened and water rushed into hundreds of houses. The families residing on
the banks of Periyar river are in real fear. That is why, we need your
intervention in this matter.

SHRIMATI VANGA GEETHA VISWANATH (KAKINADA): My issue is
regarding the AP Bank retirees and their families. Currently, the family pension
of the banker is only 15 per cent of the last pay. They are regesting to make

the family pension at par with the Government sector and the RBI. This issue

is pending for the last 15 years.



07.12.2021 945

The Government has approved upgradation of pension for RBI retirees
in 2019. The AP Bank retirees have also been regesting for upgradation of
pension for the last 20 years. There are about 2,000 surviving retirees and
about 1500 surviving spouses. They retired before 1986 and are getting a
minimum ex-gratia amount. | regest the Government of India to consider this
reqgest for which only Rs. 2 crore to 3 crore are regired.
<. 3Telle PR AT (MUTerion): FHH ~ , FHS | WA@Y T
PRI HEH WIRE S IBRMHT ATAD VM GE & T8, I
FRAHT R T E TIBRE  517%A  BA®E LG 30
T 40 & B IEpAR BT T 8 IR 22 B O S B - R G
g B W Wby HE VIBRRIRD e pAegs ey f

R HAHDE I YT gfe dAaD  FHBBE W T AT

UTH 8 ¥ PR R S Edey _{ SEpERA , 1956 & &
RADIN |
& 9EEy W HEAE "HIRrd AT yd fawdg B

T  SRE AP FIRTERN PR ‘gamT W R
SEDESD LR I SR @ S

N poTERiE aiga (T7): WRF  , FHS (W TEAY QNP
TR AT AT D AN A DWI DART H qRITEIE
OF S gdwr A gH bl g AVIHRTE I aFH AR NI d
< TR WD REERAE 1Y oR ®H IR
Hehg O F gA% AW 3 S pusEe  EHdy fads G W
HHH A T A ® CHER IEE | WA DY w9 okdd W
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SHRI SAPTAGIRI SANKAR ULAKA (KORAPUT): Thank you, Chairperson,
Sir. | would like to raise a very important issue. Around 2,100 acres of land was
acqired to setup an alumina refinery unit in Kansariguda in Rayagada District,
Koraput. This has already been approved by the high-level clearance authority
of Odisha. With much struggle, and after the public hearing on environmental
clearances, etc. this was cleared just recently.

| would like to regest the Ministry of Mines to direct the State
Government of Odisha to sign the MoU and ensure that this refinery unit in
Kansariguda is established at the earliest because it is almost 14 years that
people have lost their land and they are in lot of trouble. With much difficulty
this has been approved now. So, | would like to regest the Ministry of Mines
to direct the State Government to setup the alumina unit in Kansariguda by
signing the MoU. Thank you, Sir.
SHRI MADDILA GURUMOORTHY (TIRUPATI): Thank you, Chairperson, Sir.
One of the issues emanating from State bifurcation is settlement of power dues
between the two States.

| wish to draw the kind attention of this House to the fact that an amount
of Rs. 6,112 crore is receivable by the Andhra Pradesh Power Generation

Corporation Limited from the Telangana distribution utilities. This amount



07.12.2021 948

pertains to power supplied by APGENCO to Telangana DISCOMs from the
date of State bifurcation up to 10 June, 2017. The Telangana DISCOMs have
recognized the amount as payable, but are yet to make the actual payment.

It is necessary to mention in this regard that immediately after bifurcation
APGENCO had expressed its inability to supply power to Telangana. Despite
the objection by Andhra Pradesh Government, the Ministry of Power,
Government of India had suo moto scheduled and compelled APGENCO to
supply power.

HON. CHAIRPERSON: Please mention about your demand from the
Government.

SHRI MADDILA GURUMOORTHY: Yes, Sir. The Government of Telangana
has now taken a stand that this balance payment will be made along with
adjustment for the Electricity Utilities Demerger Plan. | would like to submit that
after initially making part payment for three years, now conveying a new stand
of adjustment with the implementation of Demerger Plan of power companies
is not appropriate.

| would regest the Central Governments intervention, at this juncture,

to take necessary steps for resolution of this problem. Thank you, Sir.

Y 3reNep IR et (Mr): srAe | Fw |

WAHT T, WSS D A AWE AIA LA
RS AT BA I D IRI F AT FRhiE T T 249
Jolb A & BT B 23/11/2021 I A HATHGIN Wb, fyaTdds  ~ 1%
B YAAgyaH NI Y@ H YD Ui e dmaRidom
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“SHRI. GAUTHAM SIGAMANI PON. (KALLAKURICHI): Hon. Chairman Sir,
Vanakkam. In my Kallakurichi parliamentary constituency, the Yercaud
Assembly segment is reserved for Scheduled Tribes. As many as 50000 tribes
live in the area of Kalvarayan Hills in my constituency. They are the real
protectors of the hills of this area. They have not been issued Patta’ or the
ownership right of the land in which they live and engage in agricultural
activities. Several cases that are pending in the Hon. Supreme Court are
acting as a deterrent in the issuance of Patta to these tribal people. Sir,
through you, | urge upon the Union Government to intervene in this matter
immediately and arrange to issue Patta for the land where these tribal people
live and engage in agricultural activities. Thank you.

1. AigTIs o (Reerrie) : @, I | ' FAaTHBRTE AW, o
R ST o 1T E B ®AAE WD I SN G
HTTHRE | FBRIARD 176 HD HA T & T _FIRE
A RGT AR AT “gE,IbWT A Rl

O U TER ,IbUSHT W A B | EIPATE
eBPIDT @I TE O, gpAWT  FAAN IR -ARFAD  YS b
CRE:SIN

AT THTafT: S 8USRT 2

Sf. AleFHE OIS : |, I AT 59 MG FEH g WU Fh
H O T-ANAT  FAHT I |

) English translation of the speech originally delivered in Tamil.
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Hap  AHd 96 BRI W awd g Bads AR IHId
L UE IS T SR Iy |
A} e s AN (TARR): WG WH , W AHIY T WIS W 17,
P A qH D ARG BE & | I oD )
e’ 1B e T Al ATEIEN AR TN ITETH NHIFF
WHEE _ PEIWRY W IAKE e AP _Fdowm o
(2
SHRI S. R. PARTHIBAN (SALEM): The river Ganga which is the holy river of
India travels 2,500 km and covers one-fourth of the Indian land. Similarly, the
river Kaveri is the source of livelihood of the people of four States including
Tamil Nadu. In sixteen districts of Tamil Nadu, people use the water of the river
Kaveri for drinking and irrigation purposes.

The river Ganga and the river Kaveri have the power to purify
themselves naturally, though they both are polluted because of various
reasons. From time to time, the Government has made the efforts to stop the
pollution. In 2014, the Central Government launched the Namami Gange
Programme to clean the river Ganga. This project was implemented at an
estimated cost of Rs. 20,000 crore. | regest the Unio n Government to
implement the project to clean the river Kaveri also, the holy river of South
India, and to allocate the necessary funds for the project in the coming

financial year.
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LIST OF MEMBERS WHO ASSOCIATED THEMSELVES WITH THE
ISSUES RAISED UNDER MATTERS OF URGENT PUBLIC
IMPORTANCE

e, f51h gIRT Siferera=a oo | Wevw, =gl 91T T oy &

q8cq & fIuT o’ W™ | AT ¥ B TG fpa |
Shri Tapir Gao Kunwar Pushpendra Singh
Shri Ramakant Bhargava Chandel

Shri Suresh Pujari

Shri Sunil Kumar Pintu

Dr. Rajdeep Roy

Shri Rajvir Diler

Shri Mohanbhai Kundariya
Shri Rajiv Pratap Rudy

Shri Gopal Jee Thakur

Nete, Shri Ashok Mahadeorao
Shri S.S. Ahluwalia

Shrimati Hemamalini

Shri Sushil Kumar Singh

Shri Sanjay Seth

Dr. Pritam Gopinathrao Munde
Shri Kaushlendra Kumar
Sushri Sunita Duggal

Shri Naranbhai Kachhadia
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Shri Dulal Chandra Goswami
Shri Lavu Srikrishna Devarayalu
Shri Bhartruhari Mahtab

Shri Devaji Patel

Sushri Diya Kumari

Shri Gajendra Umrao Singh Patel

Shri Vivek Narayan Shejwalkar Kunwar Pushpendra Singh
Shri Rajendra Agrawal Chandel
Shri C. P. Joshi
Shri Dharambir Singh Shri C. P. Joshi
Kunwar Pushpendra Singh
Chandel
Dr. Manoj Rajoria Kunwar Pushpendra Singh
Chandel
Shri Devaiji Patel
Shri Gajanan Kirtikar Kunwar Pushpendra Singh
Chandel
Shri Malook Nagar
Dr. Nishikant Dubey Shri Girish Chandra
Shri Devaji Patel
Kunwar Pushpendra Singh

Chandel
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Shri Ritesh Pandey Shri Girish Chandra

Shri Malook Nagar

Shri B. Manickam Tagore Shri K. Navaskani
Dr. K. Jayakumar

Shri Gautham Sigamani Pon
Shri Karti P Chidambaram
Shri M.K. Raghavan

Shri Dhanush M. Kumar

Shri D.M. Kathir Anand Shri K. Navaskani
Dr. T. R. Paarivendhar Shri Dhanush M. Kumar
Adv. Adoor Prakash Shri K. Navaskani

Shri Anto Antony

Dr. (Prof.) Kirit Premjibhai Solanki | Shri Girish Chandra

Shri Malook Nagar

Kumari Ramya Haridas Shri Girish Chandra

Shri Malook Nagar

Adv. A. M. Ariff Shri Malook Nagar
Shrimati Supriya Sadanand Sule
Shri Gaurav Gogoi

Shrimati Ranjeeta Koli

Shri Girish Chandra

Shri Devaiji Patel
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Shri Rahul Gandhi

Shri B. Manickam Tagore

Shrimati Supriya Sadanand Sule

Shrimati Kanimozhi Karunanidhi

Dr. Kalanidhi Veeraswamy

Shri B. Manickam Tagore

Shri K. Navaskani

Shri Satyadev Pachauri

Shri Mukesh Rajput
Shri C. P. Joshi
Kunwar Pushpendra

Chandel

Singh

Shri Manoj Kotak

Shri Sudhakar Tukaram

Shrangare
Shri C. P. Joshi
Kunwar Pushpendra

Chandel

Singh

Shri N.K. Premachandran

Shri Anto Antony

Adv. Adoor Prakash
Shri Rajmohan Unnithan
Shri M.K. Raghavan

Shri Devaiji Patel

Shri Sudip Bandyopadhyay

Shrimati Aparupa Poddar

Shri A Ganeshamurthi

Shri Dhanush M. Kumar
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HON. CHAIRPERSON: The hon. Speaker has tried his level best to
accommodate the maximum number of hon. Members to participate in the
Zero Hour. Those who have not got the opportunity to speak will be given
preference next time.

The House stands adjourned till 3:30 pm.
14.34 hrs

The Lok Sabha then adjourned till Thirty Minutes past
Fifteen of the Clock.
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15.31 hrs
The Lok Sabha re-assembled at
Thirty-One Minutes past Fifteen of the Clock.

(Shri A. Raja in the Chair)

MATTERS UNDER RULE 377"
HON. CHAIRPERSON: Hon. Members, the matters under Rule 377 shall be
laid on the Table of the House. Members who have been permitted to raise the
matters under Rule 377 today and are desirous of laying them may personally
hand over the text of the matter at the Table of the House within 20 minutes.
Only those matters shall be treated as laid for which text of the matter has
been received at the Table within the stipulated time. The rest will be treated

as lapsed.

(i) Need to rename Singrauli-Patna Express as Shri Banshidhar
Express

Y forso] SATT I (TeT): AR & T H FH HH U b A @_T
® P g o790-03349/03350 @A @ wH Fuk ¥ W W
Ffw T)RT gR ot I X w AR s N g e
b oF N R § EEHA R IR G RFAITT & A
FATITE F I MI FT R TR ® B g BT B
B yd g @ gYUIIT pENe I A& dotd W Adrayg  Js-
W O WEST R F R W R SIP yIad & T R

* Treated as Laid on the Table.
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(ii) Need to bring Nanded Railway Division under Central Railway
Zone

St TR UIfed REeex (AiRS): AsSaTEN I HHU BIIA H
JATHE g AsSkT  § WEDI 9 99 WI3AM DA RET Y
X A WPIEASIT & § VI RpREEHT e W HE S M TS
WHIPT I HIIBIEHICS  JAdFe | HEICH  BINA
PHEIIT £ 8, d R BIRITT SR AFSDHEIR g IS
RIITE 1 %A H CSPED I § HIER @ B R IAS, I

IR A, UG WA FRT ARIE | GFEWEHT  _TE
RIS IS99 ORI SR AT A UG T Pold WD,
W ofRAda ®Rwm W HENFA ‘®EII A (R
JOAY AR H &P IR & I, JREIC T & ¢EREE T |
W IARY B B JH TSR APED IR A A W& &
Ta @ BRI dWETRT  AgE AT I

€ | AR FEIRTA LTTH WY _FA;E
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(iii) Need to give impetus to implementation of Pradhan Mantri Awas
Yojana (Grameen) in Rajasthan particularly in Udaipur Parliamentary
Constituency in the State

Y IS olTer HUM (STAUR): A SHAR TR EYA S R
FORET P PWT IHYFHT  HY [PAYD FHRIT  H FHEE
¥ ¥t R WGV UIH N THERRIST A R OW

g’ |

RIS P #AY C2H THH A R AT TP T N
2015 5 o 9T T I |
THERRIOT & = J9A9 T9w O F & T & ¥ TR A

g UFHT o RE PRI T I FEIIIE I EW vEE A
i B .1,20,0009 F$FPH & .1,30,000% |

THBAYS W g O P AT BRI § © AT R
A HAIUE BIAH  PITWI DT FOATE W R APHY T
W JIAME G V. AIEY W OGN  _TID R ©, H A

AT DB HD V|
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(iv)Regarding alleged irregularities in MGNREGA implementation
in West Bengal

DR. JAYANTA KUMAR ROY (JALPAIGURI): The objective of the MGNREGA
is to enhance livelihood security in rural areas by providing at least 100 days of
guaranteed wage employment in a financial year to every household whose
adult members volunteer to do unskilled manual work. The government of
India has been funding the major share for the Scheme to be implemented by
the State. The poor job seekers from different parts are deprived of their right
to get 100 days of guaranteed wage employment to do unskilled manual work.
It has allegedly been observed from copies of e Muster roll of various
districts of West Bengal that wage payments under MGNREGA is Rs. I/Rs
2/Rs.5/Rs 10 Rs 33/per head per day for the financial years FY2021-22,
FY2020-21 FY2019-20 and FY 2018-19. The material on record prima facie
reveals that during payment of wage seeker, no measurement of the scheme
was taken to define wage payment, though measurement of the scheme is the
only criterion of making payments of wage seeker and material. As a result,
hundreds and thousands of rural households have allegedly been fraudulently
deprived from their legal entittement of 100 days guaranteed employment with
notified wage rate. Needless to say that in the absence of an effective
supervision with punitive action, it has become a den of alleged corrupt officers
from panchayat to district level. | draw the attention of the Government of India
towards the need to devise an appropriate mechanism to check such alleged

gross misuse of public money.
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(v) Need to take remedial measures to prevent land erosion caused by
Sone River in Bihar

£} B TR (ARIRM):BR $I&Td i idra Ry _yee d34F | ¢
HT FUIRIGH W & RALIAT H € T HFIY
RAGAT TSH W 15B00v®F g9 &8 a9 i 9 & ©
B " 209257 uMl EIRD PRI W e dd § R AW
BT REH IT B FT9IV I I & A9 9% &
Td o @ & WD ol

FHr OWHIGeH Ih IT H dF ANd D # SR o
Rap a7 e & HTH P IR PHRH Y IHD P P I |
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(vi) Regarding Setting up of a Software Technology Park of India (STPI) at
Sambalpur, Odisha

SHRI NITESH GANGA DEB (SAMBALPUR): Sambalpur my parliamentary
constituency is located in the western Odisha region of the state and well
connected by air, rail and road. The above said city is popularly called as
commercial, industrial and educational hub of entire western Odisha region.
The important offices like - Revenue Divisional Commissioner, Income Tax
Commissioner, Regional Headqgarters of CRPF, Mahanadi Coal Fields Ltd as
well as educational institutions such as Sambalpur University, VIMSAR, Indian
Institute of Management, Sainik School and other central govt offices are
located in this city. | urge the hon. minister of Information Technology,
government of India to approve and allocate fund in the budget 2022- 23 to set

up a Software Technology Park of India (STPI ) at Sambalpur.
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(vii) Regarding opening of two new Kendriya Vidyalayas at Hailakandi
and Ram Krishnanagar in Karimganj Parliamentary Constituency

SHRI KRIPANATH MALLAH (KARIMGANJ): | understand that there is a long
standing demand from the people of my parliamentary constituency karimganj
for opening of a New Kendriya Vidyalaya at Hailakandi and Ram Krishnanagar.
Presently there is only one KV situated in Karimganj Town which is now
not able to accommodate large number of students. Since most of the students
are keen to get education through KV, it is very difficult for the administration to
adjust and accommodate large number of students in KV, Karimgan,.
Therefore, if two more KVs become operational, it would release the pressure
of admission in KV Karimganj. Keeping in mind the difficulties being faced by
the younger students, | reqest the Government to kindly give a sympathetic
consideration to my regest for opening of two new Kendriya Vidyalayas at

Hailakandi and Ram Krishnanagar respectively.



07.12.2021 968

(viii) Regarding construction of a Grand War Memorial at Hilli to
commemorate the sacrifices of soldier during the liberation of
Bangladesh in 1971

DR. SUKANTA MAJUMDAR (BALURGHAT): A war broke out between India-
Pakistan on 12.12.1971 after Pakistan's sudden attack on the Indian Army
during the liberation battle of Bangladesh which took the lives of 400 Indian
soldiers, who fought bravely. A funeral was conducted for all those martyrs at
Hili. The Indian army congered the Pakistani Army later in a counter attack.

Pakistani soldiers surrendered on 16.12.1971 leading to liberation of
Bangladesh. Later, a decorated "Saheed Bedi" (Martyrs Altar) was built in Hili
to pay tribute. The Nation offered tributes to the sacrifices made by the brave
soldiers while fighting for the country in the war during the liberation of
Bangladesh during celebration of its 50th anniversary in 2020. Therefore, |
regest the Government to construct a grand War Memorial at Hilli to

commemorate the sacrifices made by the 400 brave soldiers while fighting for

the country in the war during the liberation of Bangladesh in 1971.
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(ix) Need to provide funds for railway projects in Amreli Parliamentary
Constituency, Gujarat

A} TRUTHTS HTOFSAT (3FReN): H H AT &5 IR o (o0l ) P 7 el 0
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(x) Need to observe the birthday of Dr. Rajendra Prasad, the first
President of India, as ‘Medha Diwas’

it ST Rig Ahfiarer (FeRoF NSy U ITH <@ € .ING TNIE &
ST 3R dUT A AS I 5IF BT PN B OF U
T b ATH FRAT AP IG5 R B I0E IS b qg B
Bgd | EIW FH-RAN FHEW I oF & 07 B8R & 99
B "SI HIN TR I AT I FRMIT PSP R I I X
geH N T e BT A8 ST ¥eP SN H R &
B T » B Qg Jap 98K ©°F URTH UG 8 9 W
P #R U H YT BT -BAI URT T W |

H O WI FR AWATEH EING IS v 89 07 B o
“Gg B "HOIAHAT B BT P I |

(xi) Regarding development of Sabari Rail Project

SHRI BENNY BEHANAN (CHALAKUDY): There is excruciating delay and

non-action in construction and development of Sabari Rail Project.
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(xii) Regarding provision of clinical rotation facilities for Indian students
pursuing MBBS professional degree in China

SHRI RAJMOHAN UNNITHAN (KASARAGOD): This is to draw the kind
attention of the Government towards the problems being faced by Indian
students and their parents pursuing their MBBS Professional degree in China.
Thousands of students who were returned for their winter break in January
2020 remained stuck here since Covid tightened its grip and now they are
more anxious about lifting of the travel restrictions by Beijing. Meanwhile, these
foreign medical Graduates (FMGs) continue their classes and exams online,
the lack of access to hands-on practical classes puts a big gestion mark on

their future as medical doctors. As the sufferings of these FMGs continue due
to the pandemic, | regest the authorities to take necessary action to provide

them with clinical rotation facilities in Govt and private Hospitals in India, till
they return to Beijing for their offline classes. These Parents and students have
already brought their grievances to the notice of the concerned authorities and

Ministries of the GOI.



07.12.2021 972

(xiii) Regarding development of a film city in Udhagamandalam

SHRI A. RAJA (NILGIRIS): Udhagamandalam is called Queen of Hills and lot
of tourists visit daily, it being a popular station. Besides, the Hill is gifted with
natures bountiful beauty like Pine Forest, Dodabetta Peak, Dolphins Nose,
Kings Park, Koda Nadu, Botanical Gardens, Ooty Lake, Race Course,
Avilange etc.

It is also popular for outdoor film shootings and many popular Hindi,
Tamil, Malayalam, Kannada films were shot here and to mention a few—Roja,
Sadma, Dil Se, Raja Hindustani, Kuch Kuch Hota Hai, Barfi. Taking all these
things into account, Udhagamandalam is an ideal place for developing a film
city. Vast tract of land is available and the State Government would be helpful
in identifying the land.

| would therefore regest that the Honble M inister may please consider
developing a film city in Udhagamandalam. It would not only improve the
economy but also provide employment opportunities to thousands of people in

the film industry.
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(xiv) Regarding problems faced in Railway booking in
train No. 02652 & 06020

SHRI A.K.P CHINRAJ (NAMAKKAL): | bring to kind notice of this
Government that while making booking for the train 02652 from Rasipuram to
Chennai Central it shows the option to book but Vice versa is not available ,
that is for booking from Chennai central to Rasipuram for the same train it5 not
available. And even Train No 06020 is not stopping at Namakkal station which
is important industrial area. Due to this, the passengers are heavily affected
and there are many people who travel from Chennai to Rasipuram and
Namakkal for their business related activities now they are facing huge

problems.
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(xv) Regarding Creation of a National Judicial Infrastructure Authority

SHRI RAGHU RAMA KRISHNA RAJU (NARSAPURAM): | would like to draw
the attention of the Government to the proposal of Honble Chief Justice of
India seeking establishment of National Judicial Infrastructure Authority to
achieve financial Autonomy for the judiciary in the country.

As was rightly pointed out by the Honble Chief Justice of India, the
courts in India are still being operated from dilapidated and rented premises
without proper facilities like washrooms, waiting rooms etc., which adversely
impact the qalitative dispensation of justice. The improvements a nd
maintenance are being carried out in an ad-hoc and unplanned manner.
Government should take up modernisation and strengthening of judicial
infrastructure to reduce pendency of cases.

So, | urge upon the Minister of Law and Justice to take necessary steps
for strengthening and modernisation of the judicial infrastructure on a war-
footing manner by creating a National Judicial Infrastructure Authority to take

care of these matters from time to time.
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(xvi) Regarding permanent solution to stop the erosion caused by Ganga
river in Murshidabad district

SHRI KHALILUR RAHAMAN (JANGIPUR): Ganga is a national river and its
maintenance comes under the Central Government. Ganga plays a major role
in the financial and Agricultural sector in Murshidabad district. Ganga erosion
is a major concern for the people of Murshidabad District, especially for
Farakka, Samserganj, Raghunathganj-Il, and Lalgola Block. Lots of houses,
schools, temples, Mosges, and crematoriums on the bank of the river have no

trace left. We have informed the central government many times through Lok
Sabha and by letter but no action has been taken for the permanent solution to
stop the erosion. My humble reqgest for the sake of those homeless people &

others who are to lose their belongings, is to inform the concerned authority to
take permanent action to stop the erosion of Ganga and along with that, |

appeal to render help to those who have lost their livelihood.
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(xvii) Regarding change in the code word VT on all aircrafts of country

SHRI GAJANAN KIRTIKAR (MUMBAI NORTH-WEST): It is a privilege that |
have got the opportunity to express my views on an important issue. State-
wise abbreviations are written on the number plates of all vehicles in the
country. For example MH for Maharashtra, DL for Delhi etc. Similarly, on the
planes of each country, the code words of the respective country are written.
VT code word is written on Indian aircraft also. This code word was used
during the British rule and is still continuing. It means Victorian or Viceroy
Territory. In the end, it is regested from the concerned ministry that, after
independence, in lieu of VT on all aircraft of India, code words like Bharat (BH)

or India (IND) or Hindustan (HN) etc. should be written.
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(xwiii) Need to construct an underpass at Katahari Railway Station
in Ambedkarnagar, Uttar Pradesh

it IFRRERT a0 (smeRell): T FR F I fdF® R W WRITA T &R
H T PR B EHIEH WA T T F FE
T NI AT PAT TP AIKE W e ¢ B qITHE SR AT
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(xix) Regarding policy to control the price of cotton yarn and increase
cotton production

SHRI P.R. NATARAJAN (COIMBATORE): | wish to highlight serious crisis
affecting Tirupur knitting Industry which is garnering lakhs of dollars for Indian
economy and providing lakhs of job opportunities. It is facing serious
challenges in meeting the price rise of cotton yarn at fregent intervals. Apart

from this Hosiery units, power looms and handlooms in Tamil Nadu are reeling

under severe crisis.

Tirupur in Tamil Nadu is well known for its knitting and cotton garment
industries and is garnering dollars by exporting cotton garments throughout the
world. In the past 2 years it is facing various challenges due to price rise of
cotton yarn at the intervals of monthly, bi-monthly period, huge increase of
logistic fares, and chemicals (DYESTUFFS) used for dying the knitting and
cotton garments. The reasons for such increases is said to be mainly due to
shortage in availability of cotton in the cotton market which is being controlled
by the market forces and big business. It is not the only reason for such
fregent i ncrease of cotton yarn Prices but it also includes various price rise
which are in the chain of production activities. | would like to state that this
industry is already in severe crisis due to levying of high percent of Goods and
Service taxes (GST) in all its activities., market contraction and lock down etc.
Apart from this, knitting industry hosiery units, power looms and hand looms

numbering more than 5.63 in other parts of Tamil Nadu are also under threat of
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closure or lowering the gantity of produc tion. It is the second biggest job
provider next to the Agriculture. So, this cotton price yarn threat is not only
affecting the industry and economy and GDP but also it is taking away the job
opportunities and livelihoods of lakhs of workers. In the past, Industry bodies,
trade unions and political parties, have been representing for remedial actions
to the concerned authorities which have not been considered resulting in

failure to control the price rise of cotton yarn.

Hence, | regest our honourable t extile minister for taking pro-Industry
and Pro - worker industrial policy to control the prices of cotton yarn and
increase cotton production. Apart from this, immediate action is also needed
for the establishment of a price monitoring mechanism which is also the urgent

need of the hour to save the textile Industry and the workers’livelihood.
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(xx) Need to upgrade College of Agriculture, Nagaur to ‘Kendriya Sushk
Krishi University' and also release funds for the purpose

S T SaTe (ATR): A IFH H AR T boT I PR IR T B
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15.32 hrs

HIGH COURT AND SUPREME COURT JUDGES (SALARIES
AND CONDITIONS OF SERVICE) AMENDMENT BILL, 2021

HON. CHAIRPERSON : The House shall now take up item No. 18 — The High
Court and Supreme Court Judges (Salaries and Conditions of Service)
Amendment Bill, 2021.

Hon. Members, we are going to discuss this very important and sensible
Bill. On behalf of the Hon. Speaker and also on my behalf | regest that no
comments be passed on the conduct of the judges. Members are regested to
confine themselves to the subject matter of the Bill.
THE MINISTER OF LAW AND JUSTICE (SHRI KIREN RIJIJU): Sir, | beg to
move:

That the Bill further to amend the High Court Judges (Salaries

and Conditions of Service) Act, 1954 and the Supreme Court

Judges (Salaries and Conditions of Service) Act, 1958, be taken

into consideration.”

Mr. Chairman, Sir, the Bill has a very limited provision and it pertains to
the pensions of the retired judges. So, | would not like to elaborate much in the
beginning. | will be replying on the issues, geries and other suggestions to be
made by the hon. Members. | will try to give replies within the time permitted to
me by the hon. Chair. | will also explain properly why this Bill was regired to

be introduced. Thank you.
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HON. CHAIRPERSON: Motion moved:
That the Bill further to amend the High Court Judges (Salaries
and Conditions of Service) Act, 1954 and the Supreme Court
Judges (Salaries and Conditions of Service) Act, 1958, be taken

into consideration.”

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Mr. Chairman, thank
you for giving me the opportunity to present my partys views on the High Court
and Supreme Court Judges (Salaries and Conditions of Service) Amendment
Bill, which has been introduced on the floor of the House by my good friend,
Union Law Minister Shri Kiren Rijiju. Perhaps it is fitting that all of us are
gathered here today to deliberate on this legislation just a day after the 65"
death anniversary of his distinguished predecessor, a leader who was in many
ways the principal architect of the Constitutional foundation which has firmly
guided India since Independence, and that of course is the Late Dr.
Babasaheb Bhimrao Ambedkar.

Such is his eternal legacy that the greatness of this extraordinary Indian
cannot be reduced to one issue. He was both the holder of many distinctions
but yet remarkably greater than the sum of each of his trailblazing
achievements. A freedom fighter, a visionary jurist, a champion of social
reform, our nations first Law Minister and, perhaps, above all, a colossus who
had the vision and the intellect to anticipate the problems and challenges that

newly independent India would soon have to confront. In the process, he
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drafted, with remarkable prescience, the best check and balance mechanism
in the book of law, our Constitution, a bulwark that would protect the interests
of our people for generations to come.

Of course, Dr. Ambedkar realised that it is perfectly possible to pervert
the Constitution without changing its form, merely by changing the form of the
Administration to make it inconsistent and opposed to the spirit of the
Constitution. Our Constitution, he sagely warned, is only as good as those
who work it. That is where India seems, sadly, to be falling short. And | will be
remiss if | did not mention that we are debating this legislation a day after the
anniversary of the demolition of the Babri Masjid, an incident that remains a
blot on our collective consciences and emblematic of the dangers that Dr.
Ambedkar warned us about.

Turning to the Bill before us, to put it simply, the Bill proposes to amend
the High Court Judges (Salaries and Conditions of Service) Act, 1954 and the
Supreme Court Judges (Salaries and Conditions of Service) Act, 1958 and
seeks to bring clarity on when Supreme Court and High Court Judges are
entitled to an additional gantum of pension or family pension on attaining a
certain age. | appreciate the Bill and the legislative clarification that this
pension benefit to a retired Judge shall be provided from the first day of the
month in which the Judge completes the age specified and not from the first
day of his entering the age specified therein. My Party has no difficulty in

supporting this measure.
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However, the title of this Bill refers to Salaries and Conditions of Service
of Judges of the Supreme Court and High Courts. This points to other issues
that could usefully have been addressed in this Bill, issues of far greater
importance to the democratic foundations of our nation.

The Government should have considered using this Bill to address and
resolve critical issues of the Judiciary relating to Conditions of Service such as
matters of the retirement age of Judges, particularly High Court Judges, and
the implications of that for the pendency of cases in the courts. | would like to
ask the Minister whether there are any plans to increase the retirement age of
the Judges of the High Courts from 62 to 65 years to bring them on par with
the retirement age of the Supreme Court Judges who retire at 65. There have
been important recommendations from experts to this effect. The 2002
Venkatachaliah Commission Report, for instance, had recommended that the
retirement age of High Court Judges be increased to 65, though he then added
that the Supreme Court Judges should retire at 68, while many felt, of course,
that the two ages should be the same. The UPA Government sought to
implement this age increase recommendation through the Constitution (1 14"
Amendment) Bill, 2010, which provided for increasing the retirement age of
High Court Judges from 62 to 65. But unfortunately, the Bill could not be taken
up for deliberations and it lapsed on the dissolution of the Lok Sabha in 2014.
Even so, the importance of this measure was subsegently reiterated again by

Justice Kurian Joseph of the Supreme Court who recommended in 2018 to
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increase the retirement ages of the Judges of the higher Judiciary to decrease
the pendency of cases.

Despite such measures offering, at least, a partial solution to the
alarming levels of pendency that plague our top courts, it is both surprising and
worrying that the Ministry of Law and Justice has declared that there is neither
a proposal as of now to increase the retirement age of Supreme Court Judges
from 65 to 67, nor to bring those of the High Court colleagues to an eqal
footing from 62 to 65 and provide a uniform retirement age for Judges of High
Courts and Supreme Court. This illogical position blatantly contravenes the
recommendations made by the Parliamentary Standing Committee on
Personnel, Public Grievances, Law and Justice which has pointed out that
there is a need to revisit the age of retirement of High Court Judges to
compensate for the large number of vacancies existing in the High Courts.
Surely, my good friend, the hon. Minister will agree that if we are discussing
Conditions of Service of Judges, we need to urgently address the most
fundamental impediment to the effective functioning of the Judges: the
staggering vacancy rate in judicial positions across the country. This is the
problem that once drove a sitting Chief Justice of India to tears in front of the
Prime Minister. But even his tears appear to have left the Government
unmoved.

As the old legal cliché goes, justice delayed is justice denied. How can
we expect justice to be delivered in a timely manner when 406 posts of judges

are currently lying vacant in 25 high courts around the country? Against the
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sanctioned strength of 1098 as of November 2021, 406 are vacant. That is 41
per cent of the total strength. In all the high courts of Delhi, Allahabad,
Kolkata, Gujarat, Madhya Pradesh, Patna, Punjab, Haryana, Rajasthan,
Telangana, there are shortages of more than one-third of the total strength of
judges.

This is not just an issue that affects the citizens of a country for whom, in
these conditions, the process of seeking justice has in many ways become a
punishment in itself. It also holds worrying ramifications for the governance of
our nation. It will be a matter of grave concern for all of us in this House when
we recall the warning issued by the Supreme Court which pointed out that the
Governments administration will also come to a standstill if vacancies in the
courts, and pendency of cases are not taken into consideration for immediate
remedial action. There are staggering 4.4 crore cases pending in the country,
that include over 3.77 crore cases in the subordinate courts, 57 lakh cases in
the high courts, and 73,000 cases in the Supreme Court as of September this
year.

Between 2010 and 2020, pendency across all courts has grown by 2.8
per cent annually. These grim numbers clearly imply that even if no new cases
were to be filed starting from today, the time taken by the courts to dispose of
just the currently pending cases at the current disposal rate, would be 1.3
years for the Supreme Court, and three years for each of the high courts, not
to mention, even longer for the subordinate courts. Of course, we know the

situation has been further aggravated by the pandemic which has resulted in a



07.12.2021 987

20 per cent increase in pending cases in the high courts and 13 per cent in the
subordinate courts. We all know that there is no chance that we can see a
reduction in the rate at which new cases are being added to the dockets of our
courts.

Respected Chairman, if one were to draw a comparison with the
international front, it can be seen that the standard retirement age for judges is
around 70 years in countries like Denmark, Belgium, Ireland, Australia. In
other top courts, such as the Supreme Court of the United States, and in
constitutional courts in Austria and Greece, judges are appointed for life. The
judge-population ratio in India, 21.03 judges per million population today, is
among the lowest in the world. Whereas, countries like UK have 51 judges per
million people. The US has 107 judges per million population and Canada has
75 judges per million people. We should, therefore, certainly want to look at
the conditions of service of our judges, increase their retirement age in order to
fill vacancies for a longer period and at the same time to reduce pendency.

There are overwhelming reasons for this Government to recognise that
the establishment of a higher and uniform retirement age for judges in our
superior courts would enable them to discharge their judicial duties not just
independently, but also allow them to do their work without worrying that they
will have to step aside when they are in their prime. It will also fortify the rule
of law and protect the fundamental right to speedy justice assured under

Article 21.
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The worst pendency of cases at all levels can, therefore, be effectively
tackled by increasing the number of working days available to a judge by
increasing his tenure. It will be considerate if the Ministry would plan to
address issues like increasing the retirement age of judges and reducing the
huge arrears of cases along with some other vital challenges such as lack of
transparency, particularly in the appointment of judges, the long detention of
under-trials, and lack of information and interaction between people and
courts. Our objective should always be to strengthen the Indian legal system
and bring the best judicial benefits to the citizens of the country.

At the same time, in order to prevent an overt concentration of power in
the hands of one supreme institution, it would be wise to examine other
practices that have been found to have merit across the world. For instance,
why not establish multiple courts of appeal as has been proposed recently by
the hon. Chief Justice of India. India can certainly benefit from the creation of
Four Circuits of a Court of Appeal between the High Court and the Supreme
Court. Not only will such an arrangement go a long way towards ensuring the
distribution of power -- a central goal of democracy -- but also, will facilitate
regional representation and access to justice to the higher judiciary with four
courts of appeal situated in the North, South, West, and East of our country.
These courts would reduce the burden on the Supreme Court which could then
truly function as a constitutional court dealing only with cases carrying

constitutional implications.
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Now, Sir, the reason that we are discussing and debating proposals to
strengthen our Judiciary even beyond the routine one under consideration in
this Bill, is that decent conditions of service are a contribution to reinforcing the
independence of the Judiciary and in doing so, to strengthening democracy
itself. For instance, the earlier a Judge retires, the greater his need for a
remunerative post-retirement activity and consegently, the greater his or her
vulnerability to the blandishments of the Government of the day, which might
be in a position to give him such a post-retirement job.

Aristotle famously said that the law should govern. Dr. B.R. Ambedkar
said that democracy should rest on the rule of law. While democracy focusses
on who exercises power, the rule of law determines how power is exercised. In
fact, so intertwined are these two concepts that the United Nations General
Assembly — a Forum representing all the States in the world — recognised that
human rights, the rule of law, and democracy are interlinked and mutually
reinforcing.

We all know that disputes are bound to arise between citizens and
governments. That is normal in any State. This is where the Judiciary plays a
pivotal role;settling disputes independently in accordance with the principles of
the rule of law under the Constitution. That ensures that all individuals —
regardless of background or gender or status — are eqal under the law. The
hon. Supreme Court has done a great job on that since 1950. It is well-
regarded;it is a prominent judicial institution across the globe. It has rendered

several path-breaking judgments, defining legal discourse and settling, in many
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ways, prominent positions of law in independent India. But it is also true that its
independence and transparency have come under scrutiny in recent years.

As Montesgieu had famously writt en, there is no liberty if the Judicial
power is not separated from the Legislative and the Executive Power. We are
increasingly witnessing this adage play out in the scheme of things in India
today with the Executives overarching, sometimes invisible a nd occasionally
indirect control over the Judiciary, contrary to the Directive Principles of State
Policy provided under Article 50 of the Constitution to ensure the separation of
the Judiciary from the Executive in the public interest. That is why, this debate
is so important today.

The first problem has been the Governments increasing influence over
judicial appointments and transfers. Sir, it is interesting that in the Constituent
Assembly in 1949, a speaker from your State said and | gote:

ft is of the highest importance that the Judges of the Supreme

Court should not be made to feel that their existence or their

appointment is dependent upon political considerations or on the

will of a political party. Therefore, it is essential that there should

be sufficient safeguards against political influence being brought

to bear on judicial appointments. Of course, if a Judge owes his

appointment to a political party, certainly in the course of his

career as a Judge and also as an ordinary human being, he will

certainly be bound to have some consideration for the political
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views of the authority that has appointed him. That the Judges

should be above all these political considerations is essential.”

That is Dr. Pocker Sahib from the Madras constituency in the
Constituent Assembly.

Now, given that basic understanding, it is unfortunate that the Executive
has appeared to be wielding its apparent influence over the Judiciary going
back to the very first term of this Government from 2014, its face-off over the
National Judicial Appointments Commission in 2015, the tussles between the
Judiciary and the Executive, and you will remember that an eminent senior
advocate withdrawing from consideration for elevation to the Supreme Court
given the implacable hostility of the Executive, because of his previous position
as Solicitor General during the UPA-Il and his role as the Amicus to the
Supreme Court in the ... " encounter case. A number of judges were
transferred inexplicably. | have the details with me. | have a number of
examples. But | will omit them to save time today.

Even when their retirements were only a few months away or when their
transfers implied a demotion. At least two of these transfers involved judges

who had earlier ruled unfavourably from the Governments point of view in the

* *

and ... .

' Expunged as ordered by the Chair.
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Now, sticks can be balanced with carrots. We witnessed the
appointment of former Chief Justice of India as a Rajya Sabha MP.
ISR BRI HATET § 6T H3AT TAT APhT HATer T § A6 F3it (37 el I
TeAre): E W OB /81 .. 59 W B PR FIAT |
EIPH .. @RT ) W aew TR TN (@A)
THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND

MINISTER OF MINES (SHRI PRALHAD JOSHI): He is referring to the

particular case. ¥ € ‘FIA FAE ®Pp I W chIR A Id & 2?2
I9 o W El... (<ZE ) That is going on. It is unfair.
HON. CHAIRPERSON: We will check the record. | will check the record. If
anything has to be removed, it will be removed.

... (Interruptions)
DR. SHASHI THAROOR : That is only on the issue of transfers. Since we are
meeting the day after 29" anniversary of the grievous act of demolition of a
place of worship, it is only fitting to recall how that act of vandalism was in
effect legitimized by the Court. There has clearly been a failure on the part of
the Judiciary to stem the irresistible tide of militant majoritarianism.

We also know the Court obligingly deferred lawsuits challenging many
Government actions. The Government was awarded a clean chit on the Rafale
Jet investigation case on the basis of famous sealed covers containing
evidence that the CJI exchanged between himself and the Government alone.

This is utter disregard for following sound legal procedure and traditions of the

" Not recorded.
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institution which is also visible in the voice samples case, in which Article 142
was invoked to judicially authorise the mandatory collection of voice samples
as preferred by those in power.

Now, we are seeing this ... " case. This is another well-known one.
Eversince the Government has taken an overwhelming upper hand in filing
draconian charges under the Unlawful Activities (Prevention) Act against any
form of dissension, ... (Interruptions)

HON. CHAIRPERSON: Quote the rule.

<. fifRreia g (Mgen):® , W e <@ T & 1. (FHET ) Sir, Rule 352(1),
B O*LLa,® .. T L eaad . (<FE- ) refer to a matter of fact on
which a Judicial decision is pending. How can he refer? qqd A Gaﬁr

@  UBTElL.. (=T )

SHRI GAURAV GOGOI (KALIABOR): He is referring to the conduct of the
Government.

DR. NISHIKANT DUBEY: This is not the conduct of the Government.
MASTIHA AT ¥, X e HHE 80 W W AHH H TW | H
P HIR ET W VR IANH B B W L. (TR )

SHRI PRALHAD JOSHI: How can he refer to that case?

HON. CHAIRPERSON: Mr. Nishikant, please read the rule.

' Expnged as ordered by the Chair.
" Not recorded.
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DR. NISHIKANT DUBEY (GODDA): Refer to any matter of fact on which a
Judicial decision is pending. LF AR, LT ET T, F A, FH
@1 @F  UBTEIoWm @ W B R W ol (WHT )T T H
BAJh D B H b I 1. (TR )

DR. SHASHI THAROOR : There is a fundamental misunderstanding on the
part of those objecting.

MAGTIA AT ¥, Sed d  H AP g9 Ada @ 9 dgH
ST B v H R, R GodH .. (T ) IHHA
I, cd W FIB F I S A M PId I® RT d &
W OB W W U R RGN (EHT )W ST B P
TR R R E .. (T )

HON. CHAIRPERSON: Mr. Shashi Tharoor, you are a senior Member. Any
case pending before the Court cannot be commented in the House.

DR. SHASHI THAROOR: But | am not entering into the merits of the case. |
am not going into the merits.

HON. CHAIRPERSON: Nishikant Ji, please sit down.

AT I ATATT: B ARCT F BEL.. (FHT )BT W Do WS €
® & |...(cT®T)

SHRI PRALHAD JOSHI: Sir, till the case is decided, how can he call it as a
fake encounter?ls he trying to influence?Is he trying to influence the Judge or

the Judgement?What do you want?

" Not recorded.
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HON. CHAIRPERSON: It has already been observed by the Chair that if
anything has to be removed, as per the procedure, it will be removed. | will
check the record.

Mr. Shashi Tharoor, any pendency of the case cannot be commented in
this House. You know better. Confine yourself to the issue on salaries and
conditions of service.

DR. SHASHI THAROOR: Sir, let me give an example of a case that is not
pending, which is another example in which the ... has been the National
Anthems case.

HON. CHAIRPERSON: Please come to the provisions of the Bill.

DR. SHASHI THAROOR: Sir, the point is that we are seeing that decisions
have been made one after the other which go beyond the gestions of
Separation of Powers, that we have talked about, between the Executive and
the Judiciary. | was giving examples to substantiate a conclusion in the House.
The fact is that if you were to look very carefully at other matters, if you look,
for example, at the abrogation of article 370, there is an ipso facto concern of
the Executive influence which has seemingly constrained the Judiciary. The
Court was seen as a constitutional instrument to define the limits of Executive
control over the erstwhile State of Jammu and Kashmir and to answer a
number of vital gestions. Can article 356 be used to suspend an Assembly in
a State and then alter the nature of the State itself? Can a State be down -

graded to a Union Territory? These are constitutional gestions. But by

" Not recorded.
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repeatedly delaying the hearing of petitions challenging the constitutional
validity of this act by the Executive, the Supreme Court has abdicated... "its
role as a protector of the Constitution. While the Court delayed consideration,
our brothers and sisters from Jammu and Kashmir suffered from civil rights
restrictions, the arrest and detention of many political leaders including a
colleague from this House, as well as the unprecedented blackout of all means
of communications and internet demonstrating after all disregard for citizens
Fundamental Rights. These are the rights that the Judiciary has the mandate
to protect.

We have the same problem with habeas corpus petitions. The key
constitutional tool to empower citizens on their Fundamental Right to Life is
under threat. A majority of the large number of habeas corpus petitions were
left pending for long periods of time before the Jammu and Kashmir High Court
and it is noteworthy to note that Rule 8 of the High Court Case Flow
Management Rules 2010 clearly states that the habeas corpus petitions should
be disposed of within 15 days. Despite this, it took an average, for the J&K
High Court, 252.5 days to hear petitions which had to be settled in 15 days. It
is a blasphemous number of days when compared to the urgency that is
reqired by habeas corpus petitions. Many commentators have contrasted this
with urgency with which the Bombay High Court dealt with a Writ of a certain
editor of a television channel who claims to deliver news that the nation

allegedly wants to know. Similar urgency on cases involving critics of the

" Not recorded.
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Government and ordinary citizens of the country would be the true sign of a
court that carries out it functions independently.

We have also seen lassitude by the Judiciary in hearing cases
challenging the Citizenship (Amendment) Act. Despite multiple petitions, the
Supreme Court, for example has, till today, allowed the current dispensation to
go about its business, hearing the matter only three times since the law was
passed in 2019. It has not heard cases challenging Section 435 of UAPA,
which has denied bail to dozens of defendants. | might add that the protection
of civil rights has long been considered one of the key duties of the Judiciary.
Sir, as far back as 2013, the Guwahati High Court ruled that the CBI was, in
effect, an illegal body since it was not established under any statutory
authority. The SC stayed that judgement but has conducted no hearing into the
matter with far-reaching implications for the nation. Then there are issues that
are not pending before the court, but ignored by the courts, like demonetisation
where a three-Judge Bench of the Supreme Court promised a larger Bench to
consider the issue, but the larger Bench was never constituted. And the
gestion of whether demonetisation was constitutionally valid, might now be at
best an academic exercise, but that is not an exercise that our courageous
Judiciary was willing to undertake. Several issues on the direct and indirect
violations of article 300A on Right to Property, article 14 on Right to Eqgality,
article 19 (i) (d) on Freedom of Movement, 19 (i) (g) on trade and business,
article 21 on Right to Life remained to be answered in relation to this. By its

continued inaction, the court has just not allowed the Governments sins
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against the citizens of India to remain unpunished but led some critics to ask
whether the Supreme Court should also be considered an accomplice to the
violations of rights granted by the Constitution.

Sir, now, | would not go into more examples. You have got the picture as
to why | have raised these matters. On the migrant tragedy when the COVID-
19 struck, again the Supreme Court rejected several petitions challenging the
sadness of the move.

16.00 hrs

Sir, the fact is the issue of judicial insensitivity is linked to the simple
gestion of whether the conditions of service ...... ( Interruptions)

DR. NISHIKANT DUBEY: Sir, | am on a Point of Order. Rule 352 (v) says:

{v) reflect upon the conduct of persons in high authority unless

the discussion is based on a substantive motion drawn in proper

terms.”

T WA dT-R FacalR W gHdAc o% FFI R B &
THS &, = F,87 © @ ¢ poH B . (T )



07.12.2021 999

HON. CHAIRPERSON: Dr. Dubey, you referred this Rule which talks about the

conduct of persons in high authority. He did not mean any person. Of course,

| heard him.

... (Interruptions)
DR. NISHIKANT DUBEY: Everybody knows &8 Brireid S EURTE ...
(TR )

HON. CHAIRPERSON: He did not pass any comments on any particular
judge. Please understand it.

... (Interruptions)
PRy e CWedEa T W A6
(T )Y, AT A | JTGEPH ED THAAED ..

SNt ugere ool g “HF P TR ... (R )

It oTfeh HATE § ST H3iT TRAT TWTET FH¥HRUT ST H3Terd ¥ I 537 (sh
gl Rig uce):  I9a ®E & 1. (TFET )

o Ugere Siet: EF IEdE §  , RGHNT 0 AT RrE .
(SR )

HON. CHAIRPERSON: Dr. Nishikant Dubey, hon. Member, Dr. Shashi
Tharoor did not pass any comments on any individual judge. He criticized to
some extent about the institution and the judicial delay. Even if it is so, | will
check it again. If it is necessary, then | will remove it from the record. But do

not interrupt now.

" Not recorded as ordered by the Chair.
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Dr. Tharoor, please continue.
... (Interruptions)
DR. SHASHI THAROOR: Now that we have heard the voice of the ... we can
continue with the substance of my argument which is that the conditions of the
service have a serious bearing on the lack of separation for the Executive, for
the Judiciary and thereby have a palpable effect on the conduct of our judiciary
in delivering justice to the common citizen of India. That is my very simple
argument. | was giving examples to substantiate this argument.

The fact is that we can find more examples. | will just take another five
minutes and then conclude.

The Judiciarys complicity in the Governments actions have be en
manifested in all the examples that | gave. Then, the culpable involvement of
the Electoral Bonds Scheme is a venture which has undermined the
transparency of our electoral processes and the very foundation of our
democracy. The fact is that the Supreme Court has had very few hearings over
the issue over the last four years and it has refused to stay the implementation
of the Scheme while ignoring the red flags waved even by the Election
Commission of India.

It must be remembered that the inaction of the judiciary almost always
favours those in power because it is their actions that are being challenged in

the court. When the court fails to hear a case against the Government, it is

) Expunged as ordered by the Chair.
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effectively deciding by default in favour of the Government. That is the
concern that we should all have.

To truly build a new India, we will need to separate the powers and roles
of the Legislature, the Judiciary and the Executive to ensure that the first two
do not become mere rubber stamps for the third. This regires a clear
separation of powers in order to ensure both efficiency and democracy. By
ensuring the status and conditions of service of our judges, we are giving them
the opportunity to increase their productivity and exercise true judicial
independence.

As Dr. Ambedkar famously pointed out,

However good a Constitution may be, if those who are

implementing it are not good, it will prove to be bad and however

bad a Constitution may be, if those implementing it are good, it will

prove to be good.”

We all know this famous line. The true success of our efforts today will
only come if the Government proposes a larger Bill to increase the age of
retirement of judges, fill vacancies, reduce pendency of cases, and eliminate
post-retirement appointments in Government or at least have a three to five
year cooling off period before any such appointments can be made for judges,
to guarantee the judiciarys independence. Until then, we must confront the
kinds of problems | have outlined that plague our higher judicial system and

hamper its effectiveness.
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I, therefore, support this Bill while deploring its inadegacy in addressing
the major challenges that our judges and judiciary must still overcome in the

interests of our citizens and democracy. Thank you, Mr. Chairman.
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SHRI P. P. CHAUDHARY (PALI): Thank you, Sir, for affording me the
opportunity to speak on this important issue High Court and Supreme Court
Judges (Salaries and Conditions Of Service) Amendment Bill, 2021. In the Bill,
a very small clarification is there that, on the completion of a particular year of
age, the Judge is entitled for the pension.

Sir, | rise to support this Bill. | would also like to say that as far as the
salary part is concerned and pension part is concerned, this hon. august
House always supports it. So far as the remuneration part of the judges is
concerned — it may be High Court or it may be Supreme Court or it may be
subordinate court — it is far less compared to the other countries. That is the
reason that even after superannuation, some get employment elsewhere.

Now, regarding the gestion of conditions of service, as far as the
conditions of service with respect to the appointment of the judges are
concerned, it is there in the Constitution of India itself. It is for the High Court
and Supreme Court judges. But for the subordinate judiciary, it can be done by
an Act of the State legislature or it can be provided under the rules framed by
the Hight Court.

So far as the conditions of service are concerned, the conditions of
service of the judges of the Supreme Court are framed under Article 125 of the
Constitution of India and under 221 of the Constitution of India for the High
Court judges. The Parliament is competent to lay down the conditions of
service of the High Court and Supreme Court judges. Apart from their

appointment, other conditions of service can be laid down by the Parliament.
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Now, we talk about independence of judiciary and all these things. This
part has been given by the Constitution to frame the conditions of service by
the Parliament. So far as the appointment part is concerned, it is under Article
124. If we read the conditions of service, we can see that so many conditions
of service in the Act 1954 and 1958. | will come later on to the exact issue of
independence of judiciary.

When we consider about leave, even for leave, the condition of service
is to be laid down by the law made by Parliament. Even for salaries and
pensions, the conditions of service can be laid down by the law made by
Parliament and other conditions of service are also contemplated regarding
perks etc. Not only the salaries of the judges are protected, the tenure is also
protected. So, we can say that the independence of judiciary is secured by the
Constitution of India.

When we come to the judicial reforms, the judicial reforms are not limited
only for dealing with the filling up vacancies and other issues. It is also related
to the conditions of service of the judges. It is also related to the appointment
of judges because the Constitution framers specifically provided under Article
124 that the judges of the Supreme Court shall be appointed by the President
of India after consultation with the Chief Justice of India.

In this connection, as far as the High Court judges are concerned, the
High Court judges are appointed by the President of India under Article 217

after consultation with the Governor and the Chief Justice of the High Court.
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So, the consultation part is there. For 43 years, right from 1950 to 1993,
this practice has been there. A large number of judges were appointed in the
Supreme Court and High Courts. They were exceptional judges. They
rendered qality judgement s. Their judgements are referred everywhere. Even
these days also, they are laying the basic principle of law.

So, we cannot say that the judges who were appointed before 1993
under Article 124 and 217 of the Constitution of India were lacking qality.
Everybody knows what type of judges we are having after 1993. | am not
saying that the judges are not good. They are eqgally rendering very good
judgement. But we cannot say that when the Executive involvement was there,
the qgality of judges was less than the qgality of judges that we are having
today. All the judges prior to 1993 were eqally competent.

Sir, the First Judges’ Case was filed by Shri S.P. Gupta. In the
judgement of this case, the word “consultation” appearing in Article 124 and
217 of the Constitution of India was defined that “consultation” means that no
primacy can be given to the Chief Justice of India and apart from this, it stated
that consultation does not mean concurrence. That was the judgement in the
First Judges’ Case which came in 19 82 where it stated that consultation does
not mean concurrence. So, the problem started from Second Judges Case,
1993, because it amounted to re-writing of the Constitution by this judgement.
Then, a reference was made by the President of India under Article 143 of the
Constitution of India. If we see Article 143 of the Constitution of India, it

provides for seeking the opinion of the Supreme Court. Now the gestion is,
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whether the opinion rendered by the Supreme Court is binding on the
President. We have to consider this very seriously. Whenever the “opinion” of
the Supreme Court is sought by the President of India, while exercising the
power under Article 143 of the Constitution of India, that opinion can be binding
on the Government as it happened in third Judges case in 1998.

So, Article 143 of the Constitution of India provides the power to the
President to consult the Supreme Court. It says:

ff at any time it appears to the President that a gestion of law or

fact has arisen, or is likely to arise, which is of such a nature and

of such public importance that it is expedient to obtain the opinion

of the Supreme Court upon it, he may refer the gestion to that

Court for consideration and the Court may, after such hearing as it

thinks fit, report to the President its opinion thereon.”

Now, we have to see the difference between bpinion’and tonsultation:
Whenever the President of India consults the Supreme Court under Article 143
of the Constitution, that opinion is binding as per third Judges case 1998.
Keeping in view these facts, in 1998 the system of Collegium was created and
the judges reqired to be appointed on the basis of the recommendation of the
Collegium. The Collegium was reqired to be created at the level of the High
Court and the Supreme Court. The procedure adopted by the Collegium is that
three judges constituting the Collegium send the recommendation to the

Government.
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We all know that the Chief Justice of a High Court of a State is normally
appointed from outside the State. Now, where the Benches of the High Court is
situated at more than one place, then the Chief Justice need not necessarily
know about all the candidates. Secondly, even the second senior-most judge is
also from outside the State. He also may not know about the details of all the
candidates. Then, the third judge, if he is not sitting in the Bench even for a
single day, can also participate. Now, they do not have the information which
the Executive is having.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Justice J.S. Verma, who was
the architect of the Collegium system, has later said that we have to do away
with the Collegium system.

SHRI P. P. CHAUDHARY: Yes, | will come to that point later.

Now, we have seen that 40 to 80 per cent recommendations made by
the High Court were declined by the Supreme Court. It shows that the
procedure adopted by the Collegium of the High Court and the Supreme Court
is not fool-proof and they do not have any mechanism to know the antecedents
of the candidates. Once it was found by the Supreme Court later that there
were serious issues against a candidate whose name was recommended by
the Collegium of a High Court. So, it is not possible for a High Court to go into
all the details because appointment has nothing to do with the independence
of the Judiciary. Once a person is appointed, then only the independence of
the Judiciary starts, not before that. Even when the names reach the Supreme

Court, one list is sent to the Chief Minister, to the Governor, to the Law Ministry



07.12.2021 1008

and also to the Chief Justice of India. Then, everything is processed there and
the comments of the Law Minister is also there. But strangely enough, even
those comments are not taken in the Minutes of the Proceedings of the
Collegium of the Supreme Court. Now, the Law Minister is accountable to the
Parliament. But with respect to the appointments of the Judges of the High
Court and the Supreme Court, | cannot hold him accountable in view of the
judgement of the Supreme Court rendered recently.

Sir, we are having a parliamentary democracy where all the Ministers
are accountable. But it is very difficult to hold the Law Minster accountable
because he has no role to play here. He has no role in filling up the vacancies
available for the Judges in the High Courts and Supreme Court. The
mechanism and process used to be started by the High Court Judges and
completed by the Supreme Court Judges. So, there is no role of the Ministry
of Law in this connection. This is the reason that the NJAC was enacted, and
the Parliament unanimously, except one vote, passed that law. But
unfortunately, the Supreme Court declared it ultra vires on the ground that the
independence of Judiciary is the basic structure of the Constitution.

But | would like to say that firstly, democracy’ is the basic structure of
the Constitution of India. Once we say that ‘democracy, is the basic structure
of the Constitution of India, the intervention with the functioning of the
Executive should not be there. | can understand intervention with the
functioning of the Judiciary. Though it is also a violation, but so far, it is the

power of appointment, which has been given to the Executive by framing the
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Constitution. We are having a very unige type of Constitution. We do not
have the Executive, which is exercising all the powers of Judicial appointment.
The Judiciary as well as Executive, both are exercising their powers.

Now, if we see the entire scheme and intent of the Constitution, there
are Articles 103 and 192. |If a Member of Parliament is disgalified, an
exception is there where the President is not reqgired t o act on the aid and
advice of the Council of Ministers. The President is regired to seek the
opinion from the Election Commission and he is bound by the opinion rendered
by the Election Commission. So, as per Constitution, wherever the President
is required to act in accordance with the mandate of that opinion, a particular
provision is there. This is the reason that under Articles 103 and 192, where a
Member of Parliament or State Legislature is disgalified, that disgalification
is regired to be ¢ onsidered by the President of India only on the basis of the
advice rendered by the Election Commission.

Sir, apart from this, | would also like to speak as to what has happened
after the NJAC judgment. It is very strange. These opinions are regired t o
be kept in mind by this hon. august House and also by the Government while
taking a view. | would like to gote from the judgment given by some of the
Judges. On 16" December, 2015, when the NJAC was declared ultra vires,
almost every Supreme Court Judge, on a 5-Member Constitution Bench
hearing the case, made scathing comments on the opacity of the present
collegium system and recommended changes in the collegium system making

it more transparent and accountable. In the last two paragraphs of the
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consenting judgment of Shri Justice Joseph Kurian, now retired, he has agreed
with the views of Shri Justice Chelameswar. | am qoting from the NJAC
judgment where the NJAC was declared ultra vires. It says:
The present collegium system lacks transparency, accountability
and objectivity. The trust deficit has affected the credibility of the
collegium system. Quite often, very serious allegations and many
a time, not unfounded too, have been raised that its approach has
been highly subjective. Deserving persons have been ignored
wholly for subjective reasons. Social and other national realities
were overlooked. Certain appointments were purposely delayed
so as either to benefit vested choices or to deny such benefits to
the next patronised. Selection of patronised or favoured persons
were made in latent violation of the guidelines resulting in
unmerited, if no, bad appointments with dictatorial attitude of the
collegium seriously affecting the self-respect and dignity, if not
independence of Judges. The Court, particularly, the Supreme
Court often is being styled as the Court of the collegium. The
looking forward syndrome affecting imparting assessment, etc.,
have been some of the other allegations in the air for gite some
time.”
The observation of Shri Justice Madan B. Lokur in his consenting
judgement wherein he stated: Executive had an egally important participative

role in the integrated process of appointment of the Judges where | have
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stated even the dissent note of the Ministry or of the Government cannot be a
part of the agenda. That the Executive adopted a defeatist or an | do not care’
attitude is most unfortunate” Shri Justice Madan B. Lokur further stated: The
political executive has to share the blame egally if not more since it
mortgaged its constitutional responsibility of maintain a check on what may be
described as the erroneous decision of the Collegium.”

Justice Joseph Kurian further, in his judgement, stated that the active
silence of the Executive in not preventing such unworthy appointments was
actually one of the major problems. Therefore, the Collegium system needs to
be improved reqgiring a 'glasnost' and a 'perestroika’. Then, again in another
Judgment dated 04" July, 2017, in the Supreme Court suo moto contempt
proceedings against a Judge of Calcutta High Court wherein two then Judges
of the Supreme Court Shri Justice J. Chelameswar and Justice Ranjan Gogoi,
inter alia highlighted that there is a need to revisit the process of selection and
appointment of the Judges. We have to take the note of these judgements. |
regest the Government to revisit the collegium system in view of Article s 124
and 217. The spirit and object of Articles 124 and 217 are regired to be
restored.

Apart from this, recently, the above two Judges judgement stated further
that this case highlights two things. One is the need to revisit the process of
selection and appointment of judges to the Constitutional Courts, for that
matter any member of the judiciary at all levels;and secondly, the n eed to set

up an appropriate legal regime to deal with the situations where the conduct of
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a Judge of a Constitutional court regires corrective measures — other than
impeachment — to be taken.

The Judgement further states: "Obviously, there is a failure to make an
assessment of the personality of the contemnor at the time of recommending
his name for elevation". It also states: "Our purpose is not to point fingers at
individuals who were responsible for recommendation but only to highlight the
system's failure of not providing an appropriate procedure for making such an
assessment.”

Sir, the hon. J.S. Verma was the Chief Architect of the 1993 Judgement.
| would like to refer to him here. Shri Justice J. S. Verma, a former Chief
Justice of India, who had written the lead judgment in the 2nd Judges' case,
gave an interview to the Frontline Magazine published in its issue of October
10, 2008. When asked: "You said in one of your speeches that judicial
appointments have become judicial disappointments. Do you now regret your
1993 judgment?', Justice Verma responded: "My 1993 judgment, which holds
the field, was very much misunderstood and misused. It was in that context |
said the working of the judgment now for some time is raising serious
gestions, which ¢ annot be called unreasonable. My judgment says the
appointment process of High Court and Supreme Court Judges is basically a
joint or participatory exercise between the executive and the judiciary, both
taking part in it. Broadly, there are two distinct areas. One is the area of legal
acumen of the candidates to adjudge their suitability and the other is their

antecedents, not only the legal acumen.” So far as the antecedent part is
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concerned, it is the work of the Executive to find out from the intelligence. It
may be a collegium system at the High Court level;it may be a collegium
system at the Supreme Court level; they are not positioned to collect the
antecedent of the candidate. This is the problem. So, as far as the legal
acumen is concerned, we know better than the judges whosoever is a good
lawyer or a good judge reqired to be promoted to the Supreme Court from the

High Court. We can adjudge as to who is a good lawyer.

From 1950 to 1993, all the good Judges were appointed, and they have
rendered remarkable judgments, and those judgments are still cited and held
the field.

So, according to the judgment, in the area of legal acumen, the
Judiciarys opinion should be dominant, and in the area of antecedents, the
Executives opinion should be dom inant.

Now, Sir, when we are talking about this, the reason is that it is a
violation of the basic structure. When we are talking about the basic structure
of the Constitution, in a democracy, there is separation of power. It is because
separation of power between the Executive, Judiciary and the Parliament is the
basic structure of the Constitution of India. Not only this, our Constitution
provides for checks and balances. When we use the term thecks and
balances, we can understand the word balance’ | t means distribution of
power. But at the same time, theck’ means accountability. What is the
accountability of the Judiciary? ... (/Interruptions) Towards whom is the

Judiciary accountable? The accountability is not towards the Parliament;the
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accountability is not towards the people. It is very safe to say that the Judiciary
is accountable to the Constitution of India. Who will judge it? So, that it is why,
| said that even our hon. Law Minister is not accountable to the Parliament with
respect to the appointment of the High Court and the Supreme Court Judges.
So, as far as the appointment of subordinate judiciary is concerned, it is within
the domain of the State Government.

A reference was made by Shri Shashi Tharoor that about 3 or 30 lakh
cases are pending in the subordinate courts. It is the State Governments who
appoint the Judges, it is the High Courts which appoint the Judges in
subordinate courts. How is the Government of India responsible for this? The
Government of India can provide the infrastructure. Since 2014, more than Rs.
6000 crore have been paid under CSS. The hon. Minister has recently made a
public statement. Around Rs. 9,000 crore are being disbursed for the
infrastructure. A large amount of it is disbursed by the Government of India,
and the rest of it is by the State. So, the accountability is the major part. In view
of this, we are having the balance but no check. The check comes only on
account of accountability.

Sir, under the Constitution, we have read the service conditions. There
are rules with respect to the payment of salary, payment of pension, and with
respect to leave. All these are to be provided by the Parliament. As far as the
appointment and the secured tenure of 62 years and 65 years are concerned,
all these are the indicators of the independence of Judiciary. We have not seen

any interference in the Judiciary these days by Parliament.
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Sir, you see the other countries as far as appointment is concerned.
Only if the Executive is appointee, can we say that democracy is not mature? If
we see the United States of America, Canada, New Zealand, Australia, they
are also democratic countries. In USA, in the States, the Judges are elected.
Can we say that these are politicians? Can we say that the Judiciary is not
independent there?... ( Interruptions).

S} o5 I HEETer: BRY T ddy  IHPAIST B .. (FET )
ETTIWE " €| BN ‘RrdIxm  TEL.. (T )
St Y. Afe : HRITFFT TRE Y ... (TET )

| was saying, in a mature democracy like USA, so far as States are
concerned, the Judges are elected. If they are not elected, then the legislative
concurrence is regired.

Insofar as the judges of the Supreme Court of America are concerned,
the judges are nominated by the President of America. ... (Interruptions) Their
confirmation is done by the Senate. So, this is the procedure. Nomination is
done by the President of America and the confirmation is done by the Senate.
This is purely done by the Executive and Legislature. But in India, we have a
proper check and balance. That is why, we have used the word, tonsultation’
by executive with CJ.

In Canada, the judges are appointed by the Governor-General. In
Australia, the judges are appointed by the Executive. In New Zealand, the
judges are appointed based on the recommendations of Prime Minister by the

President. Thereafter, some more procedures are there like going through the
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Attorney-General and all that. But it shows that merely because the judges
were appointed by the Executive from 1950 to 1993, we cannot say that they
were lacking in gality at that time. We cannot say that their judgements were
not good. They were eqally competent people.

Apart from this, regarding the accountability, | would refer to one more
report. Even the Law Commission in its Eighty Fifth Report on Laws Delays:
Arrears in Courts, has expressed the view — and these are very important —
with respect to the accountability of the Ministry of Law.

The Committee is awa re that for this state of affairs, the Union

Law Ministry is not blameworthy, as the entire process of initiation

of proposal for appointment of new judges is no longer the

responsibility of the Executive as a result of a decision of the

Supreme Court. Though it was not contemplated in the

Constitution, responsibility for judicial appointments now rests in

the domain of the judiciary. The Union Law Minister is accountable

to Parliament for the delay in filling up of the vacancies of judges

but he has functionally no contribution to make. The Supreme

Court read into the Constitution a power to appoint judges that

was not conferred upon it by the text or the context. The

underlying purpose of securing judicial independence was salutary

but the method of acqir ing for the Court the exclusive power to

appoint judges by the process of judicial interpretation is open to

gestion. Against this backdrop, the Committee recalls a recent
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discussion in the Rajya Sabha in which the Government was
asked regarding alternate arrangements to fill up the vacancies
and whether there was any scope for having a fresh review of the

Supreme Courts judgment.”

Sir, | would also like to refer to the judgment of Justice J.S. Khehar.
Justice J.S. Khehar has mentioned that since the Law Minister is on the
Committee and because the Government is involved in so many litigations, the
Law Minister of India being a member of NJAC Committee can affect the
judicial independence. So, when the Law Minister is accountable to the
Parliament, his presence should be very much there. | have already stated that
how the recommendations sent by the Collegium was turned down by the
Supreme Court.

Now, what is the way forward? ... ( Interruptions) &3 Ea B SR
qq, W ® 1. (TWH)
HON. CHAIRPERSON: According to the strength, they are having more than
two hours’time.
SHRI P. P. CHAUDHARY: Sir, my suggestion is three-fold. In the NJAC
Judgement, the Supreme Court has pointed out only a small mistake. It is not
said that the Parliament is not competent to legislate it. It is only with respect to
the constitution of the Committee. The constitution of the Committee can be
corrected and we can bring a new Bill, where the eminent persons from the

categories such as Scheduled Castes, Scheduled Tribes, Other Backward
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Classes, minorities and women may be appointed on the Committee for a
period of three years. ....(Interruptions)

SHRI BHARTRUHARI MAHTAB Chairman, Sir, will the hon. Minister respond
to the point the hon. Member is making? ....(Interruptions)

SHRI P. P. CHAUDHARY : Yes, and that is why | am making this regest. My
regest is that we have to revisit the NJAC judgement and come out with a
new Bill making the respective corrections.

When the Constitution of India was framed, Article 366, which was
basically a definition clause, was there. It was there to provide various
definitions. In my opinion, the word tonsultation, which appeared not only at
one place but at many places with respect to the appointment and transfer of
High Court and Supreme Court judges, like the Supreme Court is taking
consultation from the Public Service Commission. Sir, at one place, with
respect to the appointment and transfer of the judges, the word tonsultation’
has been termed as “concurrence”. Even in Article 143, where the President of
India is reqgired to obtain the “opinion” while making the reference to the
Supreme Court, whatever the opinions are rendered are not binding. So, by
this analogy, it can be said that in view of the judgement of 1998, the third-
judges case, the opinion rendered by the Supreme Court under Article 143 is
also binding. Therefore, the word tonsultation’and the word bpinion; both are
reqgired to be defined under A rticle 366. If these words are defined under

Article 366, then, in my opinion, there is no need to bring in anything else
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except defining the word tonsultation’ in five lines. Consultation does not
mean “concurrence”.

We can also constitute a Commission and a period of six months’time
may be given. Complete hearing can be held. The hearing may be held by the
retired judges as well as the lawyers, including all the stakeholders. The report
may be obtained by the Government. But this issue is regired to be settled
because we are lacking the checks. Balance is there but the accountability is
not there. Therefore, we have to again restore the original position under the
Constitution.

Now, so far as appointment of the subordinate judiciary is concerned,
this is within the domain of the State Government. The number of sanctioned
posts is around 25,000. About less than 20,000 posts are filled up and about
5000 posts are lying vacant in the subordinate courts. That is the responsibility
of the High Court and the respective State Government. It cannot be a
responsibility of the Central Government.

So far as creating an All-India Judicial Service is concerned, initially its
mention came in 1958 and, subsegently, in 1978, it came up again. A
recommendation was made for creation of an All-India Judicial Service by the
Standing Committee in 2006 and the directions were also issued by the
Supreme Court in 1992. ....(Interruptions)

SHRI KALYAN BANERJEE (SREERAMPUR): The matter regarding All-India
Judicial Service is pending before the Supreme Court. ....(Interruptions) |

appeared in the Court with regard to this matter. | argued this matter. That is



07.12.2021 1020

why | know about it. ....(Interruptions) Therefore, you cannot raise this point.
....(Interruptions)
HON. CHAIRPERSON: Mr. Chaudhary, you yourself are a senior advocate
and the former Law Minister. You cannot make any comment with regard to a
matter which is pending in a Court of Law.

....(Interruptions)
SHRI P. P. CHAUDHARY: Sir, | am not making any comment with regard to
that. | am making my submission only. It makes no difference whether | refer it
or not. ....(Interruptions)
HON. CHAIRPERSON: Please continue.
SHRI P. P. CHAUDHARY : | am not making any comment with respect to that.
Stating the facts and making a comment on that, both are different things. | am
making my submissions without any comments on that. ....(Interruptions) Mr.
Tharoor has made a comment on that. ....(Interruptions)

My suggestion is, for that purpose, an exam can be conducted at all-
India level and the candidates may be allotted to respective State at the most,
and after examination, the High Court can interview them and they can make
the appointment.

On All-India Judicial Service, some of the critics are saying that it may
impeach the separation of power. But it is not doing so because in our federal
setup, we are having a separate Executive. The federal system is there. We
are having a separate Legislature. The federal system is there. But in the case

of Judiciary, it may be Supreme Court, High Court or subordinate court. They
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all deal with the laws made by the State Legislatures. They all deal with the
laws made by the Parliament. Therefore, we cannot say that so far as the
Judiciary is concerned, it is federal. If the critics are saying that there should
not be an All-India Judicial Service, it is ill-conceived and unfounded. We can
go further for creating an All-India Judicial Service at par with Indian
Administrative Service and Indian Police Service. Like that we can create it
and we can have a pool of talented people and we can attract more talented
people and those people can be further appointed in High Court and Supreme
Court. They can help in better justice delivery system.

Finally, | would like to say that in article 312 the amendment was made
for creating an All-India Judicial Service. Under articles 334 and 333 no
amendment is regired because when this amendment was made in article
312, only on the basis of the resolution moved before the Rajya Sabha by 2/3"
majority present and voting, creation of the All-India Services can be there.
There will be uniformity and unity by creating these services and it will help in
reducing the arrears and we will have talented people. Quality judgement will
be there. The time in dealing with the cases will also be reduced. These are
some of my submissions with respect to the Bill.

| also regest the hon. Minister to see whether the word tonsultation’
can be defined. The word tonsultation’ was not defined in the Constitution
under article 366. | think this is the reason why the Supreme Court has taken
over it, that is, since the word tonsultation’was not defined, if the Parliament

can define it — the word tonsultation’ is not concurrent — then the whole
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problem can be solved. Today, just like in the 2021 we have issued the
clarification by way of explanation, the same thing can be done for defining the
word tonsultation’under article 366. Sir, with these words, | support the Bill.

Thank you very much, Sir.

SHRI DAYANIDHI MARAN (CHENNAI CENTRAL): Vanakkam, Chairman Sir.
Thank you, for giving me this opportunity. Unfortunately, | do not think | fall in
the category of the great speakers because all lawyers are addressing this
subject.

SHRI BHARTRUHARI MAHTAB: Also, a lawyer is presiding the House.

SHRI DAYANIDHI MARAN : Yes, a lawyer is presiding the House.

The Bill seeks to amend the High Court Judges (Salaries and Conditions
of Service) Act, 1954 and the Supreme Court Judges (Salaries and Conditions
of Service) Act, 1958. The major contention here is whether the additional
benefits mentioned in the Bill will apply from the first day on the completion of
the 80" year. | think most of the Members understand why this Bill is being
brought by the Government. There was confusion because additional quantum
of pensions and family pensions were given to the judges after their retirement.
When they reach 80-85 years, 20 per cent additional pay of the basic pay was
given as the family pension. Similarly, from 85-90 years, 30 per cent was given
of the basic pay as the family pension. If they attained 90-95 years, 40 per cent
was additionally given to them. From 95-100 years, it is 50 per cent. And by

chance if anyone went to live on for 100 years, it is 100 per cent.
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| think the Government has made a right choice because there is
confusion between the courts. Two judgements were contradicting each other.
One said that on the completion of 79" year, you should start it. Another
judgement said that it should start at the beginning of the 80" year. The
Government has come forward to iron out the differences and make it clear by
saying that the first month after completing the year will be considered. |
appreciate it. Sometimes, the Government does bring good Bills fortunately.

Winston Churchill once said, T he service rendered by judges demands
the highest galities of learning, training and character. These qgalities are not
to be measured in terms of money, but according to the gantity of work done.
A form of life and conduct far more severe and restricted than that of ordinary
people is regired from judges and though unwritten, has been most strictly
observed. They are at once privileged and restricted. They have to present a
continuous aspect of dignity and conduct.” After rendering such services to the
nation, it is the duty of the State to ensure that a retired Judge who enters the
autumn of his life is adegately looked after. | am glad the Government is
doing that good thing. However, there are certain gestions which arise in my
mind. As | said, | am not an advocate. But as a common man | am asking this.
The ruling party speaker has made such a long speech. Especially my good
colleague, Mr. Chaudhary, spoke about the carrot and stick theory being
worked here. The Government is ready to accept the demand of the Judges.
At the same time, he spoke so much about appointment of judges, the way the

Law Minister is deprived, and the way the Law Minister does not have any
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power in the appointment of Judges. In fact, he went on to say that Supreme
Court Judges are appointed by the President of Unites States in America. Was
he hinting that a similar system is going to come in India? Is it a prelude to
that? What the ruling Government is trying to do is that indirectly they are
threatening the present judiciary system through us. It gives me a doubt. | am
sure that you will answer this. Are you planning to bring a Bill? If you are going
to bring a Bill, please do that. You are the most powerful party here. In the last
seven and a half years, you have done whatever you wanted to do and the
Opposition is a mere spectator because you have been road rolling us. Do you
have the courage to now road roll the judiciary? | very much doubt it. There is
already a lot of suspicion in the minds of the people, | am speaking like a
common man, that you are influencing the judiciary. You are getting all in your
favour. Please do not do that. Do not intervene and unnecessarily rock the
judicial system in which people believe.

There is a demand that there has been a differentiation between the
retirement age of Judges of the High Court and the Supreme Court. The same
High Court Judge has to retire at 62 years of age, but if he is elevated to the
Supreme Court, he can stay up to 65 years of age. Why can you not have a
uniformity? Yo u should do that. Please bring a law in this regard instead of
threatening the Judges through your colleagues. All Judges should have the
retirement age of 65 years. If you want to make it 67 years, please do it. We

will welcome it. In the Parliament, we will be happy to do that.
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There has always been a long standing demand from the advocates and
also from the State Governments and it is this. They are asking for a
permanent regional bench in the Southern region. This has been the demand
from the DMK for a very long time. Geographically, every lawyer situated in
Delhi has got an access to the Supreme Court, whereas the lawyers who are
born in other corners of the country do not get a chance. This is not egality. If
| am a litigant, | have to employ a lawyer far away from the region | reside.
Since you have a brutal majority and if you want to do something good, | think
we should look at this aspect, but by not threatening them.

There has been a demand from my party and | think from all the parties
that there is no social diversity in the appointment of Judges. There is also no
egal women representation in the appointment of Judges. Since 71 years, we
are having the system. There is not even a single Scheduled Tribe who has
been appointed as a Supreme Court Judge. Only five people are there from
the Scheduled Caste community as Supreme Court Judges. | am not trying to
go against any community, but only one community seems to be dominating
the whole judicial system in the entire county. This has to change. | am not
asking for social justice, but this has to change. Everyone should feel that they
are part of the system.

When we have the utmost faith in our judicial system, the recent
happenings of the ruling party, as | said earlier, has created a lot of suspicion.
There should be a cooling off period. Judgements come in favour of the

Governments, and then we find those Judges are elevated. No, one of them
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was demoted as a Governor! We have never seen that. Similarly, again, a
former Supreme Court Judge is being demoted as a Rajya Sabha Member. |
see an elevation! Sorry, it is former Chief Justice. | correct myself. In both the
cases, it is the former Chief Justices who have been demoted. What does it
mean? We see something hanky panky happening. That is what a common
man will feel. Since we are not goting anything, so you cannot jump on me. ...
(Interruptions). An act of any Justice Department or the Government should be
pure, or should look pure to the common man. When this happens, | ask a
basic gestion and w hich is this. Today you have the High Court and Supreme
Court Judges (Salaries and Conditions of Service) Amendment Bill, 2021.
These two instances which were created by your Government where a former
Chief Justice has become a Governor and a former Chief Justice has become
a Rajya Sabha Member, | want to ask from which service will they be getting
the pension? Will they be getting Judges pension or will they be getting the
Governors pension or will they be getting the Rajya Sabha pension? You
should bring a clarity about it.

We, in India, have got utmost faith in the judicial system. | only regest
the Government that with your brute majority, please do not derail it.

With these words, | conclude my speech.
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SHRI KALYAN BANERJEE: | rise to support the High Court and Supreme
Court Judges (Salaries and Conditions of Service) Amendment Bill, 2021.
Independence of judiciary is indispensable in a democratic system of
governance. The general contention is that in any democratic county, the
judicial system should be completely free from any sort of pressure or pull,
both internal and external. It may so happen that the Government might abuse
the political power that has been conferred upon it. An independent judiciary is
regired to maintain the balance betw een the interests of individuals and
society.

Justice delayed, often said, is justice denied. In India though, justice is
often indefinitely kept pending. The result is that there are 4.5 crore pending
cases across all courts in India as on September 15, 2021. In fact, in 2019,
there were 3.3 crore pending cases, which means that in the last two years,
India has added 23 cases every minute to its pendency list. The details of
cases pending in Supreme Court of India during the last three years are given
below. In 2018, the pending cases in Supreme Court are 57,346;In 2019, the
pending cases are 59,859;In 2020, the pending cases are 63,146, and as on
8" November, 2021, the pending cases are 70,038. The Five Judges’Bench
matters which are pending before the Supreme Court are 272. The Seven
Judges’ Bench matters which are pending before the Supreme Court are 15.
The Nine Judges’Bench matters which are pending before the Supreme Court
are 135. Independence of judiciary and rule of law are the basic feature of the

Constitution and cannot be abrogated even by the constitutional amendments
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as observed by the Supreme Court in S.P. Guptas case. All laws in India
derive their authority from the Constitution of India. All powers of the State and
its organs are contained in it and must be exercised within the limits set out by
the Constitution which specifically directs the State to separate the judiciary
from the executive in the public service.

The judiciary has a single pyramidal structure with the lower courts at
the bottom, High Courts in the middle, and the Supreme Court at the top.
Today, our justice delivery system is facing multiple challenges. Two of them
are stark and need immediate attention, namely, appointment of Judges and
managing the humongous number of pending cases.

Today, the website of the Department of Justice tells us that the
sanctioned strength of High Court Judges is 1,098 and vacancies are 402 as
on 01 December, 2021. The sanctioned and working strength of Judicial
Officers in the District and Subordinate Courts has also increased. As on 31
December, 2013, the sanctioned strength was 19,518 and working strength
was 15,115. As on 28 January, 2021, the sanctioned strength was 24,485, and
working strength was 19,294.

Pendency problem is a long-standing issue across the Indian judiciary.
At present, the High Court lists 5.8 million pending cases. Mr. Chaudhary was
telling that all cases are pending because of lower judiciary. In the Rajasthan
High Court more than five lakh cases are pending. ... (Interruptions) | am
telling this to you since you were mentioning it. ... (Interruptions) Mr.

Chaudhary, | am coming to it. | will also mention what you have done. ...
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(Interruptions) You are also an ex-Law Minister and we know what has
happened. Do not pass such comments.

The average rate of disposal between 2015 and 2019 was about 1.8
million cases per year. In most years, the number of cases disposed of is lower
than the number of cases instituted. So, the problem keeps getting worse. In
High Court, 41 per cent cases have been pending for five years or longer. In
Subordinate Courts, nearly one in every four cases has been pending for at
least five years.

| would like to mention some figures. The pending cases up to one year
is 12,942,921;pending cases be tween one year and three years is 9,738,411;
pending cases between three years and five years is 52,000,056;and pending
cases between five years and ten years is 5,081,864. Kindly see and imagine
the situation. | have all the figures with me. The cases filed by senior citizens
pending is 2,225,587;and the cases filed by women pending is 3,163,776.
This implies that if no new cases were to be filed, then the time taken by courts
to dispose of all the pending cases at the current disposal rate would be 1.3
years.

Just one month back, Justice Sanjay Kishan Kaul -- while taking up a
matter of criminal appeal arising out of Allahabad -- observed or commented
that if no criminal appeals are filed in the Allahabad High Court, disposal of the

pending criminal appeals will take 32 years. Therefore, where do we stand?
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In two decades since Fast Track Courts were first setup, pending cases
in both Subordinate Courts as well as these Fast Track Courts have continued
to increase. As on date, over 9.2 lakh cases are pending in 842 Fast Track
Courts across 28 States. What has happened to Fast Track Courts? What is
their disposal rate?

17.00 hrs

Pendency of cases for long periods has resulted in large number of
undertrials in Indias prisons. As on January 31, 2019, almost 4.8 lakh
prisoners were confined in Indian jails. Of this, over two-thirds were undertrials;
5,011 undertrials were confined in jails for five years or longer. In Uttar
Pradesh, the figure was 2,124;and in Maharashtra, 394. This accounted for
over half of such undertrials. This is the situation in the backdrop of huge
backlog of cases.

As on 1% December, 2021, the Supreme Court had one vacancy, out of
the sanctioned strength of 34 Judges. In the High Courts, 37 per cent of the
total sanctioned posts of Judges are vacant. Out of the total 402 vacancies in
the High Courts, majority of the vacancies are in Kolkata, 32 out of the
sanctioned strength of 72;in Telangana, 23 out of the sanctioned strength of
42;in Patna, 27 out of the sanctioned strength of 53;in Rajasthan, 22 out of
the sanctioned strength of 50;in Delhi, 30 out of the sanctioned strength of 60;
in Andhra Pradesh, 19 out of the sanctioned strength of 37. Figures are more.

In Allahabad also, the vacancies are more than 50 per cent.
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Clearly, the Judiciary is failing in keeping the promise of speedy trial;
with the result, things have come to such a pass. For several decades now,
the courts have never been able to function with full strength resulting in huge
vacancies of Judges against the sanctioned strength of 24,419 Judges in
district and other courts.

Mr. Chaudhary has referred to the Supreme Court Judges case — the
first case, the second case and the third case. Thank you, Mr. Chaudhary. But
you have not referred to a case. | am sorry. | expected that you would refer to
a three-Judges Bench case consisting of the hon. Chief Justice, Shri Bobde,
hon. Justice J Sanjay Kishan Kaul and hon. Justice Surya Kant. This matter
has been disposed of. Its first paragraph says: The High Courts are in a crisis
situation. There are almost 40 per cent vacancies in the High Courts, with
many of the larger High Courts working under 50 per cent of their sanctioned
strength’

| will come straight away to paragraph 11, which is more interesting.
You will be surprised to hear. After stating it, | will make my statement on it.
Paragraph 11 says: In the context of the aforesaid and in order to facilitate
timely appointment, we are of the view that it would be advisable to follow
the following timelines, in addition to the aforesaid.

Firstly, the Intelligence Bureau (IB) should submit its reports or inputs
within four to six weeks from the date of recommendation of the High Court
Collegium, to the Central Government. Secondly, it would be esirable’that

the Central Government forward the files or recommendations to the
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Supreme Court within eight to 12 weeks from the date of receipt of views
from the State Government and the report or the inputs from the IB. Thirdly,
it would then be for the Government thereafter to see to make the
appointment immediately on the aforesaid consideration, and undoubtedly, if
the Government has any reservations on suitability or in public interest,
within the same period of time, it may be sent back to the Supreme Court.
17.04 hrs (Shri N. K. Premachandran in the Chair)

Importantly, the last one is, if the Supreme Court Collegium, after
consideration of the aforesaid inputs, still reiterates the recommendation
unanimously, such appointment should be processed and the appointment
should be made within three to four weeks. ... (Interruptions) | have got
another learned lawyer, he is a very nice man, and he is very kind to me
also. ... (Interruptions) The Supreme Court has categorically stated that —
while reiterating the cases — it has to be implemented within three to four
weeks.

Sir, in Calcutta High Court, Shri Joytosh Majumdars case was
recommended on 24" July, 2019, and was reiterated on 1% September, 2021.
The hon. Supreme Courts order has not been implemented. Shri Amitesh
Banerjee was first recommended on 24" July, 2019, and the recommendation
was reiterated on 1 September, 2021. Shri Raja Basu Chowdhury was first
recommended on 24" July, 2019, and the recommendation was reiterated on
1% September, 2021. Shrimati Lopita Banerjee was first recommended on 24"

July, 2019, and the recommendation was reiterated on 1% September, 2021.
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Shri Shankar Sen was first recommended on 24" July, 2019, and the
recommendation was reiterated on 8" October, 2021. Nothing has been done.
If a lawyer is recommended by the Collegium and that lawyer belongs to the
Bharatiya Janata Party, directly or indirectly, his case cleared at a rocket
speed.

| am not gestioning the suitability of the lawyers. | am q estioning the
discriminatory attitude of the Central Government. In the States, different
political parties are there. In 2019, when the name of the Additional Solicitor
General came, they gave the appointment immediately. But in the case of
others, since others are the State Government lawyers, that has not been
done. | am again saying that | am not gestioning the competency of the
judges. One of the judges, | am not going to take his name, was associated
with the Andaman & Nicobar Islands Administration. He was doing the cases
there. His case was recommended on 1 September, 2021, and it was cleared
by the Central Government on 16" November, 2021. He is directly associated
with the Administration of the Andaman & Nicobar Islands. It is not only in our
case. In fact, for the Jammu & Kashmir High Court, two persons’names have
been reiterated twice but their case has not been cleared. For the Karnataka
High Court, two persons’ names were recommended and reiterated but their
case has not been cleared. For the Allahabad High Court, two persons’names
were recommended but their case has also not been cleared. For the Calcutta
High Court, two women judges, Shrimati Ananya Bandyopadhyay and Shrimati

Rai Chattopadhyay, were recommended and the recommendations were
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reiterated on 11" November, 2021, and another gentleman, Shri Subhendu
Samanta, is also there. The hon. Chief Justice says that we want more
women judges in the judiciary. See, | have given three names of the women
lawyers whose names have been recommended but their cases have not been
cleared.

Now, | want to ask, is this not a clear violation of the Supreme Courts
order?ls the Central Government not violating the order of the Supreme Court
which | have referred to in the judgment delivered by the Chief Justice Bobde?
Does it not come within the ambit of Article 215 of the Constitution of India?
Under Article 144 of the Constitution of India, all authorities, civil and judicial, in
the territory of India, shall act in aid of the Supreme Court. Is the Central
Government doing that?Is the Central Government not violating Article 1447?ls
the Central Government not creating discrimination? Is the Central
Government not violating the rights protected under Article 14 of the
Constitution which speaks about egality before law’ That is a total violation.
Mr. Tharoor goted it but | am goting again.

The constitutional authorities, in flagrant violation of Constitutional laws,
in flagrant violation of statutes, in flagrant violation of all norms, do not make
these appointments. They do not appoint any person whose face is not liked
by them. Only those people whom they like are being appointed.

Sir, Dr. Ambedkar said, However good a Constitution may be, if those
who are implementing it are not good, it will prove to be bad. However bad a

Constitution may be, if those implementing it are good, it will prove to be good.”
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If people are not implementing the Constitution with the right intent, the best
Constitution is rendered waste and the most valueless Constitution can be
made good if it is implemented with good intentions and objectives. Dr.
Ambedkars views have been thrown into river Yamuna here and into river
Ganga in our State.

| am not blaming the Central Government also. The hon. Minister had
given an answer to my gestion, which | got yesterday. There are pending
cases that the High Courts are not sending, the collegium is not sending. Sir,
the work of the collegium is administrative in nature, as you know, and | have a
right to criticise any administrative act. In terms of the judgment of Chief
Justice Bobde, the collegium is reqired to initiate the process of filling up of
vacancies six months prior to the retirement of a judge or occurrence of a
vacancy. What are the collegiums, the High Courts doing? What steps have
they taken? They are also answerable. It is not that they are not answerable.
On the administrative acts of any High Court, the administrative acts of the
Supreme Court, you are answerable to the Parliament also. It is not that they
are not answerable. Why are they not acting in time? If a government officer
does not act, the Supreme Court and the High Courts will thrash them like
anything. They send them to the jail. But if the collegium does not act, what
would happen? Is it not a mockery of justice now? Is it not a mockery of
procedures? Everyone is responsible for this. ... (Interruptions) | know, the
hon. Minister will state in his reply how many appointments have been made.

He will say that eight Supreme Court judges have been appointed. But he will
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never say to the House how many cases have occurred in the last three years
from 2014 to 2019 including in the regime of Mr. Chaudhary.

SHRI P. P. CHAUDHARY: Kalyan ji, let me set the record right. Between 2016
to July 2019, 400 judges were appointed to the Supreme Court and High
Courts.

SHRI KALYAN BANERJEE: That is right. But you are not stating the number
of vacancies.

MugaE Riguee: I  © FRbs IBRE & | ... (T ) A
W AF P TIPSR B " BHIAE ATR | (FHT ) BRD
W e | DA B RIS T

SHRI P. P. CHAUDHARY: Kalyan ji, it depends upon the recommendation
made by the High Court. You just give the facts about how many High Courts
have made the recommendations. Vacancies are there in various High Courts.
... (Interruptions)

SHRI KALYAN BANERJEE: | can give the figures which have been given to
me, yesterday. My answer is Yyes. | can give the figures. Therefore, how many
vacancies have occurred? It is not my job to find out the vacancies;it is your
job to find out. My job is to point out that the vacancies are not filled up. Itis
your job. You must work it out. You have got a very good supporter, Mr.
Chaudhary.... (Interruptions)

Sf. FRmpIT g T B " T HE C,@bBR Todg @ L. ()
W I wE T BT L. (T )
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SIY HedToT g9 8, ®RAWT 1. (@WF ) Mr. Dubey, you possibly do not
know my background. That is the reason you are saying so. ... (Interruptions)
DR. NISHIKANT DUBEY: | know. ¥ T3 g Ul (TR )
SHRI KALYAN BANERJEE: My offer came in 1994. On record, | am telling it
to you. Had | accepted it, | would have been CJI for nearly three years. Keep
it in your mind and then pass comments.... (Interruptions) Yes, | have not gone
there;| have chosen these pathways. ... ( Interruptions) What is this? | have
not disturbed you like this. ... (Interruptions)
HON. CHAIRPERSON: Nishikant ji, Chaudhary ji, please do not crosstalk. This
is not good.

... (Interruptions)
HON. CHAIRPERSON: If the Member is yielding, | have no problem.

... (Interruptions)
SHRI KALYAN BANERJEE: | have not disturbed you even for a single
moment. | have a regest, today. ... ( Interruptions)
HON. CHAIRPERSON: If the Member is yielding, you can speak. Otherwise,
please do not interrupt.
SHRI KALYAN BANERJEE: Sir, in 2018, when Chief Justice of India
Dipak Misra was there, four Judges went to the Press. They criticised this and
said democracy has gone. There is no Supreme Court over the Supreme
Court. If that is there, | do not know what would have been the fate in their
cases. On the contrary, the first man who spoke became CJl later on. Later

on, we have seen him in the Rajya Sabha. But with a very painful heart, | am
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telling — | have also completed 41 years of practice — that the way Chief Justice
Sanjib Banerjee has been transferred from Madras High Court to Meghalaya is
not acceptable. This is not acceptable. | know, you have not done it. Mr.
Rijiju, | know, you have not done it. You have just implemented it. But it has
been done by the Collegium. Why? He has criticised the Election
Commission of India only. Then, if he has criticised the Commission, why did
the Central Government not come forward for impeachment of those four
Judges who criticised the Central Government, who said that there is no
democracy in the country?

PROF. SOUGATA RAY (DUM DUM): Very right. ... (Interruptions)

SHRI KALYAN BANERJEE: Sir, | am telling you that Justice Sanjib Banerjee
is losing nothing. Kindly allow me to speak. He is not losing anything;he will
remain. But | think — | have seen him coming out with remarks on so many
matters against our State Governments — he is a Judge who is very straight-
cut, a Judge who is really an erudite Judge. If we consider today about the last
great Judge of the Supreme Court, that is Justice Nariman, he was not only a
great Judge of this country, but a jurist of the country. | can tell you that
amongst all the Judges of the High Courts of India, Chief Justice Sanjib
Banerjee is the best Judge. But he has been transferred to Meghalaya. |
would regest from this Parliament, through you, to the Collegium to

reconsider it. Justice Sanjib Banerjee is not losing anything. But you are really
wasting a property of the nation. It is a property of the nation. It has been

done;it is very shocking. | would regest that these things have to be done.
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| will end my speech with a regest to the Central Government, please
do not continue with the contempt of court. Do not violate the court orders. If
you violate the court orders, what will be the consegences? You may not like
the face of a particular person. You may not like a State Government. WA
S L, FRIIS W I BFHEPN G740 FATAN  HIAR 1B
g0 bads 1Y W IR, BRYRp  podan I AT
B b CHA MM, FSE N, I A& T | Good days are
coming. FAFE @& |

| have forgotten to tell one important point. Shri Tharoor was talking
about the enhancement of the retirement age of judges, and that a Bill should
be brought in the House in this regard. In 2012, possibly you were not a
Member at that time, UPA-2 had introduced a Bill to increase the retirement
age of the high court judges from 62 to 65 years and from 65 to 67 years of the
Supreme Court judges, but it was not discussed. | do not think there is any
regirement to increase the ret irement age of the judges.

The Constitution says that 10 years of practice is sufficient enough to be
a judge. Now, the collegium, in its own wisdom, has said that one cannot
galify to be a judge unless he is 45 years of age. They have developed their
own mechanism. As a result of this, the good lawyers are being deprived of
becoming judges and the country is being deprived of getting good judges.
What will happen if they are between the age of 40 and 41 years? You know
Justice D.Y. Chandrachud. He became a judge at the age of 41. What a great

judge he is! The Chief Justice of Bombay High Court, Shri Dipankar Datta who
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was appointed as judge at the age of 41 years is doing a great job. Therefore,
through you, Sir, | would regest the collegium no t to insist on the age of 45
years. They should be flexible. If they can get good lawyers, let us say at the
age of 39 years, they should be elevated to the post of judge. Chief Justice
Altamas Kabir became a judge at the age of 38 years. Since a number of
comments have been made against me, | would like to tell the House that | got
this offer at the age of 37 years.

Sir, | am grateful to you for having given me a chance to speak. Both
you and your predecessor have given me a chance to speak. Whatever
agony, pain or grievances were there in my mind, not only as a lawyer, as a
Member of Parliament, but also as a citizen of India, | have expressed them
before you. | have expressed my anguish. | have expressed my pain. | have
expressed my sorrow with respect to this matter.

With this, | would like to convey my heartiest thanks to you. | convey my
regards to you for giving me a chance to speak on this subject.

HON. CHAIRPERSON: Thank you very much Shri Kalyan Banerjee. He has
got special permission from the hon. Speaker to speak for half-an-hour, and he
has completed it within that time.

Next speaker is Shri Arvind Sawant.

... (Interruptions)
HON. CHAIRPERSON: Arvind Ji, you are interested in talking with other
Members.

... (Interruptions)



07.12.2021 1041

&Y sRfdT wEd (Fras sfaon): I IS . SraTH SieaT
TIAIIIYT  (QFHN T F )RR T, 2021 9 R
& RERE WA YI T A, HIT qHE A AN | BS WE
I PAE YA AAE |

Jgai I  HIAE TF WIPWH S HAA &S |
HeE A B YR GEHAT | SRR W 8 ? g
WA AW HT T PIRTE A G o A |BH 9
& TR I SHE - BT BT R 1?2 TR I
B IHd%E WE A, FHARIE |

FH UAbIdde A EARIE I HIARE R AR
g B U ey B 1% dF,vad W ow, g w  H
fFdaw®  AFH IaTE AW JE T ERE
HIT | BT VWO ISk E  ®s ,pH TWdsa g o
I T T o BRY NI WS w3 TSN | § WaR
VHEIE | AYRT ¥ U °9 @& d84g B 80 YoWed I
g1 dasudq g AT, powddT WI B AT AT 9 | WRS
W I HWE  dpddRd & a4 Red | W |

WHETES @ I RATT, BT A o W
;g EAA H, e W I 460 RSP AW BE, T AH 5545€
e 1YY T H IO AR, B BIIaE I W g g
FITRE B WIFITRE 8, IIPIAMR N2 WIIRAE
e 2

\
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Fe  EWHY  SIRIET 98 3N @I HSA @ |
There was also a mention about: Justice Delayed is Justice Denied’ 3REH
& B OAREGE g 8 AWI  HOE T ™ RIS & A
FEE | GHAT T APIFS  oild W d, I FOE HoR o
W BAEPE I g edades O, @ @Y - XY BEEaDd
def g e@pT WS ddd ERAWE 7w # 9
Y I HME W o s3I UGB A% | gitHae ¥ 70,038
POH BB | g3dbc  H 58,790,285 AN I H4 RS 94 T 4 &R
405PASH BB 1IWT & SASYAE  fF DU BE B ad@
Wi s ¥ ® 128 ghgye AR 12 BEIITE

H PO FHANI T ESekd O WRYT &3

FE T W S g ‘gD <Pph INE A | IR IO

IH H EAHAICE B7W9 YR E d R AT B TE  FOE |
el PAPITH , 9H  poded  RESS PR AT de e
M W WWHW J@Hs I Faws b #ER aRem EIEW
gied &8, APeH Ao 99 7 9 SYAYH S & | We
either deploy or depute. We are doing either of the things. But we are not doing
either of the things here. 88 E£7Ra7 HYr | &t B~ wa €T
fFa stating the list of Judges who can be appointed as the Judges in the
hon. High Courts and hon. Supreme Court and who desire to go for that. Let
them take exams or the interviews. Let them take it.

Al Fg e g E ?HES W@ AWK P WIS D
AT, FAR LB WD AR dSRYY B IR I e 3R
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T AFEAT WP FAWTAPAE |, APFEIC HE § |
# & 1069 F UV EE 126 R 1950 F E T EW
7 ARFRITSp C ITHF 1960 HBIT H | & P ISH | AR H
POYUS WHHARE | giHdc dIHT IR E  CIYR 2w
TG AAAIET AT 2 TP I Joha b S|
b TEINT AHRY | FAI MRS AW 1B I AN W’ L=
wH o Ry AT B I I RS [ S | T T
POHHE P H BE SN Eme WWIR I EIE, T O HR
g% R S ARAE CIBAW  HASE | 9d T T FI

q | BICH 9 HHFER G IAI | AR, 9 IF 9 b _Ba
WH gy HuBsH  gRgs IR ©pf ddhITHRE )
@I FREE |HPT T8 dd BpfT  arIg 2 A A FERT
e AR B ?HEA DI BT Dehi R Ry 87 R
& BIFE o HEA TIME CISANT NS PY ,IFH W
W ¥ | A IR HR "R YTERIT AR W B, W
HABHHIR 6 W& " € | BT IHEHE R | 3 X
goa 7 Okl | BIC T G | SRY & SFRYER
H, B AT HIN BIFIF  FRE RIS B
T f IR T g GwT @y ITE,F BAGED |, BT
THEIE T FHC e AT W H WEE @ BT B
FRE | AN IHT IERWE I T BT TR
&7 I IR B % 4040 BT XTI E A HIAM A

b BE MED 99 o guEd wY R 40RTHRT IR 279
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SR AR gsgq adiE, O @b W ? JraR Wibsy R L@
Wb R IBIE BH wEEE W BT RrEsId
SIMBEF ViRas " H g w e _Bew C@rEs Td
SO T D, AR A Eii‘o’\ﬂg 9 Ja & | We have Parliament which is
called Legislature, we have Executive. And then we say Judiciary. Fourth is the
Press o I H AR & | SHHRTAD AW o ORST /@
S AW BT W AT & 2 G g € | ‘His Masters
Voice’are there in Executives. His Masters Voice’are there in Judiciary too.
That is what is really offending. S&Td  dliTeh E3RG & Y3 g
g g2 B TH ‘RITEAIBT O®H - W OFFE I
BAHy T9IW ,FPHE  JdS S ITE AR T I3 They are
affiliated to some thinking. < f&r &3~ @3\;&@1‘3 THIE FE L,
dboHE cHIT Bl OND HH BT PAMEIRD RS

g | W AT, Fp BRI R * Underline these words. Are we
getting that? TBEHE W@ 8 | 99, IR T=RKH U A _WAE 4 |
Commissioner of Police is absconding. FERA T Wads * R mEE
¥ 9" TR Fmay B JREF HHde Fagad |
Pirde R ET b IS, GiHbe @& & Do not arrest him. He is above
the law. This is the judgement of the Supreme Court. These are the directives
of the Supreme Court. Again, the date has been enhanced. & Y CER
BB DaEd  HE ,@w N IHIghHde & B 11 WD

H TTH R/ | ®FTE 2 Who is guiding the Supreme Court? Is it an
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independent body? There lies discrimination and doubt about the functioning of
the Supreme Court and the courts of the country?

87 AT @ FIad AT UM bIdd B REbIa
P IVPRFEE T WI G AWE T BEs I RIATE W
e L AT T RAT W EIRT Y | ARPE RSP 8 F
I ARBR &d &, T he should not join the company which is against the
interest of the old company where he was working. But it did not so happen. g
dwgE  Rer SWuRTe G, Gw ey ‘%,
IRI - B Ay | pbt R pEaT B’ |

The same thing should be made applicable to the Judges of the

Supreme Courttoo. T/ I 8 "@Rg & B ... IS q I b Y d
BRI ST HED " AREVT €I ®EEH W OE o, W MEw
Ny BRI M  MHee AN dRT @ HE A EAE B
ﬂ?f & TIIRT T | Itis his statement. The Chief Justice of India, after his
retirement and being nominated to the Rajya Sabha, says, | do not have faith
in the Supreme Court that they will deliver justice to me. That means he has
experienced something else. He may not himself have delivered justice. There
lies the issue.
07 AT BENPT O WIY o U  qudd

S | TGRS EDIT@ /Y I 2HY _HiHde T & BE
SETRY ,FAGFRG w@T W A EH @ IW

" Not recorded.
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giepls B I OO, WeTET @A O HH SH I @ Rl
HIAFH ~ HRE 8|

WHY , Fqahgd A pdowe GG & | JAP S I
T | BIgdeaE O, & a9 @ |, it has been stated by the Returning
Officer himself that this man Shri Arvind Sawant has crossed the limit of the
expenditure and he should be expelled.

FRTEHRR WESh BT b ASHE GBI T TE |
JHPH IHWST APIIIR I ghHbC A I & | B _fiwade TIg
YadE  deIFaN feNd  F, AYSIFH  @v, d 8N feNE  q,
GRER: Euckil O dEE 23R Tag W &
3F T, W HEH ' BIuRA B |

GERSLET ) VS & WdASHE IR BIG T TR
T PTIRNITE AR WIS H Y BRT 2?7 BARES | W
FEFRE O, N ISIWT 12 T b HATH I § L
T E? Pra b WA BRI © * SHERTICl Y Fdad ®&h )
BWRT oI WP I BhA BT w e, BF WA & §
7 FIH R E AR BICHISTRIRT BT 810 9T = & 12
HAATEI FH TRBY | 353D Ao CqAE, T
TSP I FHEITEE T ET AP HTHE 2. (TR )
wW YW T

. B WU R AD oM AE IET i AEs -
Jice e W W RAAE B T BT RIC HIRS TE 2

FwE BT ISIdIds | 3PE, ISIDITE | gsbe - b A Il
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BNSTD B | AISTDFIR ST Fiwdes Ca®PTIRD
gl Hei g 2 @p Iy, WA @RI, I gge T8,
IS TT BN § ldewd W He | glHde Hd 403
W HdC e I W |

Hgd I /g LA Y BWATE B dHA
&I e ey | W I H WERe & c|dn
e 2004 P ISH W HH fepoiid - BT HEE IR, H UH
girF e 7 7 ge &1, CIpTSHaT IUIFFEIEE | FIT
FITIH T FRBIE TR G, BB HE T B i
WE I IRERY T T BRI AT D C Bgmam |

SHRIMATI VANGA GEETHA VISWANATH (KAKINADA): Sir, at the outset, |

appreciate the efforts of the Government to improve the salaries and
conditions of service for judges of the higher judiciary.

A salary hike for those sitting at the helm of our justice delivery system is
a welcome move and | support it. At the same time, we must also reflect on
the reforms that our judiciary needs urgently.

In this regard, on behalf of YSRCP, | have a few suggestions to make.
Many issues are mentioned by hon. Members regarding collegium and
pending cases at all levels in courts. | will not touch those points but as a
representative of the people, as a woman and as a lawyer, | will make some

suggestions.
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Regarding under representation of women in higher judiciary, currently
the Supreme has just four women judges whereas the High Courts have about
81 women judges. Five High Courts have no women judges at all. Overall,
the representation of women in the Supreme court and High Court is just nine
per cent and eleven per cent respectively.

Given the fact that women constitute 50 per cent of our population, there
is a need to provide women with eqal representation in the benches of our
judiciary.

Sir, as regards providing recognition to weaker sections and minorities in
the higher judiciary, apart from lack of gender diversity, a glaring lack of special
diversity is also persisting. During the period 1950 and 1990, close to 50 per
cent of the judges of the Supreme Court were from forward castes. The total
number of SCs and STs in the Supreme Court never crossed ten per cent in
this period. The situation has not improved much since then.

It is shocking to know that since the formation of Supreme Court, there
have been only five judges belonging to Scheduled Castes and only one judge
belonging to Scheduled Tribes. The situation is no better in the High Courts.
As per the report of the National Commission for Scheduled Castes of 2016, in
2011, there were only 24 judges belonging to SCs/STs against a total of 850
judges in all the High Courts. Fourteen out of these High Courts did not have a

single judge belonging to SCs/STs.
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| urge upon the Government to take necessary steps to promote higher
representation of women and minority groups in our higher judiciary by
introducing appropriate reservation policy.

| regest the Government of India on the need for National Judicial
Appointments Commission (NJAC).  Several hon. Members goted many
cases. | will not gote them again but | would like to gote what late Shri
Arun Jaitley had said. He said that democracy cannot be a tyranny of the
unelected which means that reforms are needed in the judiciary so that judicial
procedure does not become a punishment.

There have been reports that suggest that around 50 per cent of the
judges of High Courts and 33 per cent judges in the Supreme Court are family
members of those in higher echelons of the judiciary.

There is a strong need to replace the collegium system with a system
similar to the National Judicial Appointments Commission whereby members
outside the judiciary are also included in the process of making judicial
appointments. This will ensure greater transparency and diversity in the
selection process.

Sir, establishment of regional benches of the Supreme Court is urgently
reqired. Hon. Chairman, Sir, establishment of regional benches of
Supreme Court is regired. To ensure that the Supreme Court is accessible to
persons from all corners of the country, it is important that its unitary character

be decentralised through the establishment of permanent regional benches.
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The regional benches can handle the appellate matters whereas the
main bench can handle the constitutional matters, thereby leading to the better
division of functions and higher productivity of the apex Court.

Sir, this proposal has time and again been echoed by the Law
Commission of India as well as by the Parliamentary Standing Committee on
Personnel, Public Grievances, Law and Justice. Hence, | urge the Government
to consider establishing four permanent regional benches of the Supreme
Court (East, West, North and South), which will make justice delivery faster
and more efficient.

Sir, finally, | regest the Government to consider the need for All India
Judicial Services. Our subordinate judiciary suffers from many defects
including inefficiency, structural issues, such as, varying pay across the States,
pending vacancies and lack of standard training across the States. To remedy
this, constant demands have been made for the establishment of an All India
Judicial Service along the lines of the Central Civil Services.

The centralised recruitment of judges at the level of district judges in all
the States has been proposed by the Law Commission and the Parliamentary
Standing Committee on Personnel, Public Grievances, Law and Justice.

| urge upon the Government to take necessary steps for setting up the
All India Judicial Service, which will ensure uniformity in the functioning of the
lower judiciary across the States.

With these suggestions, | conclude. Thank you so much.
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st ggEel g (PRMR): I B , BN STFIT S
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W, N B PAEE | pdg  HHde dEOE § C e =
WSIRIR DB d b B L\ HIwEg aH
P IR & B9 T DS Dbl PBACHRMD  ETED BN E *
WEw  THE I HErH AE BEP W PEHE B
Y W e S IRRA FIAG o &, AR ehig Cd
TT /T T D RAD | E FIRRD & IY , T I
T, TUYE] | BT T THR , GAUHhIRY D &G
TERIh AEAY |

WY , e WIFEE W W WP TT Y
RrEdRE L, dRY W oRX X% g1 dYiiTec sWIde 9
SHAKT g d@ 8@ 15-15,20-20 YA H  Ib IIHRA & MK
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¥ SIS @D e JHE T

WY, WIS HT B, @ AIRIFH & T, GRARRTE
RIE, IR A RITHRT "R HE U -SJgSeRIEaca T
8T ‘EfETe 68 | I RT  § IR
T AT IO -Fo AoRo IR ot e 3
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AW T D ISHEIAN  Jdid 958 1HWD AW FH I

bW ARG B TTHH R § N




07.12.2021 1054

SHRI PINAKI MISRA (PURI): Mr. Chairman, Sir, | am thankful to you for
giving me this opportunity to present my party, the Biju Janata Dalis views on
this piece of legislation, which the learned Law Minister has brought in for
passage in this House.

| am a little surprised that none of my predecessor speakers have
expressed any concern about the wording of this Bill, the import of this Bill
because | think, there is some concern in the manner in which the Government
has brought this Bill. | am surprised that, including the Congress party, every
party wholeheartedly has supported this Bill. Since everybody has spoken
about everything else except the Bill, | think | should speak a little bit on the
Bill, and try and enlighten the House as to what the Bill attempts to do.

The Government, in its wisdom, had brought about an amendment both
in the Supreme Court Judges’ Salaries Act as well as in the High Co urt
Judges’ Salaries Act, to insert Section 16B in the Supreme Court Judges Act
and Section 17B in the High Court Judges’ Act, to basically cater to ageing
Judges, Judges who reach the age 80, 85, 90, 95 or after their death, their
families. That was the import;that was the idea.

Now, the wording at that point was about that additional gantum of
pension or family pension for Supreme Court Judges, High Court Judges, and
their families, and that they are entitled to additional gantum from 80 years
to less than 85 years, from 85 years to less than 90 years, from 90 years to

less than 90 years. The word from’led to some disputes as to what does it
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mean. So, the Guwahati High Court and the Madhya Pradesh High Court --
both the High Courts -- said that from’will mean from the day you enter that
age.” Now, very importantly, a writ of mandamus was issued to the Central
Government, the Union of India. The Union of India challenged this in the
Supreme Court. On 8" July, 2019, the Chief Justice had got three Judges
where the learned Solicitor-General, Mr. Tushar Mehta appeared for the Union
of India and attempted to have that mandamus set aside; and the hon.
Supreme Court said:

“‘Delay condoned. Having heard learned Counsel for the petitioner

and on perusing the relevant material, we are not inclined to

interfere. The Special Leave Petition is accordingly dismissed.”

So, the Guwahati High Court Judgment and the Madhya Pradesh High

Judgment attained finality.

Now, what does the Government want? The Gove rnment wants to bring
a validating Act to ensure that Parliament now nullifies the Guwahati High
Court and the Madhya Pradesh High Court Judgments. That is what the Law

Minister wants us to do.

| am not able to persuade myself to vote in favour of such an action, with
the greatest respect.

HON. CHAIRPERSON: Has the matter not gone to the Supreme Court?
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SHRI PINAKI MISRA: The Supreme Court, having already now, dismissed the
Unions appeal, | think, the Union Government should, in all grace, have
accepted the mandamus that was issued, and have accepted the Judgment.
Rather than that, they are bringing a validating Act and, as the hon.
Chairperson, who is very, very knowledgeable in legal matters, knows very
well -- this is the law for the last 50 years -- that Parliament cannot nullify a
mandamus by an enactment. It would be an impermissible legislative
exercise, and even an interim direction cannot be reversed by a legislative
veto. These are two final Judgments of the High Courts.

The Parliament is now being persuaded to nullify a mandamus by an
enactment by the learned Law Minister.

Sir, my party, the Biju Janata Dal, which is for an independent, vigorous
and vibrant Judiciary, cannot countenance an action by which the final
mandamus of the High Courts, upheld by the Supreme Court, is sought to be
nullified in this fashion by a legislation by Parliament.

18.00 hrs

| do not think, that is the way forward for us. | think, most of my
colleagues here, who are learned senior advocates, who know the law, would
be persuaded to agree with me that this is possibly not a correct course of
action. | would urge the Government to reconsider and not be churlish in these
matters. We know that it is very difficult to get good members and earning
members of the Bar to become judges. The lawyers who are earning

handsome amounts in private practice do not want to become High Court
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Judges. What is the signal you are sending out? Do you want to slash a
years pension of the judges and their families by doing this? | s that the right
signal we are sending out to the lawyers who are to be persuaded today? |
know the fact that the Chief Justice of High Courts had, actually, called young
lawyers into their chambers, who are in mid 40s and late 40s, and personally
asked them virtually as a favour: Look, this is a public service. This is a duty
to the nation. You made enough money for you and your family. Please come
and serve the nation.”
HON. CHAIRPERSON: Pinaki Misra ji, we have to extend the time of the
House. If the House agrees, we can extend the time of the House till 8 p.m.
SEVERAL HON. MEMBERS: Yes.
SHRI PINAKI MISRA: Therefore, Mr. Chairman, | would urge the Government
very seriously that this ought to be relooked at, particularly, when we have a
new Law Minister today. | am happy to say that he sent out all the right signals
so far. The fact that nine judges were appointed to the Supreme Court in one
go and very qickly after the Collegium had recommended those names sends
out a very good signal. Three of them are lady judges. We have, now, been
fortunate that hopefully we will have the first women Chief Justice of India
when many other countries in the world have had woman chief justices. So,
the congratulations are in order for the Law Minister.

There has been a very bad stalemate that not a single Supreme Court
Judge could be appointed through all of 2020. That is a very sad state of

affairs. The manner in which the Collegium has functioned, | am one with my
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colleagues who have said that the Collegium system has many fault lines.
Then, again, | want to regest the Law Minister one thing. This House has
passed the National Judicial Appointment Commission Bill unanimously. This
House and the Rajya Sabha excepting —Mr. Ram Jethmalani, God blesses his
soul, who is in his wisdom was always a dissenter — Mr. Jethmalani, everybody
else, 750 odd MPs, voted for the NJAC. | believe and, | think, the Law Minister
as well as many of my colleagues will agree with me on one thing. The
Supreme Court would have, actually, upheld it but there was a little tweaking.
We know what happened in the Supreme Court. If the Government had not
dug its heels in and gone hell for leather in the Supreme Court or if they had
been a little more accommodating, | think, the Supreme Court would have
upheld this legislation. But, even today, there is no harm in us coming back
with a fresh piece of legislation and with a fresh NJAC Bill in order to cure one
or two of the defects which the Supreme Court felt. It is all well-known what
had happened with the NJAC Act and why it was struck down by 4:1. | think,
the Government, in its wisdom, should bring a fresh piece of legislation today
which will be passed. | think, the Law Minister is mindful of this.

We have, fortunately, today a Chief Justice of India who is truly willing to
take all stakeholders on board. He is willing to take all the players on board.
He is going in for a very wide consultation. He and the Law Minister are in
perfect sync with each other. Therefore, this is the right time, | believe, that the
whole problem that this nation has of vacancy of judges can be solved. Your

answer to the Rajya Sabha the other day, Mr. Law Minister, was alarming that
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there are 406 High Court Judgeships vacant today. | mean, that is an
astonishing number. It is almost 40 per cent vacancies. How can this country
survive on 70 per cent judges when there are 56.42 lakh arrears in the High
Courts? We have yet to fill up 40 per cent vacancy. | mean, somebody is
answerable for this. | think, somebody, as young and dynamic as you, must
persuade the Judiciary to set aside their differences and push the names.
Names are already there but | do not know how many names are pending with
the Government. | believe, more than 100 names are pending with the
Government. | do not want to go into the individual names. Many of my
colleagues have mentioned individual names but | do not believe, judges by
individual names should be mentioned on the floor of the House.

That is probably not the correct course of action. But, please for Gods
sake, try and clear, regardless of what your personal anxiety sometimes is, in
these matters of x, y and z. Try and clear as many names as you can, as
gickly as possible because there are 56.42 lakh cases of arrears in High
Courts. It is an astonishing number. There are 4 crore cases in the lower
courts. The other distinction that we have, vis-a-vis China, is that ours is a
nation governed by the rule of law. We say that India is an attractive
destination because there is a rule of law here that obtains. What is the rule of
law if there are going to be 4 crore cases in the trial courts, 56.7 lakh cases in
the High Courts, and almost 70,000 cases in the Supreme Court? Therefore,
Mr. Law Minister, you have to proactively push for vacancies in the High

Courts and the Supreme Court now to be filled up.
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The last thing that | have to tell you, and which | have been saying since
1996 is this. The age of the Judges must be at par. My friend, late Mr. Arun
Jaitley, of course, did nothing when he was in power. But when he was in
Opposition, he said the right thing. He asked why can the retirement age of all
the Judges not be 67. The Supreme Court and the High Courts shall make the
retirement age as 67 but then, there should not be post-retirement sinecures.
Let the Judges be elected. If they wish to serve in a Tribunal, if they wish to
serve in any other institution, then let them be elected. Let them go and serve
there but up to the age of 67. Please make it at par.

The High Court is a constitutional court under our system. As Justice
Srikrishna very trenchantly said, most of the Chief Justices and senior Judges
of High Courts are looking northwards, that is, towards the Supreme Court.
Therefore, that is a very sad state of affairs. You are reducing the status of
constitutional courts to subservient courts, which are constantly looking for
approval from the Supreme Court. Therefore, please have all the Judges retire
at the age of 67, and then, let them ensure that they get elected to whichever
position they wish to serve on. If they wish to serve in a High Court, or the
Supreme Court, or a Tribunal, or in any other institution, they should be
allowed to do so but let them be elected.

Therefore, on these terms, | would urge the hon. Law Minister to firstly
kindly reconsider this piece of legislation. It is because | find this legislation
absolutely unconstitutional. | really do not believe that this Parliament has the

jurisdiction to pass this piece of legislation as a validating legislation. The
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Supreme Court having rejected your SLPs, there is no way that Parliament
should be party to this.

| once again thank you very much for having given me this opportunity.
HON. CHAIRPERSON: Thank you very much, Pinaki Misraji for the brilliant
speech.

Now, Shri Shyam Singh Yadav.
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18.11 hrs (Shri Bhartruhari Mahtab in the Chair)
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SHRI MOHAMMED FAIZAL P.P. (LAKSHADWEEP): Thank you very much,
Chairman, Sir, for allowing me to speak on this very important Bill. | am also
thankful to my party for reposing faith in me to speak on the High Court and
Supreme Court Judges (Salaries and Conditions of Service) Amendment Bill,
2021.

My learned friends and senior colleagues, who are also senior
advocates, have gone very thoroughly into various aspects of the Bill. | am not
going to repeat what my hon. learned friends have already elucidated here.

We all know that the legislative intent behind this Bill is to provide benefit
of additional gantum of pension to a retired Judge from the first day of the
month in which he completes the age specified in the first column of the scale
and not from the first day of his entering the age specified therein. Shri Pinaki
Mishra ji has very well put his points on the competency of the Bill with regard
to that. There is no doubt that we should give them benefits to the possible
extent for the kind of service the judges of the Supreme Court and the High
Court render to the nation. But, at the same time, the Government should also
think of the proportionate pendency of cases and the vacancies as of now in
the country.

Justice should be delivered within the right time. But due to pendency of
cases, it is not possible. Our Constitution also says that justice delayed is
justice denied. This is directly attributed to the vacancies that need to be filled
up. There are lakhs and lakhs of cases pending for want of justice in the

Supreme Court, the High Courts, and the subordinate courts. This is an
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alarming situation and the Government of India should take a call on it. The
sense of the House is that we should adopt the best method for filling up of
vacancies of the judges in various courts so that timely justice is delivered to
the common people.

We must also think of alternative dispute redressal forums. The
Government must promote alternative dispute redressal system so that the
common man can get justice before entering the court. The pendency of the
cases can also be brought down to the minimum by technological upgradation
and modernisation of the courts. The formalities of filing a case in the court like
filling up lot many papers should be reduced. Though after the pandemic this
has become online, but a system should be developed in such a way that
procedures in the court are made easy.

We must also think of the unnecessary executive orders which attract
people to the court. For instance, in my constituency of Lakshadweep,
nowadays people have started rushing to the High Court. You know what is
happening. The Law Ministry has issued a circular saying very clearly that if
any State or Union Territory wants to bring in a piece of legislation, the pre-
legislative consultation process must be in place before making a law.

| am the lone Member of Parliament from Lakshadweep. What
happened in Lakshadweep was, there were a slew of legislations which
attracted wide protests from the people across the party. What was the
reason? There was n ot a single pre-legislative consultation in these cases like

the enactment of PASA regulation. What is the regirement of PASA regulation
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in Lakshadweep? The Home Ministrys National Crime Records Bureau says
that there are zero cases in the island and no objectionable decisions have
been taken. But all of a sudden, the Administration decided that PASA
regulation should be implemented there. | am thankful to the Home Ministry
that it has frozen that for now. But the point is, on that decision people are
forced to approach the court, which again is adding to the pendency of cases
in the court.

Lakshadweep has become an area where no one can protest. Even a
case was registered against me when | protested against the price hike of
helicopter ambulance. When the Government is not putting things in place in
the hospitals, the patients are supposed to be evacuated by helicopter
ambulance. The helicopter ambulance should operate on a free basis but there
was 100 per cent hike in prices. A patient has to pay a minimum of Rs. 20,000
before he goes for the treatment. When we protest for such things, for which
Article 19 gives us power under the Constitution, FIR is filed against us. For
that again, we are going to the court. So, all these unnecessary executive
orders also need to be looked at by the Government. There was an attempt by
the Lakshadweep Administration to change the jurisdiction of the High Court of
Kerala to Karnataka, precisely, when the present Administrator took charge.
HON. CHAIRPERSON: Article 19 gives you the right.

SHRI MOHAMMED FAIZAL P.P.: Yes, Sir.
The most popular language and which the people of Lakshadweep

speak is Malayalam. Proceedings will be easy for us to understand if the court
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is in Kerala. The name of the court is the hon. High Court of Kerala and
Lakshadweep. An attempt was made to shift the court from Kerala to
Karnataka. The hon. Law Minister has got a Starred Question on this. He has
to answer that gestion. This decision was dropped because of the protests.

So, my point here is that unnecessary executive orders also contribute in
piling up of the cases. | support this Bill on behalf of my party. Thank you so

much, Sir.
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SHRI KODIKUNNIL SURESH (MAVELIKKARA): Hon. Chairman, Sir, thank
you for giving me the opportunity to speak on this important Bill, that is, the
High Court and Supreme Court Judges (Salaries and Conditions of Service)
Amendment Bill, 2021.

This Bill seeks to amend the High Court Judges (Salaries and
Conditions of Service) Act, 1954 and the Supreme Court Judges (Salaries and
Conditions of Service) Act, 1958. These Acts regulate the salaries and
conditions of service of the judges of High Courts and the Supreme Court of
India. Further, the Bill provides for additional gantum of pension or family
pension. Under the Acts, all retired judges of the Supreme Court and High
Courts and their family members are entitled to pension or family pension.
They are also entitled to an additional gantum of pension or family pension
when they attain a certain age in accordance with a specified scale. The scale
contains five age brackets with minimum age of 80, 85, 90, 95, and 100 years,
and the additional gantum increases with age from 20 per cent to 100 per
cent of the pension or family pension.

This Bill clarifies that a person will be entitled to additional pension or
family pension from the first day of the month in which they complete the
minimum age under the age bracket concerned. So, the Bill is a piece of
protective legislation that ensures economic wellbeing of the judicial fraternity
in the country even at a time when the ongoing COVID-19 pandemic has

caused immense unemployment, loss of jobs, and even suicides of several
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Indians who were unable to feed their children or were unemployed all of a
sudden due to it.

When families are being decimated due to unemployment and economic
hardship, the Government has chosen further to help and support the judiciary
by a pension scheme and generous salary. While the decision is appreciable
as it has been a long-standing demand of the judicial fraternity, lets look into
matters that are egal and important in nature. There are four crore plus
pending cases across all courts in India. Hon. Members who have spoken in
this House have also mentioned about this issue. These figures further reveal
that cases that are more than 3-5 years old form the largest number of cases
that are pending.

| would like to gote former Chief Justice Markandey Katju who stated in
2019 : Even if no cases were added, it would take at least 300 year s to
dispose the entire backlog of cases’” Who is the most affected party due to
such backlogs? The Government should give a reply to this gestion. It is the
poor, the Dalits, and the marginalised who will be affected as justice gets
delayed and the process gets indefinitely lengthy. Therefore, the judiciary must
make sure that justice is not denied or delayed to the poorest even when it is
ensuring its perks and emoluments.

| would like to bring your attention to the Report titled Landmark cases
of caste-based sexual violence from 1985-2021’ released by the National
Council of Women Leaders. The Report exposes invisibilisation of cases by

the judiciary and upper caste brutality against Dalit women. The Report that
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carries references of twelve major cases states further that : ©.. in none of the
cases mentioned in its Report, a decision was taken within a year. Only in
three out of the twelve mentioned cases, there was a conviction of the
accused. Even here, the conviction in two out of these three was for murder,
and the court chose not to apply the SC / ST Atrocities Act. The position is
clear that the judiciary is not doing its duty when it comes to Dalits, and their
rights are not honoured or maintained.

Now, | am very happy to note this Bill being discussed for such a long
time in the House. | am saying this because during the BAC some of the
Members asked the reason for allotting so much time for this Bill. But | argued
that this is a very important Bill.

HON. CHAIRPERSON: You cannot say what transpired in BAC.

SHRI KODIKUNNIL SURESH: Yes, but there was such a suggestion.

HON. CHAIRPERSON: You have widely referred to it.

SHRI KODIKUNNIL SURESH: Yes. Of course, this Bill is related to salary and
pension, but at the same time hon. Members have spoken on various aspects
and problems being faced by our judiciary. Hence, | had made such a
suggestion.

Now, | want to express the feelings of having Scheduled Castes and
Scheduled Tribes in the judiciary.

What is the situation? Everybody knows about it. | am not going into the
details. The fact is that in the 70 years of its existence, Indias Supreme Court

has seen only eight women Judges and one Dalit Chief Justice of India. This is
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the testament to the reality that the composition of our Judiciary is not
representative of our population.

When, Shri K.R. Narayanan became the President of India.... ...
(Interruptions) ... )

HON. CHAIRPERSON: You dont have to say that. This will not go on record.
Dont mention that.
SHRI KODIKUNNIL SURESH: | agree.

Anyway, | am very proud of that. | am from Kerala. | am very proud to
say that the Dalit Chief Justice of India, Shri K.G. Balakrishnan, belongs to
Kerala. After the Dalit Chief Justice of the Supreme Court, | think, there is no
chance to have Dalit Judges in the Supreme Court or the Chief Justices in the
High Courts. These kinds of disparities are going on in the country. After
Independence, representation of the Scheduled Castes and the Scheduled
Tribes in our Judiciary is going away from us.

Recently, on 17" August, 2021, a major landmark resolution was made
by the Supreme Court Collegium, with a series of firsts, with the appointment
of three women Judges. | am very glad to say that in 2027, we are expecting a
woman Chief Justice of the Supreme Court. The Collegium has also proposed
names of Judges from both the Scheduled Castes and the OBCs — Justice

C.T. Sivakumar and Justice M.M. Sundaresh respectively.

" Not recorded.
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The Judiciary has been slow in ensuring the representation of the
Scheduled Castes and women as judicial officers as it took 70 years or so in
making the wheels of an inherently biased system to approve the
representation of the marginalised and women move in a positive direction.
The present decision in Judiciary even in a small fraction is appreciable.
However, this does not mean that the longstanding demand of various
lawmakers to ensure reservation of the Judges is taken up by the Government
or the Judiciary debating this most sensitive matter as reservation is the only
way for the SCs and the STs to ensure their rightful representation in the
judicial system.

| demand once again that the Government should implement the
reservation policy in judicial appointments in India so that the Dalits will get an
opportunity in representing themselves in the highest forum of justice that is
otherwise biased against them. Sir, you are aware of that. Among the SCs and
STs, there are eminent lawyers, senior advocates but why is the Collegium not
considering the SC and ST advocates for nomination as Judges of the
Supreme Court and the High Courts. It is very unfortunate. This is an historic
debate as far as the SC and the ST people are concerned. That is why, | am
expressing my anguish and deep pain about the lack of representation of the
SCs and STs in our Judiciary.

If "Azadi Ka Amrit Mahotsav’ is to have any meaning, the Government
must ensure reservation of Dalits in the Judiciary and make the 75" year of

Independence truly meaningful. Are our Judges fair and transparent is a
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gestion that merits a discussion? There are instances where former Chief
Justice of India Justice ... (Interruptions) ... " was rewarded with a nomination
to Rajya Sabha, immediately after his retirement, for his support to the
Government of the day, and Justice Kishan Loya found dead under mysterious
circumstances.

Another former Chief Justice of India was appointed the Governor of
Kerala immediately after he retired. His name is ... *. You are very much aware
of it. Will the Loya’ family ever get justice? Will the Dalits and marginalised get
timely and fair justice? Will the pendency of cases ever be reduced so that
people do not have to spend a lifetime in courts waiting for judgments?

These are the gestions that Parliament must ask while deciding on the
salary and pension of the judges. | would also like to add that Chief Justice
Ramana suggested appointment of a central agency, with a degree of
autonomy, for overseeing infrastructure development of the subordinate courts
in India which is an important aspect to increase the efficiency of the courts.

It is important to note that out of total of Rs. 981.98 crore sanctioned in
2019-20 under the Centrally Sponsored Scheme (CSS) to the States and
Union Territories for the development of infrastructure in the courts, only Rs.
84.9 crore was utilised by the five States combined rendering the remaining

91.36 per cent of funds unused.

" Not recorded.
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This underutilisation of funds is not an anomaly induced by the COVID-
19 pandemic. This issue has been plaguing the Indian judiciary for nearly three
decades when the CSS was introduced in 1993-94.

This is one of the reasons why the Chief Justice of India, Justice N. V.
Ramana, recently proposed the creation of National Judicial Infrastructure
Authority of India which will take control of the budgeting and infrastructure
development of the subordinate courts in the country.

| would like to add that the Indian judiciary infrastructure has not kept
pace with the huge number of litigations instituted every year as the total
sanctioned strength of the judicial officers in the country is 24,280 and the
number of court halls available is just 20,143 including 620 rented halls.

Hon. Chairman, Sir, we have to start from the basic that includes
infrastructure development, dispensation of cases with effective speed and
reduction in pendency. These matters are to be addressed, as the hon. Chief
Justice has pointed out, by means of a single institution or agency, the
National Judicial Infrastructure Authority of India, which will take control of the
budgeting and infrastructure development of subordinate courts in the country.

| would conclude by saying that justice delayed is not justice denied, but
justice destructed and diminished also. The judicial system while deliberating
on salaries and pensions must also ensure that justice is served on time.

HON. CHAIRPERSON: Suresh ji, you gave a very elaborate logic. Thank you

very much.



07.12.2021 1076

Before | call on Mr. Rajendra Agrawal to speak, | just have to share an
information which has been communicated to me from the hon. Speaker that
whoever will be speaking after this will be speaking for only three minutes
because we have to conclude by 7:30 pm in order for the hon. Minister to start
the reply at 7:30 pm. | hope everybody agrees to it.
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SHRI HASNAIN MASOODI (ANANTNAG): This kind of a direction should
come at the time of commencing the discussion.
HON. CHAIRPERSON: It never happens that way. As such, we have
extended the time of the House till eight otlock.
SHRI HASNAIN MASOODI: Thank you, Sir. The High Court and Supreme
Court Judges (Salaries and Conditions of Service) Amendment Bill, 2021 has
come up after the day we joined the nation in paying tribute to Baba Saheb
Ambedkar, the father of Indian Constitution. It was under his guidance that on
17" October, 1949 special status was granted to the erstwhile State of Jammu
and Kashmir. This House, on 7" August 1952 approved the Delhi Agreement
of 1952. This House also took a decision on 5" August, 2019. The decision
on 17" October, 1949 was taken without a whisper of disagreement, without
any dissent, amendment or any resignation. It was a unanimous decision.
This is only one aspect of the case. | am mindful of the basic tenants, the spirit
of the Constitution. | am mindful of the ambit and spirit of Article 3. | am also
mindful of sweep of Article 356. The State was denuded of its special status.
When we speak about Constitution, you are aware that there is the letter
of the Constitution. Then, there is the spirit of the Constitution. There are
eminent lawyers sitting here. Then, there is the morality of the Constitution.
There is the ethics of the Constitution. | am mindful of the spirit, ethics, and
morality of the Constitution. The suspect law is being implemented. The

principle is that whatever is under judicial scrutiny or whatever has been
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formally admitted and referred to a constitutional bench, it should not be
implemented. By acting in that manner, we will be pre-empting the judgement
that may come out of the Supreme Court. So, it is unfortunate and very sad
that suspect law is being implemented.

Now, coming to the Bill, the hon. Members have voiced their concerns
about alarming, monstrous pendency of cases before the courts. They have
rightly voiced their concerns and have repeated the cliché Justice delayed is
justice denied. They have also talked about the ex peditious disposal of cases.
| would like to remind the House that whatever is pending before different
courts is not the only pendency. There is the pendency that has never seen
the door of the court because most of the people live with the grievance. They
live with the insult that is heaped on them. They live with the injury to which
they are subjected, because they do not have enough resources to go to the
court of law. They do not have access to justice. Access to justice is an
integral part of right to justice under Article 21. There are eminent lawyers
sitting here.

We have to ask a couple of gestions to ourselves. What is the
percentage of GDP that is spent on the judiciary? We say that judiciary is one
of the three important organs of democratic polity. As per my information, it is
not more than 0.7 per cent. Unless we increase the number of judges, the
number of courts, how can we expect the system to deal with the alarming
pendency that is right now awaiting disposal for the last so many years, and in

some cases decades”?
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First is the manpower. Where is the trained manpower? | have given a
closer look at it. | have been a part of the system. How can you deal with the
pendency unless and until you empower the system and you provide sufficient
resources to the system so that the system can gear up and meet the
challenges?That is not being done.

As has been pointed out by other hon. Members, the second thing is
with regard to the vacancies. Who will fill-up the vacancies? Unless we make
the vacancy filling-up system an efficient mechanism and we set a benchmark
and timeframe everywhere, we will not be able to fill up the vacancies. The
effort must be to empower and strengthen the Judiciary and we must provide
sufficient resources, manpower, modern-day gadgets, networking system and
internet facility, etc., across the country. Then only, we will expect the Judiciary
to come up and pull its socks up and meet the challenges.

Another thing is about expectations.

HON. CHAIRPERSON: Please wind up now.
SHRI HASNAIN MASOODI: Sir, please give me few minutes.

Mr. Suresh said that some segments do not get representation. | will
speak about Kashmir. From Kashmir, there has been no elevation of an
Advocate or a Judicial Officer as the Judge of the hon. Supreme Court. There
have been such elevations from Jammu but for the last seventy-five years,

there is not even a single elevation from Kashmir. We do not have a Judge.



07.12.2021 1085

Now, | come to the Bill. | think, this Bill only explains the ambiguity and
tries to clear the ambiguity. But, | think, the baseline is that you should make
judicial service attractive so that you can attract talent. We know what a Judge
is getting as a salary; maybe, it is like a fee of a lawyer for one appearance
before the hon. Supreme Court. How can we attract talent unless and until we
revise the salaries and give attractive terms? In this case, there was an
ambiguity. There is no doubt about it. But | am in respectful agreement with Mr.
Pinaki Misra. It is better to go ahead with whatever was held by the two High
Courts and indirectly also, there was a seal of approval of the hon. Supreme
Court. Go ahead with it. What are the financial implications? You did not get it
on the completion of 79" year. You did not get it when you stepped into 80"
year. You got it when you were in your 81° year. How does it matter? What are
the implications? How much money are you going to lose? But you would
make the service more attractive and you will attract more talent. So, unless
and until you do that and you just make the service conditions much better,

you cannot attract the talent. Thank you.
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SHRI E.T. MOHAMMED BASHEER (PONNANI): Hon. Chairperson, Sir, thank
you very much for giving me an opportunity to speak on the High Court and
Supreme Court Judges (Salaries and Conditions of Service) Amendment Bill,
2021.

| fully agree with the contents of the Bill. In todays discussion, the
eminent Members -- who are closely associated with the legal matters -- have
explained it very well. Sir, it reminds the essentiality of regaining the credibility
of the nation and the Judiciary, in particular.

Hon. Chairperson, Sir, while participating in this discussion, |
commemorate a legal luminary and a proud son of India, Shri V.R. Krishna lyer
that the Judiciary has ever seen. Harish Salve, in his article titled, Justice V.R.
Krishna lyer: Man who rescued Supreme Court from Supreme Shame, wrote
and | gote:

The Supreme Court of India was crystallised to become the

Supreme Court of Indians.”

Justice V. R. Krishna lyer had himself wrote an article published in the
Hindu and the title was, Who will judge the Judges?Justice V.R. Krishna lyer
made an appeal to the Parliament in the following words and | gote:

Parliament should wake up and implement Glasn ost and

Perestroika in Judiciary. In the name of Independence, we cannot

have Judicial absolutism and tyranny.”



07.12.2021 1087

19.00 hrs

Sir, now coming to the other points, the beauty and strength of the
Indian Constitution is the Fundamental Rights enshrined in our Constitution.
They are Right to Egality, Right to Freedom, Right against Exploitation,
Cultural and Educational Rights, Right to Freedom of Religion and Right to
Constitutional Remedies.

Sir, what is really happening? In this country, all these Fundamen tal
Rights are under attack and the Judiciary is bound to intervene in such cases
but it shows helplessness.

Sir, | wish to submit another important thing. Yesterday, we had a very
big discussion on the Nagaland incident. How are these kinds of things taking
place? It is a blatant misuse of laws. Everybody is talking about AFSPA.

Sir, | along with two Members of IUML, Dr. M.P. Abdussamad Samadani
and Shri K. Navas Kani had given a notice for Adjournment Motion.
Unfortunately, it was not accepted.

Todays newspaper shows that the Human Right Commission has given
a notice to the Government of India. Nagaland Chief Minister and Meghalaya
Chief Minister have demanded that this AFSPA should be withdrawn. We all
know about the historic struggle led by Irom Sharmila of Manipur. There was a
lot of discussion on UAPA. | strongly appeal that this kind of draconian laws

should be scrapped. That is the need of the hour.
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Sir, human rights violations are taking place in a big way. We all know
that Courts have got a responsibility. But unfortunately, they are taking
talkative silence in the case of human rights violations.

| do not want to take much of the time of this House. | would like to talk
about filling up of vacancies. | appreciate for the bold initiative taken by the
Minister.

Sir, | am not a legal expert. | would like to say only one thing, that is
about appointment of the Judges. | do not know whether | am correct or not.
Nowhere in the world, appointments of the Judges are done by themselves.
That seems to be a very bad thing.

| am concluding Sir. | have a last issue. That is, with regard to social
justice. Most of my friends were saying about that. We are all talking about
social justice. When it comes to the ground reality, that is denied. Inclusive
participation of everybody-concerned, especially the downtrodden, should be
there. But the denial of justice is there. What | am suggesting is that due
participation should be given to the deprived sections in the appointment of
Judges. This principles of natural justice and reservation should be adhered
strictly in the Judiciary.

With these few words, | conclude.

Thank you very much Sir.
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SHRIMATI APARUPA PODDAR (ARAMBAG): Thank you, Chairman, Sir, for
allowing me to speak on this important Bill, the High Court and Supreme Court
Judges (Salaries and Conditions of Services) Amendment Bill, 2021.

When | stand to speak in favour of this Bill, | make a small observation.
Sir, just right above your head, it is written in Sanskrit, Dharma Chakra
Pravartanaya. These are the Buddha teachings. It teaches us about justice
and fairness.
HON. CHAIRPERSON: Dharma Chakra is righteousness. Righteousness
must prevail.
SHRIMATI APARUPA PODDAR: Righteousness, justice and fairness.

Sir, our polity and governance are in support to follow the principles of
Lord Buddha. But in reality, the picture is entirely different. The Bill that we are
discussing today is a small amendment Bill and the Statement of Objects and
Reasons states that it has been brought to provide clarity regarding
interpretation of additional gantum of pension to Judges covered under this
Bill. The Bill is small but the issues surrounding the Judiciary today are
extremely worrying. Our ranking in the Rule of Law Index have fallen to 79 in
2021 from 69 in 2020 out of 126 countries which display the sorrow state of
affairs of our system.

Now, as a student of law, in Jurisprudence we were taught about
Dharma and Manu Smriti which forces the Rule of Law. The Registry of the
Supreme Court of India has compiled data on the status of judicial

infrastructure of court amenities, including the size of court rooms, basic
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medical facilities, drinking water with purifiers, library and toilets. As per the
data, 26 per cent of the court complexes do not have toilets for ladies. We talk
about women empowerment and egal rights, but we do not even have
adegate facilities for female lawyers. This is one point that | want to bring to
the notice of the hon. Law Minister.

A proposal has been received from the Chief Justice of India for setting
up of National Judicial Infrastructure Authority of India for making
arrangements for adeqate infrastructure for the courts. For this, there will be a
Governing Body with the Chief Justice of India as Patron-in-Chief. The other
salient features of the proposal are that the National Judicial Infrastructure
Authority of India will act as the Central body in laying down a roadmap for
planning, creation, development, maintenance and management of functional
infrastructure for the courts in the Indian system. | would like to seek a clarity
on this point from the hon. Minister.

Sir, a provision to create an All-India Judicial Service is provided in
article 312 (1) of the Indian Constitution. This will provide opportunities for the
galified fresh legal talents selected through a proper all -India merit selection
system and would help in inclusion of many law students who are from
marginal and deprived sections of the society.

HON. CHAIRPERSON: Please conclude now. We have a very few women
participants in this discussion and especially she is mentioning about women

lawyers.
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SHRIMATI APARUPA PODDAR: Sir, my next point is about setting up of
Gram Nayalayas. The pace of setting up of the Gram Nayalayas has been very
slow. Against the target of 2500 Gram Nayalayas under the Five-Year Plan,
only 402 Gram Nayalayas have been notified by 12 States so far. Out of these,
only 252 are functional. | would like to regest the Government to conduct a
third-party evaluation and make a proposal to re-launch the scheme with
revised guidelines for its effective implementation.

Sir, my last point is this. The people to Judges ratio in the country is not
very appreciable. While in other countries, this ratio is about 50 to 70 Judges
per million, in India it is only 20 Judges per million of people. We are making
laws in this House, but the number of Judges who are supposed to deliver
judgements are very less in number. ... (Interruptions)

Sir, | would like to know one thing from the hon. Minister. Justice
Jaymalya Bagchi was transferred to his parent High Court in Kolkata in
September 2021 from Andhra Pradesh High Court where he was serving as a
Judge since January, 2021. There was a delay of a month in notifying his
appointment. What was the reason for which within nine months he has again
been shifted from Andhra Pradesh High Court to Kolkata High Court?

Thank you.
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SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you, Chairman, Sir. | had
come with a prepared speech to support the Bill. But after hearing Shri Pinaki
Misra, my learned friend, | am also in utter confusion whether to support the
Bill or to oppose the Bill. | think that the Government will clarify the position.
The hon. Minister will clarify the position. Then we will make up our mind.

As has been rightly pointed out by Pinaki Misraji, if it is to invalidate the
judgement of the Supreme Court, then the law cannot be said to be a good
law. The benefit of the eligibility of the additional gantum of pension to the
retired judges and, that too, at the age of 80-85 years, 85-90 years, 90-95
years and even 100 years and after that is available. That is the pertinent
gestion to be discussed.

In this case, it is from the date by which the judge entering into the age
of 80 or after the completion of the age of 80. That is the only simple gestion
to be discussed for which the Guwahati High Court had made a judgement.
Against that judgement, a SLP was moved by the Government of India in the
Supreme Court. The Supreme Court rejected it. The rejection of SLP means it
is subject to correction. | am also saying, subject to correction, if the opinion is
correct, then definitely, this is a bad law. It has to be reconsidered. That is my
first point which | would like to make.

Invalidating a law passed and that too, through a Mandamus by the

Supreme Court is being nullified by this Parliament. To give benefit to the
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retired judges at the fag end of their life is not fair. It is not good enough for
such a legislation. That has to be reconsidered.

Sir, | would like to speak about some points about separation of powers.
| am not going into the details of it. Power tends to corrupt, and absolute
power corrupts absolutely. This is the basic principle by which Doctrine of
Separation of Powers has been debated since long. The separation of powers
was extensively discussed in the Constituent Assembly but it was not given
any constitutional status. Nowhere is there in the Constitution of India, an
explicit provision to deal with the separation of powers, except in Article 50 of
the Constitution, that is, the Directive Principles of State Policy, where the
separation of Judiciary from Executive is explicitly explained.

Sir, | would like to gote Justice Frankfurter. He has said: Enforcement
of rigid concept of separation of powers would make modern Government
impossible. Strict separation of powers is theoretically absurdity and practical
impossibility.” | feel that this is a pragmatic version because separation of
powers is theoretically an absurdity and a practical impossibility for a modern
Government.

| am not going into the details of all these things. The President of India
is the Executive head of India and he is also having the legislative powers
when he summons the House. That means separation of powers in a rigid
manner is not possible as far as the modern Government is concerned. That

has to be kept in mind.
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Sir, Indian perspective of separation of powers is the harmonious
balancing of powers among the various organs. The functions and powers of
the three organs are well defined and demarcated. All the three organs are
supreme in their own spheres as to how to act in accordance with the
provisions of the Constitution.

Keeping this in mind, the Indian judicial system has a big tradition of
independent judiciary. Indian judiciary has played a very important and
significant role in strengthening the democratic system of our country. The
landmark judgements of our judiciary reform the democratic fabric of our
country.

The credibility of Indian judiciary was the highest once upon a time. But
it is gite unfortunate to say that now -a-days, the credibility of Judiciary is
under suspicion. It is being gestioned from various corners. | can cite so
many examples. | am not going into the examples.

Sir, Parliament is the will of the people. Hence the Legislature of
Parliament is accountable to the people. The main gestion which | would like
to pose is, the Judiciary is accountable to whom.

The Executive is accountable to the people of India through the
Parliament. The Parliament or the Legislature is directly accountable to the
people of India, because they are being directly elected by the people and they
have to go back to the electorate for subsegent elections. So, the

accountability of the Judiciary has to be earmarked;that has to be defined.
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Now, | come to the point relating to the National Judicial Appointment
Commission Act, 2014 which was struck down by the Supreme Court. | fully
appreciate that it was one of the landmark Acts which was brought by this
Government and enacted by the Parliament. The entire House appreciated it.
What was the accountability of the National Judicial Appointment Commission?
Was it accountable to the Constitution? Both the Houses of Parliament had
passed the legislation, 20 States had passed the legislation, the President had
given assent to it and it had become an Act of Parliament. After it became an
Act of Parliament, the Supreme Court struck down the law only on the ground
that it was changing the basic character of the Constitution. What was the logic
in that? ... (Interruptions) That is why, it was being said by the Solicitor
General and late Arun Jaitley that it is the tyranny of the unelected.

The Parliament and the Government should rise to the occasion to
protect the legislative supremacy of Parliament. So, | appeal to the
Government to please bring back the legislation. The National Judicial
Appointment Commission Bill should be brought back and it should be passed
by the House. The Government should have the political courage; the
Government should have the political will to pass that legislation again and
constitute the National Judicial Appointment Commission. Otherwise, these
things will go on.

Sir, finally | would like to say that four members of the Judiciary simply
struck down that law. What is their accountability? It means they are not ready

to respect the will of the people. That is why, | am saying that Parliament
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represents the will of the people. The will of the people has to be respected.
Judicial reform is the need of the hour. So, | appeal to the Government to
come out with a comprehensive legislation so as to implement judicial reforms
in our country.

With these words, | conclude.
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SHRI LAVU SRIKRISHNA DEVARAYALU (NARASARAOPET): Mr.
Chairman, Sir, | thank you for giving me this opportunity.

The hon. Minister has been making all the right noises during the last
few months after taking charge of the Law Ministry. He has appointed nine new
Judges to the Supreme Court and there are also four women Judges in the
Supreme Court now. It is a commendable job. There is nothing much to say
about this Bill. Everybody is ready to support this Bill except for the fact what
Shri Pinaki Misra has pointed out as to whether this House can actually pass
the National Judicial Appointment Commission Bill again. | hope the Minister
will clarify this point when he replies to the debate.

| have three points to make on this Bill. The first one is regarding the
cooling off period which many Members have mentioned. This needs to be
taken seriously because all the senior officers working in the public sector
undertakings and the scientists working in ISRO also have cooling off period
after they retire. So, how can the Judiciary not have it? During the last few
months, | have seen the hon. Minister trying to revive the Arbitration Panel
across the country. If we have this cooling off period and push them towards
arbitration, the dream of the Minister will come true.

My second point is regarding the system of Collegium. There is nothing
wrong with the people behind the Collegium. But the problem is with the
opagene ss of the Collegium. The point is, even the people who had worked
behind it also had been exposed. They conducted an unprecedented a Press

Meet three or four years ago and they also asked for the revival of the system
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behind the Collegium. Most of the Members are also saying that there should
be transparency in the Collegium. This Parliament passed the National Judicial
Appointment Commission Act. | hope that Bill would again see the light of the
day under the leadership of the hon. Minister.

Now, we have brought this Bill and we are going to pass it now. There
are many other institutions which have also served the country extremely well
like the Army. The Armed Forces are really looking for One Rank One
Pension’ scheme. | hope the Members of the Treasury Benches would keep
that in mind. | would like to say that other institutions have to be given
preference like the Army.

With these words, | conclude.
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“DR. D. RAVIKUMAR (VILUPPURAM): Hon. Chairman Sir. Vanakkam. Thank
you for this opportunity to speak on an important Bill. | do not want to raise any
issue creating confrontation between the Judiciary and the Parliament which
has the power to legislate. Democracy will be protected only when the
Judiciary and Parliament work hand in hand together. That is why, our
revolutionary leader Dr. B.R. Ambedkar who framed our Indian Constitution,
accorded the highest power to the Judiciary, the power to review the laws
legislated by this Parliament. | want to say a few points on this Bill. The
Experts who worked on the revision of salaries of Judges in India made a
comparison with the per capita income existing in USA and Europe, came to a
conclusion that the Judges in India are drawing more salary in comparison to
these two countries. We should also take into consideration this aspect of
comparison made by the Experts while arriving at a decision. Post retirement,
the Judges are nominated to several Posts by the Union Government. As the
Retired Judges are appointed as Chairpersons of the Tribunals and
Commissions, there is an accusation that these Judges pronounce favourable
judgement for the Government. The Law Commission headed by Justice
Setalvad in its 14" Report had stated that the Retired Judges should not
occupy or hold any Posts. That recommendation has not yet been accepted by
the Union Government. Earlier some of the Judges who retired from Hon
Supreme Court such as Justice Chelameswar and Justice Khehar have

voluntarily announced that they would not accept any Post after retirement. But

* English translation of the Speech originally delivered in Tamil.
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we have witnessed that some Judges are even nominated to Rajya Sabha
post retirement. Therefore, the Government should take a clear stand on this
aspect. There is an accusation that by allowing such post retirement
appointments of Judges of High and Supreme Courts, the Government
controls the Judiciary indirectly. As per the Article 50 of the Constitution, the
Directive Principles clearly describe the aspect of protecting the freedom of the
Judiciary. There should be any intervention from the Government in the affairs
of the Judiciary either directly or indirectly so as to protect the freedom of the
Judiciary. Many MPs who spoke here mentioned about NJAC which is a
welcome step. Many people criticize the present Collegium system to be
undemocratic. Therefore, we should have a system which is truly democratic.
Since 25 years have passed after the introduction of Collegium system in the
Judiciary, this should be reviewed. | therefore urge upon the Union
Government to distinctly decide while making post retirement appointments

after taking into consideration the points expressed on this subject. Thank you.
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Hgg9s AW o D IFHg |
SHRI SURESH PUJARI: Perhaps, it is a golden day for me as we have got the
support from the Biju Janata Dal, we have got the support from the House, and

we have got the support from the hon. President. Thank you.
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KUNWAR DANISH ALI (AMROHA): Thank you very much, hon. Chairperson
Sir, for allowing me to speak on the High Court and Supreme Court Judges
(Salaries and Conditions of Service) Amendment Bill, 2021.
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PEY SRUe W IR FIAIC DI BB  paw  EW  F &
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3 800 fRFETR F5dC ‘YIYT AP BFFASITE I ARG
®F B ,Hi9HE B R IBREE Y E, IR PR
g, RPANE SEd ®FE & hIET MHde GH He | g3 o8 B
WRIRDETRT & d IS D dT D RGP T T ®
g o ® I BAIHIFIE O BW K IHE R T
HPSHNH ~ SEHRAT VI ARFHE S Bog ... TFsdC D
B W A, Gee _NHde I M, ofidel GRS @RaR
b HIUB  HIp THHA SR A A HAGHTIRRE

®RAL.. (TR )

" Not recorded.



07.12.2021 1110

AT AUTIRT : FEep TR Y
... (TE )

Pex SIS Al el BHT BT SHCIHIE  SAHD | SHH

F AP R SoEIT §E W H@ AHI @A
B REIE e W uddag e 2750 ARH  SIT D AWSdS G
WRE AT SO AN T URE I H RIATIT W
Jgwods 1o & ®E C,@mE ,WIT 3 PAW BE
WY A AR EHETE OB Pl BT W RIS
B for Sicadwr & AN, 79Rem 8T W R R

WHART BRI b of FWRAE ,H WWRHIHA d8 | orH

W& Ay AgRem  OYcadaad s d IR ATH

Y

HIE |HINB -BEAID |, I -GG ‘B TR 9T 3

I, Gb FRHRI 8 IR, H P SREE I A AEHY @&
I g _fdl o FGIWRE L, W L, AT EHIFE <
PART 8, AW T AW TE,IITH PAE , AP JUI w WE
IIRPERTE L, WIRHBEA 8 g _dIHC P
d& K _dHde HUB W ITE L. (T )
AT THTIRT: @ JAT O I 39 G ¢ |

.. ()
PR e R A xWw s _fbe Waed § & HdI® 0
ol e, BavEH | fR W Y Bs o e 9, R
T JoR SHFBR HORE B ... (HET )R, TR @ ®E

.. (T ), Hmls M9 daxsy @9 wyHERREE



07.12.2021 1111

RS T OiekT I FEXST FH LT §P  TUE, S
ST T § AT @b I ‘HRmE S IHgTIde - I 99

WHFT I & _fasde DI AINRIT W, [IIET I , R A

§ _heR 8, ST &% dY ‘HEE O, FY FIHE_S Ay

TR AR I , R IR TS ‘& W', s AWE ' T I

B JERI Bl (T )

Thank you very much Hon. Chairperson Sir, for :(ﬁfJJA\) ‘_,39 uﬁ\d JJ:\S(@ )

allowing me to speak on the High Court and Supreme court Judges (Salaries

um Al 8 &l wa U= and Conditions of Service) Amendment Bill, 2021
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SHRI THOMAS CHAZHIKADAN (KOTTAYAM): Respected Chairperson Sir,
thank you very much for giving me an opportunity to participate in the
discussion on the High Court and Supreme Court Judges (Salaries and
Conditions of Service) Amendment Bill, 2021.

Sir, upon reading the Bill, | had the impression that this is just to clarify
on the effective dates on which the revised pension is to be provided to the
retired judges. But after hearing hon. Member, Shri Pinaki Misra and hon.
Member, Shri N.K. Premachandran, | have a doubt whether it was necessary
for the Government to bring in such a Bill because we should always
appreciate that the services of judicial officers, especially in the High Courts
and in the Supreme Court, are very good. They are giving a very good service
to the community and to the society and we should appreciate that by giving
proper monetary benefit for that.

However, | would like to point out three serious deficiencies in the
judicial system in our country. One is the insufficient judicial infrastructure
which was mentioned by some of our Members. Second one is the large
number of cases pending, and the third one is the absence of a branch of the
Apex Court in South India.

First of all, coming to the insufficient judicial infrastructure, we have a
majestic building for the Supreme Court and most of the High Courts have very
big buildings. But should not we examine whether these infrastructures have
modern facilities with the latest technology? This was evident during the

COVID-19 pandemic when all the courts had to resort to virtual hearing mode.
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Most of the High Courts do not even have sufficient court rooms to
accommodate the offices of the courts and the litigants.

Upgradation of the judicial infrastructure with modern facilities is an
urgent need of the hour. ....(Interruptions)

HON. CHAIRPERSON : Please conclude.
SHRI THOMAS CHAZHIKADAN: Sir, | will just conclude in a minute.

The next issue is with regard to the huge number of pending cases.
Every year the number of cases instituted are much more than the number of
cases disposed of. This results in piling up of the undisposed cases in every
court. This backlog leads to a situation where most of the important gestions
of law do not receive timely answers. ....(Interruptions)

HON. CHAIRPERSON: Please conclude it with the last line.

SHRI THOMAS CHAZHIKADAN: Important constitutional law cases, many of
them relating to the fundamental rights of the citizens, have been pending for
years and even decades. In criminal cases, delays create great hardships, as
the accused, many of them housed in jail, often must wait years for justice.

....(Interruptions) Thank you. Sir.
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"DR. THOL THIRUMAAVALAVAN (CHIDAMBARAM): Hon. Chairman Sir.
Vanakkam. | wholeheartedly thank you for this opportunity to speak on an
important Bill. Judiciary is one among the important pillars upholding our
democracy. We should find ways and means to ensure the freedom of
Judiciary in our country without any political interventions or interference. The
number of Judges in Hon High Courts and Hon Supreme Court is very less.
That is why several thousands of cases are pending even in these appellate
Courts, the High Courts and the Supreme Court. Therefore, my demand is that
the number of the Judges in the Hon High Courts and Hon Supreme Court
should be increased.

A reservation policy is to be adopted while appointing Judges for the
Hon. High Courts, Hon. Supreme Court and other Courts. | urge that a
separate legislation should be brought in ensuring reservation for SCs, STs,
OBCs, Women and Disabled persons as regards appointments of Judges.
Hon. Supreme Court is located in New Delhi. As we know India is a country
with vast area, it becomes more critical as it needs lots of time and energy to
travel a long distance to reach New Delhi from Tamil Nadu if an appeal is to be
made on a particular case in the Hon. Supreme Court of India. Therefore, |
regest that a Bench of Hon Supreme Court should be set in the southern part

of this Country, particularly in Hyderabad.

* English translation of the Speech originally delivered in Tamil.



07.12.2021 1119

There are so many vacant posts in Hon. High Courts and Hon. Supreme
Court. The Government should act swiftly to fill up all these vacant posts. As
Collegium system is undemocratic, it should be discarded and a more
transparent and democratic system should be evolved replacing the Collegium
system.

There are political interventions in the transfer of Judges, as they face
injustice in some cases. Hon Chief Justice of Madras High Court Justice Sanjib
Banerjee was transferred recently from Madras High Court to Meghalaya High
Court. Justice Banerjee was working in a large State of Tamil Nadu. But as
gross injustice, Justice Sanjib Banerjee was transferred to a small State
Meghalaya with less powers. Therefore | urge that the undemocratic Collegium
system should be replaced with a new transparent system which can be truly
democratic.

Thank you.
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Chairperson, Sir, |
rise to make a brief intervention in the discourse pertaining to the High Court
and Supreme Court Judges (Salaries and Conditions of Service) Amendment
Bill, 2021.

It appears that these amendments are not substantive changes to the
law, but are instead clarificatory amendments to clearly state when retired
Judges or their families in the case of a Judges death are entitled to additional
gantum of pension in accordance with the scales as mentioned under the
respective Parent Acts. In 2009, the Parent Acts were amended to provide for
pension or family pension to retired Judges or to the family of a Judge after his
death.

So, it appears innocuous. However, the lucid argument made by our
esteemed colleague, Mr. Pinaki Misra, has triggered a great confusion, if not
controversy, on this legislative document. Therefore, | think that it is prudent to
suggest our hon. Law Minister that he should make it a ... (Interruptions)

HON. CHAIRPERSON: Facts do not confuse.
SHRI ADHIR RANJAN CHOWDHURY: Yes, a little. So, the Minister himself
should make it clear so as to diffuse any kind of remaining confusion, if it is so.

The motto of our judiciary is JT O A W - where there is
righteousness there will be victory. Since, 28" January, 1950, the odyssey of
Supreme Court was set off and still the caravan has been going on, which
ensures justice in our country even if deficiencies or lacunae are observed. It is

a different kettle of fish. However, we all believe that our Constitution is the
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supreme law of our country. Our Constitution consists of regulatory law,
common law, statutory law and not only that the system basically is based
upon, to a larger extent, an advisorial assistance whereby a neutral Judge
would offer his judgement after hearing deliberations by both the parties. So,
this kind of institution we have in place.

| would like to know this from the hon. Minister. Can we not explore an
institutional mechanism to have a permanent pay matrix in so far as the
salaries and other issues with the judicial system are concerned? It is because
the bedrock of our countrys democracy is the r ule of law and that means that
we have to have an independent judiciary, judges who can make decisions
independent of the political winds that are blowing. | gote it from Caroline
Kennedy.

| am good at only to plead for our subordinate judiciary because being a
representative of people from an aspirational District, | have been witnessing
during my political career the trials and tribulations being confronted by the
poor and marginalised people of my District and my State.
20.00 hrs

| want to gote Shri N.V. Ramana, the Chief Justice of India.
HON. CHAIRPERSON: Just a minute. The time was extended up to 8 o’clock.
| believe, Shri Chowdhury is going to take another five minutes. If the House
agrees, the time of the House would be extended till Shri Chowdhury

completes his speech.
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SEVERAL HON. MEMBERS: Yes.
SHRI ADHIR RANJAN CHOWDHURY: | would simply highlight two or three
issues, before concluding my speech.

There is a perception which has been growing in the country that
Judiciary is also infected by corruption. We cannot defy the perception. Even in
the year 2011, this Parliament has impeached Judge Soumitra Sen for some
sort of corruption cases.....

HON. CHAIRPERSON: Misdemeanour.
SHRI ADHIR RANJAN CHOWDHURY : Misdemeanour.

So far as corruption in Judiciary is concerned, there must be some
system of accountability because the media also do not give a clear picture on
account of the fear of contempt. There is no provision. | do not know whether
there is any provision is in existence for registering an FIR against a Judge for
taking bribe, without taking the permission of the Chief Justice of India. | do not
have any idea. The Minister may clarify.

Everybody has expressed their apprehension and concern in regard to
the huge pendency of cases. Virtually, the country has been sitting on the
‘pendency’bomb. The victims are the ordinary and the poor people. While the
rich can afford an expensive lawyer like Shri Pinaki Misra, and change the
course of dispensation of law in their favour, the poor cannot. This also creates

a big blockade for the international investors also.
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About the lack of transparency, | do not know how much accessibility is
enjoyed by the common people through the instrument of the Right to
Information Act in the justice system of our country. | do not have the elaborate
idea of it but | think, the RTI Act should be given due priority in our judicial
system so that the common people can have the information about the
functioning of the Judiciary, about the substantial issues like the quality of
justice, accountability, etc.

Hardship of the undertrials is a well-known fact for all of us because
most of the MPs are hailing from the countryside. | personally have a bitter
experience in regard to the undertrial prisoners of our country. In my State,
West Bengal, hundreds of poor, common man and innocent people are being
lodged in the jails on fabricated charges. They have been languishing for years
together inside the jails because they have been implicated in such a case,
which is unbailable, such as, cases under the Narcotic Drugs and Psychotropic
Substances (NDPS) Act. A number of cases under the NDPS Act are slapped
against those innocent political workers. Their only offence is that they belong
to the opposition parties, much to the disapproval of the ruling dispensation.

Rijiju ji, how can we get rid of this kind of situation? | do not know
whether we have any mechanism in the judicial system which can provide any
kind of succour to those poor and innocent victims of our country.

| would like to draw the attention of the House and of the hon. Minister
that, still, judiciary has been inheriting the colonial hangover of the British

imperialism. The reason is that they still live in a secretive society. They do not
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have any direct interaction with the mainstream society of our country.
Naturally, we do not have any idea about them and they also do not have any
idea about us. More and more interaction of the judiciary with the mainstream
society certainly will give a little fillip and impetus of the judicial system
because then can have the idea about the nitty gritty of the existing society
also.

HON. CHAIRPERSON: Please conclude now.

SHRI ADHIR RANJAN CHOWDHURY: Sir, | have only two or three points that
| will narrate very briefly. Actually, sometimes, | came to learn something from
our friends from legal field like lawyers. | used to ask them about the
deficiencies being suffered by our judicial system. They drew my attention on
three to four points that | think should be expounded here. First, the
infrastructure is pathetic. They do not get proper coats, chambers or even
good chairs. The courts do not have air conditioners. There is no room to even
store records. This is the state of judicial system at a subordinate level. This
needs to be corrected.

Use of technology is at a minimum level. They do not have even high-
speed internet to upload daily data. The system needs to be revisited and
revitalised. Even in the covid situation, when hybrid mechanism was explored,
| do not know whether it has succeeded or not, but numerous courts tried
hybrid mechanism, half physically and half virtually. The shortage of judges
and court staff is causing huge pendency. Scope of innovation is also very

little. No one is taking care of new research in judiciary at the district level. The
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salary is not at par with the 7" Pay Commission. Even the trial court judges
nowadays are scared and afraid of their security as one incident took place in
Jharkhand also. So, security of trial court judges also needs to be whipped up.
Transparency in policy for transparent posting is urgently reqgired.

| am simply referring a few observations made by a judge of our country.
Former Chief Justice of India, Sharad Bobde, had made it clear to the States
and Union Territories that the recommendation made by the second National
Judicial Pay Commission to nearly triple the pay and allowances for
subordinate judiciary should be implemented proactively. The hon. Supreme
Court highlighted in its order of 28" February, 2020, that a financially self-
sufficient subordinate judiciary was pivotal for the existence of an independent
judiciary. Self-reliance is the foundation of independence. The society has a
stake in ensuring the independence of the judiciary, and no price is too heavy
to secure it to keep the judges for want of essential accoutrements, and thus to
impede them in the proper discharge of their duties is to impair and whittle
away justice itself.

Sir, | would like to draw the attention of the hon. Minister to the review
verdict of 1993 in which the Supreme Court made an observation that judicial
service is not a service in the sense of employment, and judges are not
employees. | am proud of our hon. Law Minister Shri Kiren Rijiju ji because he
is now holding the position which was once adorned by Dr. Babasaheb
Ambedkar, the first Law Minister of independent India. We expect to get more

elaboration on various points from his reply. Thank you.
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20.11 hrs (Hon. Speaker in the chair)

AT 3TEET : Wb py  ad HNET D 8 BT R, 2021 U 11 K FD
Bt I & t
20.11% hrs

The Lok Sabha then adjourned till Eleven of the Clock on Wednesday,
December 8, 2021/Agrahayana 17, 1943 (Saka)
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